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OF 

BEFORrfE HON'BLE NATIONAL GREEN TRIBUNAL 

NEW DELHI 

Original Application No. 607/2024 

News Item titled "In Lucknow's waste -side story plastic peril paints grim 
picture" appearing in The Hindustan Times dated 22.04.2024. 

PROGRESS REPORT BY WAY OF AFFIDAVIT FILED BY 

MUNICIPAL LUCKNOW COMMISSIONER, 

COMPLIANCE TO THE ORDER DATED 03.04.2025 PASSED BY THIS 

HON'BLE TRIBUNAL. 

CORPORATION IN 

I, Gaurav Kumar, S/o Mr. Ompal Singh, aged about 32 years, working as Municipal 
Commissioner, Lucknow Municipal Corporation, Lucknow, U.P., do hereby solemnly 

affirm and declare as under: 

1. That I, the deponent, in my official capacity, is well conversant with the facts and 

circumstances of the case and am competent to swear this affidavit on behalf of the 

RespondentLucknow Municipal Corporation (LMC). 

2. That the accompanying Compliance affidavit has been drafted by our counsel upon 
my instructions. 

01AR 

3. That the contents of the accompanying Compliance affidavit are true and correct, 

and the knowledge has been derived from official records and nothing material has 
been concealed therefrom. 

NOORJAHAN 

Civil Coyt 

Luckoen, U 
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PRELIMINARY SUBMISSIONS: -

This Hon'ble Tribunal initiated proceedings based on the abovementioned newS report, 

raising concerns regarding improper plastic vwaste management in Lucknow. The 

Municipal Corporation recognizes the urgency of addressing these environmental 

concerns and has accordingly implemented a range of remedial measures which are 

detailed herein, with supporting documentation annexed. 

OTAR 

1. Centralized Waste Processing: The Lucknow Municipal Corporation has 

undertaken substantial efforts to modermize its centralized waste processing 

infrastructure. A key development is the establishment of a central processing 

facility at Shivri, operated by M/s Bhumi Green Energy. This facility has a 

capacity of 2,100 tonnes per day (TPD) and utilizes multiple technologies 

including windrow composting for biodegradable waste, dry-waste segregation 

systems, and the generation of Refuse-Derived Fuel (RDF). The facility also 

processes specific waste streams such as coconut shells and utilizes a blackhole 

incin�ration machine for combustible non-recyclables. Approximately 5-7% 
NOORJA HAN 

Civil Court Luckoow.P.) ) 

material is ultimately directed to the sanitary landfill. Details of this 

rástructure and supporting photographic evidence are annexed herewith and 

marked as Annexure-1. 

2. Bio-CNG Projects: To augment decentralized waste processing, the LMC has 

initiated two major Bio-CNG/Bio-CBG projects. The first, a 300 TPD plant at 
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Nadareani, is being developed by M/s EverEnviro Resource Management Pvt. 

Lid. and tJhe second, a 150 TPD plant, is under construction through a 

collaboration with M/s Jay Bharat Maruti Enviro Bioenergy Lucknow Pvt. Ltd. 

The latter will produce approximately 10 TPD of gas using cow dung, pottery 

waste, napier grass, and wel nanai waste as feedstock. Civil works are 

completed and machinery installation is ongoing in both facilities. True copy of 

progress reports and hotographic documentation are annexed marked as 

Annexure-2. 

3. Waste-to-Energy (WTE) Project: The LMC is in the process of planning a 15 

MW Waste-to-Energy (WTE) plant at Shivri. The proposed facility, structured 

under a Public-Private Partnership (PPP) model, will process between 700 and 

1.000 TPD of RDF rom Lucknow and adjacent urban local bodies. The project 

aims to reduce landfill dependency and address the high costs and unreliability 

associated with long-distance RDF transport. A transaction advisor proposal has 

been submitted to the India Infrastructure Project Development Fund (IIPDF). 

The true copy of the concept note, PPP outline, and terms of reference are 

annexed herewith and marked as Annexure-3. 

4 RDF Disposal: In order to ensure environmentally responsible disposal of 

Refuse-Derived Fuel, the LMC has successfully dispatched approximately 

,422 metric tonnes (MT) of RDF derived from legacy waste and 76,728 MT 

of RDF from fresh waste to various cement factories. True copy of dispatch 
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ledgers and transport receipts annexed collectively and marked as 

Annexure-4. 

5. Material Recovery Facilities (MRFS): The LMC currently operates eight 

Material Recovery Facilities, all of which have been upgraded to handle 25 TPD 

each. These facilities are operated by door-to-door waste collection companies, 

namely Lucknow Swacchata Abhiyan Pvt. Ltd. and Lion Enviro Lucknow Pvt. 

Ltd. Additionally, one new large-scale MRF is under construction to meet future 

needs. Based on a detailed capacity assessment, the LMC has determined that 

the current infrastructure is adequate to meet present waste processing demands. 

True copy of capacity assessment of eight operational MREs (all upgraded 

to 25 TPD) and the new large-scale MRF under construction is annexed 

herewith and marked as Annexure-5 

6. Compactor Transfer Stations: With a view to improving waste logistics, the 

LMC has completed work on multiple Fixed Compactor Transfer Stations 

(FCTS) located at Ghaila and Ganga Kheda, which are now fully operational. At 

Bhaisora, civil work is complete and machinery installation is underway. 

Additionally, five new Portable Compactor Transfer Stations (PCTS) have been 

established, and thirteen refuse compactors are actively deployed. Hyderabad 

Integrated MSW Ltd. has been awarded the tender for remaining locations. True 

copy of work-progress sheets and photographs for FCTS sites (Ghaila. 
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Ganga Kheda, Dayal, Bhaisora) are annexed herewith and marked as 

Annexure-6. 

7. Plastic Waste in Road Construction: The LMC, under the CM GRID Scheme, 

has undertaken the use of plastic waste in road construction. This initiative has 

resulted in the completion of a 2 km road using approximately 9.6 tonnes of 

plastic waste and three roads in Gomti Nagar Vistar incorporating about 6.36 

tonnes. A 16 km road project under the same scheme is underway and will use 

around 50 tonnes of non-recyclable plastic. True copy of CM GRID Scheme 

dossier is annexed herewith and marked as Annexure-7. 

8. Enforcement and Awareness Drives: Between April and July 2025, LMC 

conducted intensive enforcement operations, issuing penalties totaling 3.75 

lakh and seizing 104 kg of single-use plastic. Additionally, public awareness 

campaigns were carried out across markets, schools, and institutions, including 

distribution of cloth and paper bags. True copy of evidence of these 

enforcement activities and campaign materials are annexed herewith and 

marked as Annexure-8. 

Rstic Shredding Partnership: In compliance with the Plastic Waste 

agement Rules, 2016. LMC has entered into an agreement with M/s Shree 

yar Packaging for the disposal of non-recyclable plastic waste. To date, 

A260 kg of plastic has been collected, with 3,380 kg of by-products returned 

to the Corporation. True copy of agreement with Shree Shyam Packaging 

GO 
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and shredding records for 14,260 kg seized plastic; acknowledgment for 

3,380 kg by-product returned to LMC are annexed herewith and marked 
as Annexure-9. 

10.Drain Mesh and Cleaning Measures: The LMC has taken steps to prevent 

plastic pollution in water bodies by installing iron meshes on river-bound drains. 

Routine desilting and cleaning operations are conducted to maintain these 

installations. True copy of photographs and maintenance schedule showing 

iron-mesh screens on river-bound drains and routine desilting/cleaning 

operations are annexed herewith and marked as Annexure-10. 

11.Environmental Compensation Order: Vide order dated 13.02.2023 in O.A. 

No. 654/2022, this Hon'ble Tribunal directed the imposition of an interim 

environmental compensation of 10 crore on the Lucknow Municipal 

Corporation. The Hon'ble Tribunal invoked the 'polluter pays' principle and 

made it the personal responsibility of the Municipal Commissioner to ensure 

deposit of the said amount before 31.03.2023. It was further directed that failure 

to deposit would result in suspension of the Commissioner's salary. The 

compensation was ordered to be utilized for restoration activities under the 

District Environment Plan in coordination with the District Magistrate. True 

copy of NGT order dated 13 Feb 2023 (0.A. 654/2022) imposing 10 crore 

interim compensation on LMC is annexed herewith and marked as 

Annexure-11 
O1AR 

NOORJAJAN 
Civilourt 

Lwknqw,(U) 
Kegn-[094 

GOv1 

9423



12.Review of EC Order and Relief Granted: Subsequently, the Municipal 
Corporation filed a Review Petition (Review Application No. 15/2023 in O.A. 

No, 654/2022) seeking modification of the abovementioned order. The Hon'ble 

Tribunal, vide order dated 31.03.2023, granted limited relief by allowing the 

Corporation to utilize funds allocated by the State Government for the purpose 

of deposit, subject to sanction by the Chief Secretary of Uttar Pradesh. 

Furthermore. the condition related to deferment of the Municipal 

Commissioner's salary was modified accordingly. True copy of review order 

dated 31 Mar 2023 modifying deposit condition and salary deferment for 

OORJAdaN 

the Commissioner is annexed herewith as Annexure-12. 

13.Compliance with Modified Directions: In strict compliance with the directions 

contained in the review order, the Municipal Corporation opened a ring-fenced 

account and deposited an amount of Z63.94 crore. This amount was earmarked 

for use in environmental restoration projects, specifically targeting solid and 

liquid waste management, in alignment with the District Environment Plan. A 

detailed compliance report evidencing the deposit and operationalization of the 

fund was submitted to this Hon'ble Tribunal on 25.07.2023. True copy of 

Compliance report (25 Jul 2023) evidencing ring-fenced account and 63.94 

crore deposit for solid- and liguid-waste remediation projects is annexed 

herewith as Annexure-13. 

) 
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14. Inaction Against Violators: Despite depositing the EC, this Hon'ble Tribunal, 
vide order dated 27.07.2023, noted the lack of punitive action against 

environmental violators by the LMC. True cony of order dated 27 Jul 2023 

noting lack of action against violators despite fund deposit; reproduced for 
reference annexed herewith and marked as Annexure-14. 

15.Impugned UPPCB EC Order: On 02.04.2025, the UPPCB imposed an 

environmental compensation of 59.992 crore on LMC, allegedly for plastic 

waste mismanagement. This was done without considering LMC's detailed reply 

dated 26.03.2025. Accordingly, a representation seeking review and recall of the 

said order was submitted on 08.07.2025. True copy of UPPCB EC order dated 

02 Apr 2025 demanding 59.992 crore along with LMC representation 

dated 08 Jul 2025 seeking review/recall of the same are annexed herewith 

and marked as Annexure-15. 

16. Legal Objection on Jurisdiction: It is submitted that the impugned EC order 

dated 02.04.2025 is without jurisdiction. In Suez India Pvt. Ltd. v. UPPCB, Writ 

CNo. 4816/2024, decided on 17.07.2025, the Hon'ble High Court of Judicature 

at Allahabad categorically held that the UPPCB lacks the statutory authority to 

independently impose or recover environmental compensation. Such powers rest 

solely with the National Green Tribunal under Section 15 of the NGT Act. 2010. 

Therefore, the order is ultra vires and liable to be quashed. 

Luka 
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17.It is respectfully submitted that the Lucknow Municipal Corporation has 

challenged the Environmental Compensation order dated 02.04.2025 issued by 

the Utar Pradesh Pollution Control Board before the Hon'ble High Court of 

Judicature at Allahabad, Lucknow Bench, by way of Writ Petition Diary No. 

4050 of 2025. The Corporation contends that the said order is without 

jurisdiction and suffers from procedural infirmities. In light of the substantial 

remedial steps already undertaken by the Corporation, the balance of 

convenience clearly lies in its favour. A copy of the said writ petition is 

annexed herewith and marked as Annexure-16. 

18.That, in light of the foregoing facts and the progress disclosed herein, the 

respondent-municipal corporation most respectfully prays that this Hon'ble 

Tribunal be pleased to take the present compliance affidavit on record, 

acknowledge the steps already taken toward scientific and sustainable 

management of municipal solid waste in Lucknow, and pass such further 

directions as this Hon'ble Tribunal may deem fit and proper in the interest of 

justice, environmental protection, and continued compliance; and the deponent 

undertakes on behalf of the Lucknow Municipal Corporation to carry out any 

additional measures and to submit further reports as and when directed by this 

Hon'ble Tribunal 

0TA NOOUAHAN Lycthow,(U.P.) 
GON 

) 
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Verification: 

Verified at Lucknow this the 4 day of August, 2025 that the contents of above afidavit are 

based on the infomation derived from the official record and as such true and correct as per my 

knowledge and belief, no part of it is false and nothing material has been concealed therefrom. 

TAR 
ROT 

/NOORJA HAN 

Civil Court 

Lucknow,(U.) 
Regn-1 g4tsNA 

8wom and Vern 

bolore 

NOOR 

ÀT )LAo a Notary 

Civd Court, Lyckno 
ration No100 

I know & deneiy he 
deponent/Ba 

ho has signed/ put his TL befon SIqoat Agvocats 
Reg . 04/e9 
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Annexure 1- Fresh Waste Processing Status 

 

The tender for processing fresh Municipal Solid Waste (MSW) has been awarded to M/S Bhumi 

Green Energy. The company has established a total processing capacity of 2100 TPD, which 

effectively manages the approximately 2000 TPD of fresh MSW currently generated by the 

Lucknow Municipal Corporation (LMC). This new system marks a significant upgrade in waste 

management technology. The company uses an effective windrow composting technology to 

process wet waste, converting organic material into compost. Dry waste is segregated, and the 

Refuse-Derived Fuel (RDF) is sent to cement factories. For specific waste streams, a separate 

setup has been installed to process coconut shells into coir and coco peat. The company is also in 

the process of setting up plastic pallet-making machines for plastic waste, which will be used in 

road construction as a substitute for 5-6% of bitumen. However, this setup is currently on hold 

due to space constraints. Additionally, non-recyclable but combustible waste is incinerated in a 

specialized "blackhole machine" at temperatures above 600°C. Finally, inert materials, which 

constitute approximately 5-7% of the total waste, are sent to a sanitary landfill for final disposal. 

Furthermore, LMC has successfully inaugurated a new sanitary landfill in Shivri. This facility, 

constructed to meet all Central Pollution Control Board (CPCB) guidelines, offers a secure and 

environmentally responsible solution for the city's inert and residual waste disposal. This new 

sanitary landfill is designed to meet the city's disposal requirements for the next five years . 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

14428



      

 

 

Fresh Waste Processing Summary Report of July 2025 
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Fresh Waste Processing Plant  
 
 
 
 

 

 

 

  

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

  
Windrows 
formation 

16430



      

 

Composting Unit  

 
  

Compost Packaging 
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Other Plants installed at Shivari  
 

Hazardous Waste/Reject Disposal Plant 
 
 
 
 

 
 
 
 
 

 
 
 
 
 

 
 

 
 
 

 
 
 
 
 

 
 
 
 
 
 
 

• Avg. 5 TPD Dry waste 
Burn per day 

• Based on Plasma 
Technology 

Plastics Pallet 
Manufacturing 
Machine 
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Manufacturing of Rope and Cocopeat from Coconut Shell- New 
Initiative 
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Leachate Treatment Plant 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

Aeration Tank Chemical Mixing 

Settling and Sludge Tank 

Carbon Filter and Clear Water Tank 

Pump and Blower 
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Sanitary Landfill 
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Form - A2
JOINT DIRECTOR OF AGRICULTURE (FERTILIZER)

 (DEPARTMENT OF AGRICULTURE, U.P.) 
 ACKNOWLEDGEMENT 

 See Clause 8(3)

1. License Number: JDA FERTILIZER/626/LKO/1

Received from M/ s BHUMI GREEN ENERGY, MSW PROCESSING PLANT, VILLAGE- SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 226017 a complete Memorandum of Intimation 
alongwith Form 'O' , fee of  Rs. 2251   by Demand Draft bearing number F926020  dated 
09/06/2025

2. This acknowledgement shall be deemed to be the letter of  authorisation entitling the 
applicant to carry on the business as applied for, for a period of 5 years  from the date of issue of 
this Memo of acknowledgement unless suspended or revoked by the competent authority.

(Authorised As Per Enclosed Form A1) 
 Issue Date : 09/06/2025 
 Valid Upto : 08/06/2030

Signature of Notified Authority 
Joint Director of Agriculture (Fertilizer) 

 Uttar Pradesh

DR ASHUTOSH 
KUMAR 
MISHRA

Digitally signed by 
DR ASHUTOSH 
KUMAR MISHRA 
Date: 2025.06.09 
19:37:00 +05'30'
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Form - A1
 MEMORANDUM OF INTIMATION 

 [See Clause 8(2)]

Licence Number: JDA FERTILIZER/626/LKO/1
 Issue Date: 09/06/2025
 Valid Upto: 08/06/2030

1. Details of the Notified Authority to whom application is submitted.

(a) Designation of Notified Authority: Joint Director of Agriculture (Fertilizer) 
 Uttar Pradesh

(b) Place: Krishi Bhawan Lucknow

(c) State of: Uttar Pradesh

2. Details of the applicant: 

Name of the applicant SHAMBHURAJ  RAVINDRA PAWAR

Name of the Concern: BHUMI GREEN ENERGY

Postal Address with telephone number: MSW PROCESSING PLANT, TEHSIL-SAROJINI 
NAGAR, DISTRICT-LUCKNOW,  LUCKNOW, 226017

Mob No: 9685087261

3. Place of Business: 

(i) For Sale: MSW PROCESSING PLANT, VILLAGE-SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 
226017

(i) For Storage: MSW PROCESSING PLANT, VILLAGE-SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 
226017

4. Whether the application is for: 

Manufacturer

5. Details of fertilizer and their source in form 'O': 

S.No Name of Fertilizer Whether certificate of source in attached
01. CITY COMPOST NO
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(Please tick mark whichever is applicable) 
I have deposited the registration fee of Rs. 2251  via Challan No. F926020 Dated 09/06/2025 
in the bank/Treasury or enclose Demand Draft No. -  Dated in favour of payable at - towards 
registration fees.
Whether the intimation is for an authorization letter or a renewal thereof.(Note: In case the 
intimation is for renewal of authorization letter,the accknowledgment in Form A2 should be 
submitted for necessary endorsement thereon.)
Any other relevant information
I have read the terms and conditions of eligibilty for submission of Memorandum of Intimation 
and undertake that the same will be complied by me and in token of the same.I have signed 
the same is enclosed herewith.

Date : 09/06/2025 
Place : Krishi Bhawan Lucknow

Signature of Applicant
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Term and Conditions of authorisation. 
I shall comply with the provisions of the Fertilizer (Control) Order, 1985 and the notifications 
issued thereunder for the time being in force.
I shall from time to time report to the Notified Authority and inform about change in the 
premises of sale depot and godowns attached to sale depot.
I shall also submit in time all the returns as may be prescribed by the State Government.
I shall not sell fertilizers for industrial use
I shall file a separate Memorandum of Intimation for, where the storage point is located 
outside the area jurisdiction of the Notified Authority where the sale depot is located.
I shall file a separate MOI for each place when the business of selling fertilizers is intended to 
be carried on at more than one place.
I shall file separate MOI if I carry on the business of fertilizers both as retail and wholesale 
dealer.
I confirm that my previous certificate of Registration or Authorisation is not under Suspension 
or Cancellation or debarred from selling of fertilizers.

Declaration
(a)I/We declare that the information given above is true to the best of my/our knowledge and 
belief and no part thereof is false or no material information has been concealed.
(b) Declared that the fertilisers mentioned above will be supplied conforming to the standards 
laid down under the Fertiliser (Control)Order, 1985 and, as the case may be, grades/
formulations (of mixtures of fertilisers) notified by the Central/State Government and packed 
and marked in container as provided under clause 21 of the Fertiliser (Control) Order, 1985

Date : 09/06/2025 
Place : Krishi Bhawan Lucknow Signature of Applicant
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :10/05/2025  To  09/05/2030

         

 To ,
                 Shri  SANJEEV  PRADHAN
                 M/s  LUCKNOW MUNICIPAL CORPORATION
                 Shivari village Lucknow Uttar Pradesh,LUCKNOW,
                 LUCKNOW
         

 
                 Please refer to your Application Form No.-   31174694  dated -  03/04/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Category : RED Application Id : 31174694
Ref No. -
237066/UPPCB/Lucknow(UPPCBRO)/CTE/LUCKNOW/2025

Dated:- 10/05/2025

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal solid waste Metric Tonnes/Day 2600

C- Product with capacity :

Product Detail
Name of Product Product Quantity

compost 6000

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
RDS Metric Tonnes/Day 400 700

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

4. Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 09/05/2030 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1.	This CTE is valid for M/s Lucknow Municipal Corporation for scientific treatment of Municipal
Solid Waste from 1200 MT/day to 2600 MT/day in the existing site at Village-Shivari, Lucknow.

2.	The Industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Trans boundary movement) Rules, 2016.

3.	The Project Proponent shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-
2021-09(writ)/2016 dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

4.	The Industry shall ensure that no generation of Effluent being done. If effluent is generated then
Unit has to install Effluent Treatment Plant (ETP) of adequate capacity for the treatment of industrial
effluent generated in the production capacity. The industry should ensure the operation of the ETP in
such a manner that it confirm the standards lay down under the notification issued by MOEF&CC
vide GSR 978 (E) dated 10/10/2016.

5.	Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

6.	The Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

7.	Prior to abstraction, project shall obtain a No Objection Certificate from Central Ground Water
Authority before abstraction of ground water. The Unit shall install Piezometer for measurement of
ground water level and the data generated from Piezometer will be provided to the SPCB and CPCB
on monthly basis.

8.	The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

9.	The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

10.	In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

11.	Noise and emission level from the DG sets installed of 350 KVA and 250 KVA capacities shall
remain within the prescribed norms and the stacks and acoustic enclosure shall be properly
maintained according to the prescribed norms.

12.	The industry shall only use LPG/HSD only for the use of DG set as fuel no other fuel is allowed
in industrial process.

13.	The Industry will submit the License of the concerned Department as applicable within 01
Months.

14.	The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

15.	The proponent shall obtain Consents for Operation from UPPCB, as required Under Section
25/26 of the Water (P & C of P) Act 1974 and under Section 21/22 of the Air (P&C of P) Act 1981
before commencement of the activity including trial production.

16.	All other wastes such as iron filings, waste oils, transformer oils, batteries &other E-Waste should
be recycled using registered vendors.

17.	The incoming organic waste at site shall be stored properly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is done in an open area, it
shall be provided with impermeable base with facility for collection of leachate and surface water
run-off into lined drains leading to a leachate treatment and disposal facility. Necessary precaution
shall be taken to minimize nuisance of odour, flies, rodents, bird menace and fire hazard.
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Chief Environmental Officer,
Circle-5 UPPCB

                   

Copy To -
 
Regional Officer, UPPCB, Lucknow.
                   

Chief Environmental Officer,
Circle-5 UPPCB

         

18.	The project shall comply with the provisions of Construction and Demolition Waste Management
Rules, 2016.

19.	Leachate discharge/usage should be done in such a way that the situation of water logging does
not arise and the zero discharge shall be achieved by reusing it for spray on wind rows and other
purposes.

20.	The daily logbook record of the Liquid manure produced by the unit shall be maintained.

21.	Plants use following types of scrubbers:
(a)	Iron chelating based for H2S removal.
i.All Waste streams coming from plant should be suitably treated & recycled/reused. In no case,
Efflunet enters water body.
(b) 	PSA for CO2 removal
ii. Height of exhaust gas chimney to be raised to 3m above the roof at least.
(C) 	Water scrubber for CO2 and H2S removal.
iii. Effluent generated which is high in acids should be neutralized by using suitable method & then
disposed off after meeting the notified effluent discharge norm.

22.	Solid manure may be converted to PROM (Phosphate Rich Organic Manure) organic Potash
fertilizer, Organic silica fertilizer Etc.

23.	The industry shall submit a bank guarantee of Rs. 1,00,000/- in favor of the Board incorporating
the condition no. 01 to 22 within 15 days for ensuring the compliance of conditions.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  10/06/2025  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 10/05/2025

Rajendr
a Singh

Digitally signed by 
Rajendra Singh 
Date: 2025.05.30 
10:20:02 +05'30'

Rajendra 
Singh

Digitally signed by 
Rajendra Singh 
Date: 2025.05.30 
10:20:15 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to LUCKNOW MUNICIPAL CORPORATION located at Villag Shivari,
Lucknow Uttar Pradesh,LUCKNOW,. subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions :-
1.					This CCA LUCKNOW MUNICIPAL CORPORATION granted for the period from 24/07/2025 to
31/12/2025 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : BLUE Application Id : 32411027
242761/UPPCB/Lucknow(UPPCBRO)/CTO/both/LUCKNOW/2025 Date: 24/07/2025

To,

M/s

LUCKNOW MUNICIPAL CORPORATION

Villag Shivari, Lucknow Uttar Pradesh,LUCKNOW,

S
No

Product Quantity Unit

1 Treatment and
Disposal of Municipal
Solid Waste

2600 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.5 Septic Tank Horticulthure
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-

S.No. Parameter Standard
1 pH 5.5-8.5
2 TSS 100 mg/l
3 BOD 30 mg/l
4 COD 250 mg/l
5 Oil and Grease 10 mg/l

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 250 KVA
DG set

Diesel 1 Particulate
Matter

As per norms

2 350 KVA
DG set

Diesel 1 Particulate
Matter

As per norms

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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The Factory Manager of M/s LUCKNOW MUNICIPAL CORPORATION. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2025. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)
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(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for the Treatment and Disposal of MSW- 2600 TPD by scientific method.
 
2.	Collection, Segregation, Transportation, Treatment and Disposal of Municipal Solid Waste shall be done
as per the previsions of Solid Waste Management Rules, 2016.
 
3.	Organic Waste & inorganic Waste will be segregated from MSW & Polythene & other solid waste
composting.
 
4.	Proper Disposal of Solid Waste should be ensured such that it does not pollute the underground water or
any other water source.
 
5.	For disposal of Plastic Waste, provision of Plastic Waste Management Rules, 2016 shall be complied with.
 
 
6.	The unit shall strictly comply with the Hazardous & other Waste (Management & Transboundary
movement) Rules, 2016.
 
7.	The unit shall ensure to install complete Effluent Treatment Plant (Leachate Treatment) within time
bound.
 
8.	The unit shall maintain and operate the ETP and the treated effluent shall be sprinkled in the compost
yard. No effluent shall be discharged outside from the premises.
 
9.	The unit shall ensure to dispose all Legacy waste within 06 months.
 
10.	Leachate discharge/usage should be done in such a way that the situation of water logging does not arise
and the zero discharge shall be achieved by reusing it for spray on wind rows and other purposes.
 
11.	Noise and emission level from the DG sets installed of 350 KVA and 250 KVA capacities shall remain
within the prescribed norms and the stacks and acoustic enclosure shall be properly maintained according to
the prescribed norms.
 
12.	Maintain logbook for electric meter reading to record daily electric usage by Effluent Treatment Plant
and send logbook details to the Board on monthly basis.
 
13.	The industry shall obtain CGWA permission, as per applicable rules, prior to withdrawal of ground water
within 03 months and submit its copy to the Board.
 
14.	The Orders issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.
 
15.	All other wastes such as iron filings, waste oils, transformer oils, batteries &other E-Waste should be
recycled using registered vendors.
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16.	The incoming organic waste at site shall be stored properly prior to further processing. To the extent
possible, the waste storage area should be covered. If, such storage is done in an open area, it shall be
provided with impermeable base with facility for collection of leachate and surface water run-off into lined
drains leading to a leachate treatment and disposal facility. Necessary precaution shall be taken to minimize
nuisance of odour, flies, rodents, bird menace and fire hazard.
 
17.	Leachate discharge/usage should be done in such a way that the situation of water logging does not arise
and the zero discharge shall be achieved by reusing it for spray on wind rows and other purposes.
 
18.	The daily logbook record of the Liquid manure produced by the unit shall be maintained.
 
19.	Plants use following types of scrubbers:
 
(a)	Iron chelating based for H2S removal.
i.All Waste streams coming from plant should be suitably treated & recycled/reused. In no case, Efflunet
enters water body.
(b) 	PSA for CO2 removal
ii. Height of exhaust gas chimney to be raised to 3m above the roof at least.
(C) 	Water scrubber for CO2 and H2S removal.
iii. Effluent generated which is high in acids should be neutralized by using suitable method & then disposed
off after meeting the notified effluent discharge norm.
 
20.	Solid manure may be converted to PROM (Phosphate Rich Organic Manure) organic Potash fertilizer,
Organic silica fertilizer Etc.
 
21.	The industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
 
22.	The unit shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(writ)/2016
dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.
 
23.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,
with additional conditions mentioned in the closure revocation order.

                                                                                    
                                                                                    

 Chief Environmental Officer,
Circle-5, UPPCB.

Copy to:
                                                                                    

Regional Officer, UPPCB, Lucknow.
                                                                                    

Chief Environmental Officer,
Circle-5, UPPCB.

                                                                                    

ATULESH YADAV
Digitally signed by ATULESH 
YADAV 
Date: 2025.08.01 19:50:52 +05'30'

ATULESH YADAV
Digitally signed by ATULESH 
YADAV 
Date: 2025.08.01 19:51:01 +05'30'
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Annexure 2 - 300 TPD Bio-CNG Plant and 150 TPD Bio-CBG Plant Status 

Report 

 
This project, with a capacity of 300 tons per day (TPD), is expected to divert approximately 0.94 lakh tons of 

organic waste from landfills annually. The plant will produce about 12.5 TPD of Bio -CNG and 50 tons of 

fermented organic manure daily, leading to an annual reduction of over 0.625 lakh tons of carbon dioxide and 

other greenhouse gases. This initiative is a significant step toward the nation's decarbonization goals and is 

projected to create more than 250 direct and indirect jobs. 

 

M/S EverEnviro Resource Management Pvt. Ltd. is developing the 300 TPD Bio -CNG plant at Nadarganj, 

Amausi, for processing segregated wet waste. While civil works are complete, machinery installation is 

currently underway. The company has revised the project's commercial operations start date to March 2026, 

citing financial constraints for the delay. 

 

In a related development, a partnership with M/S Jay Bharat Maruti Enviro Bioenergy Lucknow Pvt. Ltd. has 

been formed to build a separate 150 TPD Bio-CBG plant. This facility will produce 10 TPD of gas using a 

feedstock of cow dung, pottery waste, napier grass, and wet mandi waste. The project's initial site at a shooting 

range in Sarojini Nagar had to be relocated due to local conflicts. The Lucknow Municipal Corporation (LMC) 

has since provided a new land allocation, and a new lease agreement and land han dover have been finalized, 

allowing the project to move forward. 
 

300TPD Bio-CNG Project Update 

 

 

S.No. Project Development Operation Status 

1 Topographical Survey of the Site Completed  

2 Consent to Establish CTE Received 

3 Boundary Wall Construction Completed 

4 Internal Roads and Administration/ Utility 

Buildings 

Design finalized, vendor onboarding under progress 

5 Geotechnical Investigation Completed 

1 Basic Design Engineering Completed 

2 Detailed Design Engineering Completed 

3 Anaerobic Digesters  Excavation work started 

4 Plant Main Gate  Completed 

5 Admin Building Work  Completed 

6 Workshop Building  Completed 

7 Canteen Building Completed 

8 Gas Upgradation System Design Engineering done  

9 Sampling and Testing of Organic Waste from 
Lucknow City 

 Ongoing  

10 TEPC Vendor Deployed 

11 PEB Building Structural design finalised & work in progress. 
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Bio CNG Plant Layout 
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Current Progress Photographs 
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Certificate No. 

Cortificate Issued Date 

Aocount Refcrence 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Cons.deration Price (Rs.) 

First Paty 

Sccond Party 

Starrp Duty Paid By 

Stamp Duty Amount(Rs.) 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

e-Stamp 

IN-UP64203428853839X 

29-May-2025 06:14 PM 
NEWIMPACC (SV)/ up14550604/ LUCKNOW SADAR/ UP-LKN 

SUBIN-UPUP1455060425908061758138X 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 

Article 35 Lease 

Not Applicable 

IN-UP64203428853839X 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 

LUCKNOW NAGAR NIGAM 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 
100 
(One Hundred only) 

Pesse write or Ype baiwthis ine 

ACC Code 
UP14550604 

L.No.350/2021 

.: 

Sign. 
Lucknow 945312 

30r-202E 
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LNN LAND LEASE DEED 

This LAND LEASE DEED made on this --...-day of -fo4Af-2025 ("Effective Date"), 
by and between: 

Lucknow Nagar Nigam, having its registered office at Triloknath Road, Lalbagh, Lucknow, Uttar Pradesh-226001 (hereinafter referred to as "LNN/ Lessor", which expression shall, unless repugnant to the context or meaning thereof. mean and include its successors) of the FIRST PART, through its Prabhari Adhikari Sampatti; 

WHEREAS: 

AND 

JBM ENVIRO BIOENERGY LUCKNOW PVT. LTD., a company incorporated under the Companies Act 2013, and having its registered office at Plot 9, Institutional Area, Sector 44, Gurgaon, Haryana (hereinafter referred to "JBM/ Lessee", which expression shall unless repugnant to the context or meaning thereof, mean and include its associate/ group companies. successors and assigns) of the OTHER PART, through its General Manager. Lessor and Lessee are hereinafter referred APindividually as the "Party" and collectively as the "Parties" respectively. 

RECITAL: 

A. LNN is the Municipal Corporation for Lucknow City in the State of Uttar Pradesh and is responsible for providing municipal and civic services which include the collection, transportation, processing and disposal of Solid Waste generated under municipal service area of Lucknow. B. LNN had invited proposals from eligible bidders vide Request for Proposal dated 25.04.2022 ("RFP") to setup Bio-Methanation plant to process minimum 150 TPD of cattle Dung and Vegetable Mandi Waste for producing CBG and organic fertilizer Design, Build, Finance, Operate, Transfer ("DBFOT") basis under Public Private("PPP") 
C. In response to the RFP, JBM Environment Management Pvt. Ltd. submitted its 

proposal and was issued Letter of Award dated 19.05.2022 to implement the 

:sh 

the 

ated 

dated 

50 TP 

organi 

:r Publi 

mitted 

lement 
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Project. Concession Agreement was signed between LNN and JBM Environment 
Management Pvt. Ltd. on 01.03.2023. 

D. JBM Environment Management Pvt. Ltd., submitted a letter dated 07.11.2022 
for assigning the project to its Special Purpose Vehicle (SPV) ")BM ENVIRO 
BIOENERGY LUCKNOW PVT. LTD." to execute the same. 

E. LNN accepted the request and has agreed to execute this lease in favor of "JBM" 

vide internal note dated 22.07.23 and approved by municipal commissioner on 
27.07.23 

F. LNN, has in the concession, committed to Lease 7.5 acre of land for this project. 

G. The Parties acknowledge and agree that JBM may form an Joint Venture (V) for 
implementation of the Project. The rights and obligations of the "JBM ENVIRO 

BIOENERGY LUCKNOw PVT. LTD." under the Concession Agreement and this 
Agreement shall be transferred to the saidJV. 

H. For due implementation of the Project and to discharge the obligations under 
the Concession Agreement, the Lessor in accordance with the Clause 4.2 of the 

Concession Agreement shall, hand over the Project Site to the Lessee for 
executing the project. 

I. Land" in this agreement means 7.5 acres of Land provided by LNN at "Khasra no 
806 CHA Village Amausi, Tehsil: Sarojini Nagar, District: Lucknow" 

J. Details of area and coordinates of Khasra along with the map is stated in 

Annexure-1, which forms an integral part of this agreement. 
K. "Demised Premises" in this agreement shall mean 7.5 Acres of levelled land free 

from encumbrances and any legacy waste to be provided by LNN to the Lessee 
L. "Project Site" in this agreement shall collectively mean the Project Land and the 

access & approach roads to be provided by LNN to the Lessee, free from 

Encumbrances and ATTESTED legacy waste for implementation of the Project. 
M. "Project Assets" in this agreement shall mean the machinery, equipment and 

bought and/ or installed at the Project site by JBM for execution, operation and 
future expansion of the project 

The Parties are now entering into this Land Lease Deed ("Deed") to record the terms, 
conditions and covenants governing the implementation of the Project. 

NOW THIS INDENTURE OF LEASE WITNESSETH AS FOLLOWS: 

1, This Deed shall be co-terminus with the Concession Agreement and is to be read, 
for any interpretation; together with the provisions of the Concession 
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Agreement. This Deed shall be governed by the terms and conditions of the 
Concession Agreement. 

Z. All capitalised terms that are used but not defined in this Deed shall have the 

same meaning as given to them in the Concession Agreement. 
3. In consideration of the Lessee undertaking to implement the Project in 

accordance with the provisions of the Concession Agreement and undertaking to 
pay the Lease Payment stipulated in the Clause 4; the Lessor hereby demises to 
the Lessee, all the land (together with any physical structures existing thereon) 
which is described, delineated and shown in the Annexure-1 of this Land Lease 
Deed hereto (the "Demised Premises"), to hold the said Demised Premises, 
without interruption or interference together with the full and free right and 

liberty of way and passage and other rights in relation thereto, for as long as the 
Concession Agreement does not lapse due to expiry of its term or is not 
terminated earlier in accordance with the provisions thereof. The Term of this 
Agreement shall be co-terminus with the Concession Agreement. The Lessor 

hereby agrees and authorizes the construction, operation and maintenance of 

each of the Project facilities on the Demised Premises accordance with the terms 

of the Concession Agreement. The Lessor acknowledges that the Lessee and its 
contractors/sub-contractors will construct and operate and maintain the Project 

and they have the right to enter upon the Demised Premises. 
4. In consideration of the handover of the Demised Premises under this Deed, the 

Lessor shall from the date of Commercial Date of peration (COD), receive a fixed 
Lease Payment payable per annum on or before the 10th day of the first month 
in each accounting year for the entire duration of the contract i.e. 20 years 

starting from date of cOD. The lease rent for the year of COD shall be paid on pro 
rata basis for that accounting year, within 10 days of date of COD. Similarly in the 
last year of concession, the lease rent shall be paid on pro rata basis for that 

accounting year. The land is leased out for setting up Project at Amausi, Lucknow 
(Annexure A) (that is owned by LNN) at an annual lease rent of Rs.11,00,000/ 
(Rupees Eleven Lakh only) for the entire 7.5 acres of land. The lease rent shall 
remain fixed for first three years after COD and thereafter increase by 5% per 
year from previous year. ("Lease Payment"). 

5. The Demised Premises are being vested with the Lessee, under this Deed, 
levelled land is free from all Encumbrances and obstructions and agreed to be 

taken over in accordance with the terms of the Concession Agreement, whether 
legal or physical in nature. At any time during the term of this Agreement if the 
Lessee discovers any Encumbrances under the Demised premises affecting its 
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rights in relation to the execution of the Project, it shall notify the Lessor, which 
shall, within fifteen (15) days from the receipt of the notice, either remove or 
cause to be removed such Encumbrances at its own cost. In the event that the 
Lessor fails to remove such Encumbrances within fifteen (15) days from the 
notice thereof, the Lessee may remove or cause to be removed such 
Encumbrance and the costs and expenses or consequential liabilities incurred in 
respect thereof shall be reimbursed to the Lessee by the LesSor or lessor may 

adjust the same through annual lease rent payable to the Lessor or adjust it from 
the royalty payable to the Lessor. 

6. The Demised Premises are being vested with the Lessee, under this Deed only for 

the purposes of the Project including for the purposes of DFBOT the Bio-CNG Bio 
CNG plant, which the Lessor is desirous of being constructed, operated and 
maintained on the Demised Premises for the purposes of enabling the processing 
and disposal of Source Segregated Organic Fraction of Solid Waste in accordance 
with the Concession Agreement. The Lessor hereby authorizes and consents to 
the receipt of consignments of organic fraction of Solid Waste, the storage and 
processing of organic waste to Bio CNG, construction of Bio CNG dispensing 
station & installation of solar panels for generation of green power inside the 
Demised Premises and disposal of residual of organic waste outside the Demised 
Premises. 

7. The Lessor hereby authorizes the Lessee and its contractors and sub-contractors, to construct, erect, own, operate and maintain any superstructures, facility or any movable or immovable structures comprising each of the Project facilities on the Demised Premises and for that purpose also remove, renovate, use or demolish any structures that may be existing on the Demised Premises as of the date of this Agreement. The Lessee hereby agrees that the construction, operations and maintenance of the Project facility at the Demised Premises and the receipt, storage and processing of organic waste at the Demised Premises, being undertaken pursuant to the Concession Agreement granted by it and for the purposes of enabling LNN to discharge their functions of managing, cattle dung and vegetable waste "generated at Kanha Upvan and vegetable mandis respectively. 
8. According to the Concession Agreement, the Lessee shall have the right to vest with the Lenders the power to take over the control, possession and all rights and interests in relation to the charge of the project assets & facilities installed and not against leased land at Demised Premises upon an event of default. 
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9. The Lessor irrevocably and unconditionally agrees and acknowledges that the 
Lessee authorized and permitted to take loan from any banking or financial 
institution against the project assets/ machinery to be installed and not against 

Land (without creating any charge or Encumbrance on the Demised Premises) by 
creating the mortgage / assignment /creating security interest in the Project 
asset and not against leased land over all of the Lessee's right, title and interest in 

the Demised Premises and can reassign Lessee's rights subjected only to project 
asset without creating any charge or Encumbrance over the leased land, in favour 
of its lenders including their trustees, representatives, successors, transferees, 
appointees and assigns (the "Lenders") or any other third-party without any prior 
consent of or intimation to the Lessor. However, the ownership rights of Lessor 
Over the Demised Premises shall remain unaffected. 

10. The Lessor hereby covenants and assures the Lessee that: 

a) All the land comprising the Project Site is permitted and duly authorized and 

earmarked for purposes of establishment, construction, operation and 

maintenance of of the Bio-CNG plant and the Project facilities; 

b) The Project Site is levelled and free from any encroachment, obstruction or 

Encumbrances whatsoever and is not subject to any acquisition or other legal 

proceedings by authority, body or government nor is any claim of any third party 

subsisting in respect thereof or relating thereto; 

c) It shall provide the approach road, power supply, water supply, street light, 

drainage, sewer line up to the Demised Premises to the Lessee: 

d) Lessor is the lawful owner of the lands constituting the Demised Premises and it 

shall, in that capacity, defend or satisfy all actions or claims against the use of the 

Demised Premises for the Project; 

e) Subject to Clause 4, it shall not increase the Lease Payment due and payable by 

the Lessee under the provisions of this Deed; 

f) It shall not interfere with or impede in any manner or otherwise limit, restrict or 

impose any conditions or restrictions on the complete, free and full enjoyment 

and use of the Demised Premises and all rights in relation thereto, including the 

creation of security interest in favour of the Lenders in accordance with the 

provisions of the Concession Agreement (without creating any charge or 

Encumbrance on the leased land): 

g) Subject to terms of the Concession Agreement, it shall not interfere in or impede 

in any manner or otherwise limit, restrict or impose conditions in relation: 

(0) to the construction, operation and maintenance of the Project: 
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(i) 
(ii) 

(iv) 

the implementation of the Project by the Lessee and 

the possession, control and use by the Lessee of the Demised Premises 

and the plant; 

h) It shall enter into appropriate further documentation or additional writings as the 

Lessee or the Lenders may reasonably require to give effect to the provisions of 

this Agreement and the financing agreements; 

i) There is no litigation, claim, demand or any proceedings (whether administrative, 

legal or quasi-judicial) pending in respect of the Demised Premises or its use for 

the purposes of managing, processing and disposing cattle dung, vegetable mandi 

waste or any other feedstocks arranged by JBM for processing in the plant. 

j) The Lessee shall have complete, lawful and uninterrupted, possession, control 

and use of the Demised Premises as per the Land Lease Deed (without creating 

any charge Encumbrance on the leased land); and 

k) Additional land may be allotted to the Lessor on mutual consent of both Parties 

considering expansion of the capacity of the Project in future. 

11. The Lessee hereby covenants with the Lessor as follow: 

a) that it shall implement the Project in accordance with the Concession Agreement; and 

b) that it shall observe and perform all terms; covenants, conditions and stipulations of 

this Agreement. 

12. The Lessor has lawful title, possession and control of all the lands constituting the 

Project Site and has the requisite right to lease the same to Lessee for the Term 

for the purposes of the Project on the terms and conditions of this Agreement 

and further that Lessee shall have full, free and uninterrupted peaceful vacant 

possession, enjoyment/ occupation and use of the Demised Premises throughout 

the Concession Period, without any obstruction interference or disturbance or 

claim whatsoever from the Lessor or from any person claiming through under or 
in trust for Lessor or from any third person whomsoever. Lessor shall keep Lessee 

fully indemnified and harmless against any claims or demands from any Person 
claiming right, title or interest to or in the Demised Premises or any part thereof 

or challenging the validity of the usage of the Demised Premises for the Project or 

challenging the validity of this Deed, as also against any actions, proceedings, 
damages, losses and expenses caused to Lessee as a result or in consequence of 
any such claims or demands as aforesaid. 
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13. The The Lessor hereby assures and represents to the Lessee that the vesting of 

the Demised Premises under this Deed shall be irrevocable for as long as the 

Concession Agreement remains in force and the Lessor shall not terminate or 

seek to terminate this Agreement except upon the expiry or early Termination of 

the Concession Agreement (Clause 11.3 of foncession aggrement). The Parties 

hereby agree that on the expiry or Termination of the Concession Agreement, the 

Demised Premises (without creating any charge or Encumbrance on the leased 

land) shall be handed back to the Lessor in accordance with the provisions of 

Concession Agreement and that this Agreement within six months of termination 

or it shall be deemed to have been handed over. 

14. Either party may terminate this agreement at any time in the event of breach of 

the terms of this agreement by giving the breaching party at least 30 days prior 

written notice. 

15. NOTICE AND COMMUNICATION 

All notices, approvals, consents or other communications in connection with this 

Deed shall be given in accordance with the notice provision set out in Clause 14.5 

(Communication) of the Concession Agreement. 

16. MISCELLAENOUS 

a. Severability: If any of the provisions of this Deed shall be determined to be void or 

unenforceable under applicable law such provisions shall be deemed amended or 

deleted to the extent necessary to confirm to applicable law and the remaining 

provisions of this Agreement shall remain valid and enforceable. 

b. Binding Effect: The terms and provisions of this Deed, the respective rights and 

obligations hereunder of each Party, shall be binding upon, and inure to the benefit of, 

the Parties and their respective heirs, representatives, successors and permitted assigns. 

c. Technical Feasibility of the Demised Premises: The Lessor affirms that the Demised 

Premises is technically feasible for the purposes of development of the Project. The 
Lessor shall be entitled to conduct feasibility studies on the Demised Premises and the 

Lessor shall not obstruct in any manner in this regard. Any concerns or disputes in this 

regard shall be settled by the Parties mutually prior to the date of handing over of the 
Demised Premises. 

17. DISPUTE RESOLUTION AND JURISDICTION 
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This Deed shall be governed by, construed and interpreted according to Indian law and, for the avoidance of doubt, the dispute mechanisms and jurisdiction as provided in Clause of the Concession Agreement shall apply to this Agreement, as deemed to be incorporated herein. 

IN THE WITNESS WHEREOF the Parties have affixed therein and sealed to this Deed the 
day and year first hereinabove written: 

For Lucknow Nagar Nigam 

Signed and seal 

Bo-5202 

Name: Sanjay yadav 

Designation: Prabhari Adhikari Sampatti 

Witness: 

1. 

Date: 3o5-2025 

Place:Lucknow 

For JBM ENVIRO BIOENERGY LUCKNOW 

PVT. LTD. 

Signed and seal 

Name: Sanjay Murgai 

Designation: Chief Operaing officer 

(CBG Business) 

1. 

Witness 

GP Vahha, 
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 India Infrastructure Project
Development Fund (IIPDF)

Memorandum for Consideration (MFC#) Application Form

General Information

15 MW Waste-to-Energy (WTE) Power Plant, Lucknow

Purpose of Assistance : Seminar

National Infrastructure Pipeline ID
(Optional) :

Proposed PPP structure for Project
Implementation :

Design Build Finance Operate and
Transfer (DBFOT)

Project Sponsoring Authority : Authority

Ministry : Lucknow Municipal Corporation

State: Uttar Pradesh

Location:
Shivri, Lucknow, Uttar Pradesh – on 20–25 acres are
available at latitude 26°47'50.8"N and longitude 80°46'58.2"E.

Sector: Energy

Sub Sector: Electricity Generation

Need for the Project :

The rapid pace of urbanization in India has significantly increased municipal solid
waste (MSW) generation, placing a heavy burden on Urban Local Bodies (ULBs).
Lucknow, with an estimated daily waste generation of 2,000 Metric Tons (in
2025), faces similar challenges.
Despite 100% processing of waste into Wet and Dry waste, the current system is
not sustainable due to:

High transportation costs for RDF disposal to distant cement and paper
industries.
Unreliable offtake from these external facilities, leading to operational
disruptions.
No in-situ energy recovery, causing a lost opportunity for resource
optimization.
Environmental concerns, including open burning and unscientific
disposal.

To overcome these issues, the Lucknow Municipal Corporation (LMC)
proposes setting up a 15 MW Waste-to-Energy (WtE) plant at Shivri,
offering:

A sustainable, long-term RDF management solution.
Energy recovery from waste, reducing landfill dependency.
Reduced environmental footprint and improved air quality.
RDF intake from surrounding ULBs

Alignment with national missions like Swachh Bharat Mission 2.0 and
circular economy principles.

Brief Project Description :

The proposed project involves setting up a 15 MW Waste-to-Energy (WtE)
power plant at Shivri, Lucknow, to process approximately 700–1,000 TPD

भारत सरकार
GOVERNMENT OF INDIA

वित्त मत्रांलय
Ministry of Finance

Skip to content

pppinindia.gov.in
Public Private Partnership In India

 LOGOUT



Annexure 3- Transaction Advisor Proposal for 
Waste-to-Energy Plant Setup 
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of Refuse-Derived Fuel (RDF) generated from municipal solid waste
(MSW) collected from Lucknow and nearby Urban Local Bodies (ULBs). At
present, the Shivri facility receives about 2,000 TPD of MSW, which is
projected to increase to 2,300 TPD over the next 2–3 years. The WtE plant is
intended to significantly reduce landfill dependency by converting waste
into clean, renewable energy, thereby strengthening the city’s solid waste
management ecosystem.
The facility will be developed on approximately 20–25 acres of available land
adjacent to the existing waste processing site. It will help create a self-
sufficient, cost-effective, and environmentally sustainable system by
eliminating reliance on distant RDF off takers, reducing transportation costs, and
enabling on-site energy recovery. The electricity generated will be exported to
the state power grid, contributing to clean energy targets.
The project also emphasizes resource recovery, with post-processing
residues like bottom ash and fly ash to be used in manufacturing construction
materials such as bricks and tiles.
Pre-processing rejects will be reused in construction wherever possible, while
inert residues will be safely disposed of in designated landfills.
Aligned with the Solid Waste Management Rules, 2016, the initiative
contributes to India’s broader goals of environmental sustainability, energy
security, and the shift towards a circular economy.

Likely impact(s) of the project:

The proposed 15 MW Waste-to-Energy (WtE) plant at Shivri, Lucknow, is
expected to bring substantial environmental, economic, and operational benefits,
aligning with national sustainability mandates. The key anticipated impacts
include:

1. Reduction in Landfill Dependency:
The plant will process 700–1,000 TPD of RDF, reducing the volume of
municipal waste requiring landfill disposal by up to 90%.

2. Lowered Transportation Burden:
By eliminating the need to transport RDF to distant cement and paper
industries, the project will save an estimated ₹16.00 crore annually in
transportation costs.

3. Renewable Energy Generation:
The plant will generate approximately 15 MW of electricity,
contributing around 120 million units (kWh) per year to the state
grid—enough to power 25,000+ urban households annually.

4. Reduction in Greenhouse Gas (GHG) Emissions:
The project is expected to reduce carbon emissions by
approximately 1.5–2L tonnes CO₂-equivalent per year, by
replacing fossil fuel-based energy and preventing methane emissions
from landfill.

5. Improved Public Health and Environmental Quality:
Prevents accumulation and open burning of waste, reducing risks of air,
water, and soil pollution.
Helps in curbing vector-borne and respiratory diseases in nearby
communities.

6. Resource Recovery and Circular Economy Impact:
Recovery and reuse of fly ash and bottom ash for bricks and tiles
can divert over 15–20% of waste back into the material value chain.
Pre-processing rejects will be reused in construction activities
wherever feasible.

7. Policy and Regulatory Compliance:

Ensures compliance with Solid Waste Management Rules, 2016, and
supports key national missions including Swachh Bharat Mission 2.0 and
Energy from Waste Policy.

Enclosure

Is the TA already on boarded : No

Whether Pre-feasibility analysis has been
carried out?

No

Outcome of Previous TA, if funded by
DEA:

No

Pre-feasibility
analysis document

Outcome of Previous
TA Document

Request letter from
the authority

Presentation

 View N/A  View  View
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Milestone

Proposed Milestones for the TAs along with Timelines and payment
percentages

Proposed Milestone By Authority Proposed
Payment

Mechanism(%)

Project
Progress
Timelines

(Envisaged)

Status

Submission of Inception Report to
the PSA

10 1 Months Pending

Submission of Feasibility Report to
the PSA

10 3 Months Pending

Submission of DPR to the PSA 15 4 Months Pending

Floating of RfP by the PSA 15 1 Months Pending

Completion of Bid evaluation stage
and issue of LOA by the PSA

25 2 Months Pending

Signing of Concession Agreement
and Uploading of all relevant
documents of portal of TA(in case the
TA is empaneled)- Technical Close

25 1 Months Pending

Additional Incentive In case the
project was originally planned with a
grant component but achieved the
technical close (signing of
Concession Agreement) with a
premium. Disbursement shall be
along with the last leg of disbursal.

5 Pending

Total 100%

Reason for Deviation:

Total Project Cost

IIPDF Contribution Sought

Total Project Cost (In Rs. Crore)

3,300,000,000

Total Estimated Cost (In Rs. Crore)

49,500,000

Compared with Project Cost

1.50

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    

Amount in
INR

Balanced Cost To Be Borne By
Name

Balance Cost To Be Borne By
(in INR)

49,500,000 0 0

Components of Estimated/Actual Cost

Component Name Component Cost

Transaction Advisory 49,500,000

Authority Details

Authority Name : Lucknow Municipal Corporation

Nodal Officer Details

Name Designation Contact
Number

Email Id

Dr.
Arvind
Kumar

Rao

Additional
Municipal

Commissioner
8810721505

nnlko@gmail.com,
envengrnnlko@gmail.com

Contact Us

Important Links

Projects under National Infrastructure Pipeline

E-Procurement

Useful Links

Home

Overview

Appraisal Mechanisms

PPP Portals

PPP Database

Knowledge Products

Tender Documents

Resources & Documents

PPP Events

Privacy Policy

Copyright Policy

Hyperlinking Policy

External Links

© Copyright 2022-2023


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Annexure 4 -RDF Dispatch Summary Table  
 

  

FRESH RDF DISPATCH SUMMARY 03.08.2025 till 

SR NO. PLANT NAME QTY 

1 ACC LIMITED (KYMOOR) 5485.61 

2 ACC CEMENT JAMUL ( CHHATTISGARH ) 176.95 

3 ACC LIMITED (CHANDRAPUR) 1069.32 

4 AMBUJA CEMENT LTD (MARWA MUNDWA) 4537.19 

5 BINDLAS DUPLUX LTD (MUZAFFARNAGAR) 55.94 

6 KAILASHIDEVI PLUPS AND PAPER PRODUCTS 35.38 

7 SUCHI PAPER MILLS 42.26 

8 BIRLA CORPORATION LTD ( SATNA ) 256.68 

9 DEV PRIYA PRODUCTS (MEERUT) 55.49 

10 JK CEMENT (PANNA) 8231.46 

11 MAA SHEETLA VENTURES (KICCHA) 12762.99 

12 MEENU PAPER MILLS (MUZAFFARNAGAR) 4051.32 

13 PASWARA PAPER LTD ( MEERUT ) 337.70 

14 PRISM JOHSON LTD (SATNA) 10117.55 

15 RAMA SHYAMA PAPER MILL ( BAREILLY ) 8871.70 

16 SHIDHESHWARI PAPER UDYOG (KASHIPUR) 37.39 

17 SHREE BHAGESHWARI PAPER (MUZAFFARNAGAR) 25.29 

18 SIDHI CEMENT WORKS (SIDHI) 20264.53 

19 ULTRATECH CEMENT LTD ( RAJASTHAN ) 876.34 

20 UTRATECH CEMENT LTD ( DALLA ) 1662.31 

GRAND TOTAL 78953.40 
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LEGACY RDF DISPATCH SUMMARY 03.08.2025 till 

SR NO. FACTORY NAME QUANTITY in MT 

1 ACC LIMITED (Kymore)  37265.10 

2 AMBUJA CEMENTS LIMITED 277.90 

3 BINDALS PAPERS MILLS LTD  32.43 

4 BIOTA SAVIOUR PRIVATE 25.37 

5 Birla Corporation LTD (Satna) 5369.11 

6 CHAMUNDA PAPERS PVT LTD 57.89 

7 CRYSTAL BALAJI INDUSTRIES PRIVATE LIMITED 565.06 

8 Dalmia Cement Bharat Limited 75.91 

9 DEV PRIYA PAPERS PVT LTD 411.91 

10 DEV PRIYA PRODUCTS PVT LTD 178.78 

11 ECOGATEWAY PRISM  767.34 

12 ECOPRISM JOHNSON LIMITED (Satna)  22576.13 

13 GARG DUPLEX & PAPER MILLS PVT LTD 11636.81 

14 HEIDELBERG CEMENT INDIA LIMITED 3284.59 

15 INDIAN AGRO ORGANICS  36.49 

16 JK CEMENT LIMITED 15604.20 

17 KK DUPLEX AND PAPER MILLS PVT LTD 243.08 

18 KRISHNANCHAL PULP AND PVT LTD 2846.01 

19 M/S BINDLAS DUPLEX LIMITED 17919.05 

20 MAA SHEETLA VENTURES LIMITED 2598.84 

21 MAHALAXMI CRAFTS PVT LTD 1960.59 

22 MEENU PAPER MILLS PVT LTD 2951.51 

23 MS SHAKTI KRAFFT AND TISSUES 609.40 

24 ORIENT BOARD & PAPERS MILLS PVT LTD 211.47 

25 Papar Mill  874.83 

26 PASWARA PAPERS LTD 56.94 

27 Pepar Mill ( Bilashpur ) 4288.23 

28 PRISM JOHNSON LIMITED (Satna) 23950.29 

29 RAMASYAMA PAPERS PVT LTD 1324.53 

30 SHAKUMBHRI PULP & PAPER MILLS LTD 1489.30 

31 SHREE BHAGESHWARI PAPERS PVT LTD 1500.53 

32 SIDDHESWARI INDUSTRIES PVT LTD 24.24 

33 SIDDHESWARI PAPER UDYOG 10357.18 

34 SIDHARTH PAPERS PVT LTD 8282.36 

35 SIDHI CEMENT WORKS 1762.25 

36 SILVERTON INDUSTRIES LTD 14809.14 

37 SUCHI PAPER MILLS LTD 297.28 

38 SUYASH KRAFT & PAPERS PVT LTD 921.12 

39 TEHRI PULP AND PAPER LTD 5640.67 

40 ULTRATECH CEMENT LIMITED (Dalla) 36093.37 

41 DEVRISHI PAPERS PVT LTD  499.70 

42 NEW BONAZA INDIA LTD 126.45 

43 ALPANA PAPERS PVT LTD 71.72 
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44 SILVERTOAN PAPERS LIMITED  342.45 

45 MARUTI PAPERS PVT LTD 86.28 

  GRAND TOTAL 240303.78 
 

78492



Annexure 5- Material Recovery Facilities and PCTS 
 

The Lucknow Municipal Corporation (LMC) currently operates eight Material Recovery 

Facilities (MRFs), with one additional large-scale facility under construction. All existing 

MRFs are fully equipped with operational machinery and are managed by the door-to-door 

waste collection companies, Lucknow Swacchata Abhiyan Pvt. Ltd. (LSAPL) and Lion 

Enviro Lucknow Pvt. Ltd. (LELPL). The LMC has also enhanced the capacity of all MRFs 

from 5 tons per day (TPD) to 25 TPD. 

Based on current waste generation and the enhanced processing capacity, the LMC has 

determined that the existing infrastructure is sufficient for the city’s immediate needs. The 

corporation will continue to assess future requirements for additional MRFs. 

In addition, five new Portable Compactor Transfer Stations (PCTS) have been installed, and 

13 refuse compactors (RCs) are now in use for waste collection and transport. Tenders for 

the remaining PCTS locations have been awarded to Hyderabad Integrated MSW Limited, 

and construction is already underway. 
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LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:074cac1d350f161ef339f73be08590b63afd5067364699a52c5e98c4c7653202

IRN Acknowledgement No : 142517957675876 Acknowledgement Date & Time : 01-08-2025/11:16:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000095

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : HIND MINERALS

GSTIN Invoice No. : UP2520000087

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: HIND MINERALS & METALS

Address: 429S,Laulai,Chinhat

Lucknow 226028 Uttar Pradesh India

GSTIN/UIN : 09MLDPS2778B1ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:HIND MINERALS & METALS

Address: 429S,Laulai,Chinhat

Lucknow 226028 Uttar Pradesh India

PAN : MLDPS2778BGSTIN/UIN : 09MLDPS2778B1ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4032&4064&267

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Recovered (Waste And Scrap)

Paper Or Paperboard - Other,

47079000 KG 2595.000 5.00 12975.00 0.00 12975.00 2.50 324.38 2.50 324.38 0.00 0.00

Total : 12975.00 0.00 12975.00 324.38 324.38 0.00

Total Invoice Amount in Words:

Thirteen Thousand Six Hundred Twenty Three Rupees Seventy Six Paise

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

12,975.00

324.38

324.38

0.00

648.76

TCS # : 0.00

Invoice Value : 13,623.76

Total Invoice Value (Round Off) : 13,623.76Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 2

84498



Page 2 of 2

Invoice Number

Invoice Reference Number

: 1500000095

: 4032&4064&267

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 47079000 2595.000 5.00 KG 12975.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

85499



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-3,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:79cca2b73cf65688002b87410aedc5cf3036e41a28c612cf230b3451b827e2f8

IRN Acknowledgement No : 142517938615341 Acknowledgement Date & Time : 30-07-2025/13:01:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000091

Invoice Date : 30.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : NOBLE ENTERPRISES

GSTIN Invoice No. : UP2520000084

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: NOBLE ENTERPRISES

Address: Kanpur Anwar Ganj Railway Station, 84/83, SAKERA

ESTATE

Kanpur 208003 Uttar Pradesh India

GSTIN/UIN : 09LTIPS7237M1ZJ

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:NOBLE ENTERPRISES

Address: Kanpur Anwar Ganj Railway Station, 84/83, SAKERA ESTATE

Kanpur 208003 Uttar Pradesh India

PAN : LTIPS7237MGSTIN/UIN : 09LTIPS7237M1ZJ

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-3,

2444&12633

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Cullet Or Other Waste Or Scrap

Of Glass

70010010 KG 2132.000 5.00 10660.00 0.00 10660.00 2.50 266.50 2.50 266.50 0.00 0.00

Total : 10660.00 0.00 10660.00 266.50 266.50 0.00

Total Invoice Amount in Words:

Eleven Thousand One Hundred Ninety Three Rupees

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

10,660.00

266.50

266.50

0.00

533.00

TCS # : 0.00

Invoice Value : 11,193.00

Total Invoice Value (Round Off) : 11,193.00Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 2

86500



Page 2 of 2

Invoice Number

Invoice Reference Number

: 1500000091

: 2444&12633

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 70010010 2132.000 5.00 KG 10660.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

87501



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:7728023cf12d380929e81ae934bfc2909e19b59ced677a001ec7d25c54c3f25d

IRN Acknowledgement No : 142517966857126 Acknowledgement Date & Time : 02-08-2025/11:58:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000098

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : W2B SOLUTIONS

GSTIN Invoice No. : UP2520000090

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

GSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

PAN : BXHPP4932PGSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4168&4167

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Waste, Parings And Scrap, Of

Plastics - Of Other Plastics :

39159042 KG 450.000 32.00 14400.00 0.00 14400.00 9.00 1296.00 9.00 1296.00 0.00 0.00

2 Waste, Parings And Scrap, Of

Plastics - Of Other Plastics :

39159042 KG 665.000 12.00 7980.00 0.00 7980.00 9.00 718.20 9.00 718.20 0.00 0.00

Total : 22380.00 0.00 22380.00 2014.20 2014.20 0.00

Total Invoice Amount in Words:

Twenty Six Thousand Four Hundred Eight Rupees Forty Paise

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

22,380.00

2,014.20

2,014.20

0.00

4,028.40

TCS # : 0.00

Invoice Value : 26,408.40

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 3

88502



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:7728023cf12d380929e81ae934bfc2909e19b59ced677a001ec7d25c54c3f25d

IRN Acknowledgement No : 142517966857126 Acknowledgement Date & Time : 02-08-2025/11:58:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000098

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : W2B SOLUTIONS

GSTIN Invoice No. : UP2520000090

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

GSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

PAN : BXHPP4932PGSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4168&4167

Total Invoice Value (Round Off) : 26,408.40Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 2 of 3

89503



Page 3 of 3

Invoice Number

Invoice Reference Number

: 1500000098

: 4168&4167

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 39159042 450.000 32.00 KG 14400.00

2 Revenue - Others 39159042 665.000 12.00 KG 7980.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

90504



 

 

 

Annexure 6 - Construction Update - Fixed Compactor Transfer 

Station (FCTS) 
 

The Lucknow Municipal Corporation has achieved a notable success in its urban 

development initiatives through the reclamation of land previously under the purview 

of local bodies. This significant accomplishment has paved the way for the 

commencement of transformative infrastructure projects, foremost among which is 

the establishment of a Transfer Station (TS) Cum Fixed Compactor Transfer Station 

(FCTS). Progress on this vital undertaking is now well-advanced, with key 

milestones having been successfully reached. These include the definitive 

completion of the project's layout design, a crucial stage ensuring optimal 

functionality and spatial efficiency. These developments underscore the LMC's 

commitment to enhancing the city's infrastructure and its capacity for effective waste 

management. 

Current Status of FCTS Projects: 

The Ghaila FCTS, including all civil, mechanical, and weighbridge components, has been 

completed and formally handed over to Lucknow Swachhata Abhiyan Private Limited 

(LSAPL), the entity responsible for door-to-door waste collection and secondary 

transportation within Zone 3. The operationalization of the Ghaila FCTS has yielded 

notable improvements in the city's solid waste management framework. 

The Ganga Kheda FCTS has achieved completion of its structural steel work, including 

truss and pre-engineered shed construction. All mechanical components and machinery 

have been installed and successfully tested. The facility has been formally handed over  to 

Lionenviro Lucknow Private Limited (LELPL), the organization responsible for door-to-

door waste collection and secondary transportation within Zone 5. The Ganga Kheda FCTS 

is operational and adding a significant role in handling the solid waste management 

framework. 

At the Dayal FCTS construction site, the initial phase of piling work and foundation 

establishment has been successfully completed. Current construction activities are focused 

on the progression of superstructure development, specifically the ongoing casting of plinth 

beams and columns.  

The Bhaisora FCTS construction has progressed through several distinct phases. Firstly, 

the civil structure of the shed and the construction of the boundary wall, delineating the 

FCTS perimeter, have been finalized. Secondly, the Plain Cement Concrete (PCC) work, 

forming essential structural elements, has been completed. Currently, the project is in the 

environmental enhancement phase, with greenery development actively underway. 

Concurrently, the mechanical component installation is in the installation phase. 
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Ghaila Fixed Compactor Transfer Station (FCTS) 
 

 

 

 

 

 

 

 

 

 

 

 

Ganga Khera Fixed Compactor Transfer Station (FCTS) 
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Dayal Fixed Compactor Transfer Station (FCTS) 

 

 

 

 

 

 

 

 
 
 
 

 
 
 
 
 
 

 

Bhaishora Fixed Compactor Transfer Station (FCTS) 
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Annexure 7- Plastic waste management rule 2016 5(b). Use non-recyclable 

plastic waste (5 to 6%-part replacement with bitumen) in road construction 

 

Chief Minister's Green Road Infrastructure Development Urban (CM GRID) Scheme is promoting sustainable road 
construction by incorporating non-recyclable plastic waste into asphalt mixes. Following a state-level committee 

decision on May 3, 2024, mandating the replacement of 6-10% of bitumen with non-recyclable plastic waste in 

road construction projects, the Lucknow Municipal Corporation (LMC) has installed shredder machines at its 

Material Recovery Facility (MRF) centers. To date, the LMC has constructed approximately 2 kilometers of road 

using 9.6 tons of non-recyclable plastic waste, replacing 6% of bitumen. This includes roads in Bashiratganj-

Ganeshganj (430m x 10m), Rajajipuram (500m x 10m), Motilal Nehru Nagar/Chandra Bhanu Gupta Nagar (400m 

x 7m), Mahanagar (400m x 7m), and Kanhaiya Madhopur-2 (350m x 10m). Additionally, new road construction 

projects under the CM GRID scheme have commenced following finalized tenders. Furthermore, the Lucknow 

Development Authority (LDA) has successfully implemented these guidelines, utilizing 6.36 tons of plastic waste 

to replace 8% of bitumen in the Surface Dressing Bituminous Concrete (SDBC) top surfacing of three roads in 

Gomti Nagar Vistar: Sector 7 (327m x 12m), Basant Kunj (700m x 7m), and Gomti Nagar Phase II (535m x 10.7m). 

These three road construction projects utilized approximately 6.36 tons of plastic waste.  

Additionally, a tender for constructing a 16-kilometer road under the CM GRID scheme has been awarded. This 

project, which began in October 2025, will use approximately 50 tons of non-recyclable plastic waste (at 5-7% 

bitumen replacement).    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Non-recyclable plastic used 

     in Road construction 
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Proposed Road Development under the CM GRID Scheme by LMC  
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Annexure 8 -Single Use Plastic Penalties 

The Lucknow Municipal Corporation (LMC) has been proactive in its 

efforts to promote sustainable waste management practices. As part of this 

initiative, the LMC has been organizing awareness programs targeting 

concessionaires to educate them on proper waste disposal methods and the 

importance of reducing plastic usage. 

Furthermore, the LMC has distributed eco-friendly alternatives to single-

use plastic, such as cloth and paper bags, to street vendors and shopkeepers. 

This move encourages them to switch from plastic bags, thereby reducing 

plastic waste at its source. 

Between April and July 2025, LMC officers conducted inspections to 

ensure compliance with waste management regulations. These inspections 

resulted in the imposition of penalties totaling ₹3,75,510 on those found in 

violation. Additionally, the enforcement teams successfully seized 104 kg 

of single-use plastic, preventing it from entering the waste stream and 

potentially polluting the environment. These actions demonstrate the 

LMC's commitment to both educating the public and enforcing regulations 

to combat plastic pollution. 

 

Months 
Sized Single Use Plastic 

quantity (in Kg) 
Penalty Imposed (in Rs.) 

April 252.95 80950 

May 187.05 211600 

June 4748.9 407250 

July 5757.5 206250 

Total 104.75 375510 
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Annexure 9 -Single Use Plastic By Products 

 
The Lucknow Municipal Corporation (LMC) has also partnered with M/S Shree Shyam Packaging to ensure the 

proper disposal of non-recyclable plastic seized from wholesalers, in accordance with the Plastic Waste 

Management Rules, 2016. This designated agency collects and shreds the seized plastic under LMC supervision. 

As per the agreement, M/S Shree Shyam Packaging is obligated to provide the LMC with products made from the 

collected plastic, equivalent to 50% of its weight. To date, M/S Shree Shyam Packaging has collected the entire 

14,260 kg of seized plastic from all zones within the LMC. While the expected return of by-products was 7,130 

kg (50% of the collected amount), the company has provided 3,380 kg of by-products derived from the collected 

plastic waste back to the LMC 
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Annexure 10 -Iron Mesh For Plastic Waste Collection in Drains 

 

 

 

 

 

 

 

 
 

 

Jiamau, Pumping Station Mesh Filtration  

 

 

 

 

 

 

 

 

 
 

 

Gwari, Pumping Station Mesh Filtration 
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Indra Nagar Near Jama Masjid Road, Nala Mesh Filtration 

 

 

 

 

 

 

 

 

 

 

 

 

Badshah Nagar, Pumping Station Mesh Filtration 
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111525



112526



113527
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Item No. 01     (Court No. 1)  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Review Application No. 15/2023 
In 

Original Application No. 654/2022 

Priyadarshini Colony D, residence Welfare Society  Applicant 

Versus 

State of Uttar Pradesh & Ors.            Respondent(s) 

………………….. 

Municipal Corporation of Lucknow (LMC)    Review Applicant 

Date of hearing: 31.03.2023  

CORAM:  HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

IN CHAMBER BY CIRCULATION 

ORDER 

1. This application seeks review of order of this Tribunal dated 

13.02.2023. By the said order, the Tribunal dealt with the issue of violation 

of environmental norms in shifting the dumping zone and garbage lying on 

the dumping site at Bandha Road, Faizzullaganj, Priyadarshini Colony, 

Sector-D, Lucknow. Such violation was resulting in obnoxious smell to the 

detriment of environment and public health.  

2. The Tribunal considered factual report dated 07.01.2023 filed by the 

joint Committee constituted by this Tribunal to the effect that the 

contractor, M/s Eco Green Energy Private Limited had failed to perform its 

Annexure 12
122536
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contractual obligations to scientifically handle the waste. According to the 

State PCB, the violations were established for which compensation was 

levied against the Lucknow Municipal Corporation and prosecution was 

also recommended.  

3. The Tribunal also considered the affidavit filed by the Lucknow 

Municipal Corporation which itself showed that most of the remedial 

measures were at the planning stage only. Measures taken were 

inadequate. Accordingly, the Tribunal directed further remedial measures 

and levy of compensation of ₹10 Crore against the Lucknow Municipal 

Corporation on ‘polluter pays’ principle to be utilized for restoration of 

environment in terms of District Environment Plan. It was directed that if 

deposit was not made, the Commissioner, Lucknow Municipal Corporation 

will not be entitled to draw salary after 01.04.2023.  

4. Operative part of the order is reproduced below: 

“13. We now proceed to consider the issue in the present case. The 
record shows serious failure on the part of the Corporation in 
complying with waste management norms which has obviously 
resulted in damage to the environment and public health for which the 
Corporation and the Commissioner are accountable. 

14. Affidavit of the Corporation itself shows that it is still at the 
stage of planning and preparing proposals. It is content by giving 
contract to a contractor who failed to perform and violations as alleged 
by the applicant and the State PCB have taken place for which no 
coercive measures such as black listing, claiming compensation, 
terminating contract have been taken nor alternative arrangements 
made even though prescribed timelines under statutory rules have 
since expired. This clearly shows the collusion of the Corporation and 
the contractor to the detriment of public health. The State PCB has not 
taken adequate remedial measures and has merely sought sanction 
under section 197 Cr.PC for violations which can hardly be held to be 
in discharge of public duties. The action of the State PCB is thus 
stonewalling action against the violator. Order of the Tribunal in para 
11 requires explanation about legality/viability of operation of 
Transfer Station which has not been explained. Further, in para 13 
of the order, precise information was sought on quantum of 
waste generation, quantity of waste processed and 
remediation of legacy waste site. However, no information is 
furnished. This shows lack of sincerity on the part of the Corporation. 

123537
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Violations are acknowledged in the form of foul smell, blockage of 
drains, leachate discharge and piling of garbage at transfer stations 
even though under the Rules, the garbage has to go to end 
destinations like composting centres, MRF, waste to energy plants, 
integrated waste management plants. Needless to say such failure 
causes immense hardship to citizens and generates methane gas 
which leads to climate change. 

15. Accordingly, while directing expeditious compliance of norms in 
managing the waste for acknowledged violations for long time and 
which are serious, we fix the interim compensation of Rs. 10 crores 
against the Corporation on polluter pays principle which may be 
deposited with the State PCB within one month but positively before 
31.03.2023, which will be the personal responsibility of 
Commissioner, Lucknow Municipal Corporation. The interim 
compensation will be over and above the compensation assessed by 
the State PCB. The amount may be utilized for restoration of 
environment in accordance with the District Environment Plan of the 
District associating the District Magistrate. If there is a failure in 
deposit, the Commissioner, Lucknow Municipal Corporation will not 
be entitled to draw salary after 01.04.2023. 

16. Action taken report with status of compliance and details of 
waste generated and processed as on 30.04.2023 be filed by 
15.05.2023 by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Support PDF and not in the form of Image PDF.” 

(Emphasis supplied)

5. In this review application, it has been submitted that action had 

been initiated against the contractor, who have failed to carry out 

necessary measures resulting in violation of norms. There are serious 

challenges in waste management, as the city is densely populated and 

growth has been unsystematic. 

6. We have considered the matter. Apart from the fact that the review 

cannot rehearing, it remains undisputed that there are serious violations. 

As per stand of the Lucknow Municipal Corporation itself in its legal notice 

addressed to its contractor, which has been annexed to this application,  

violations are acknowledged, including the following:- 

“34. That due to deficiency of your service and poor collection of waste 
material from door to door, people are throwing waste 
material at open place and same is resulting into borne 
disease like Malaria, Dengue etc. in this way you are also 
violating the clause 1.2 of Section I of Schedule-G (Operation and 
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Maintenance Requirements) of Concession Agreement. The 
purpose of Service Goal is defeating. It need not to be mentioned 
here that sometimes small garbage dumps caught fire and it 
leads to air pollution. 

35. The due to your poor performance, runoff in rainy reason 
carries the litter to nearby surface drains and it blocks 
the free flow of water and polluting the drains. Your 
conduct is sinister design to malign the reputation of my client in 
public at large and it downgrading the ranking of Lucknow 
Municipal Corporation in Swachh Survekshan.” 

7. Lucknow Municipal Corporation could not avoid responsibility for 

the violations as the contractor is the agent of Corporation. Lucknow 

Municipal Corporation has not responded about “overall status of the city 

to comply MSW Rules giving quantum of waste generation, installed and 

operational status of waste processing facilities and legacy waste which 

has to be remediated” in terms of para 13 of the order dated 20.01.2023.  

8. Thus, even by way of showing indulgence, only modification which 

we can make is that instead of Corporation itself making separate deposit 

of ₹10 Crore, as directed, it will be free to use the funds allocated by the 

State, in terms of order dated 23.03.2023 in O.A. No. 606/2018, subject 

to the Chief Secretary, Uttar Pradesh, allocating the said amount 

separately for the Lucknow Municipal Corporation within one month from 

today. The direction against drawl of salary by the Commissioner, 

Lucknow Municipal Corporation will also stand deferred on such 

condition. Let compliance report be filed as earlier directed by 15.05.2023 

by email at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR supported PDF and not in the form of image PDF. 

Review application is disposed of. 
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A copy of this order be forwarded to the Chief Secretary, Uttar 

Pradesh and Commissioner, Lucknow Municipal Corporation by email for 

compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

March 31, 2023 
R.A No. 15/2023 in O.A. No. 654/2022 
AVT 
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Item No. 08  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 654/2022 

Priyadarshini Colony D, residence 
Welfare Society   Applicant 

Versus 

State of Uttar Pradesh & Ors.                    Respondent(s) 

Date of hearing: 27.07.2023 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rahul Khurana, Advocate  

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB 
Mr. Mukesh Verma & Mr. Ajay Singh, Advs. for Lucknow Nagar Nigam 
Ms. Priyanka Swami, Adv. for Urban Development Deptt., State of UP  

ORDER 

1. The issue of violation of Solid Waste Management Rules, 2016 and 

unscientific dumping of solid waste and violation of Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 have been raised in this application. 

2. Grievance in this application is against violation of environmental 

norms in shifting the dumping zone and garbage lying on the dumping site 

i.e. Bandha Road, Faizzullaganj, Priyadarshini Colony, Sector-D, Lucknow. 

It is stated that such unscientific dumping of solid waste is resulting in 

foul and obnoxious smell in violation of Water (Prevention and Control of 

Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 

and Environment (Protection) Act, 1986. The applicant has annexed 
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certificate dated 15.05.2022 issued by the Vardhaman Hospital, Lucknow 

that garbage site at Priyadarshini Colony was resulting in diseases. There 

is also a letter of Dr. Neeraj Bhora, MLA, UP Assembly dated 16.05.2022 

addressed to Commissioner, Municipal Corporation, Lucknow forwarding 

the representation of the Welfare Association on the subject.  

3. The matter was taken up by this Tribunal on 16.09.2022 and a 

Committee was directed to submit a factual and action taken report.  

4. In compliance thereof, the Committee had submitted the report with 

following facts and observation: 

“Observation found during Joint Inspection on dated 12-12-
2022

1. The Municipal solid Waste Transfer Station, Puraniya is spread 
over an area of approx. 5485.7059 Sq.mt. where municipal solid 
waste collected at transfer station Puraniya is sent to Sivari main 
plant for MSW processing.  

2. The center is operated by M/s Eco green Energy Pvt. Ltd, 
Lucknow.  

3. The primary waste collection from door to door is carried out by 
operator of the center (M/ Eco green energy Pvt. Ltd.) in 19 wards 
of Nagar Nigam Zone-III. The Nagar Nigam Zone- III wards covers 
Mahanagar, Aliganj, MahaKavi Jai Shanker Prasad, 
Ayodhyadas-1, Ayodhyadas-2, Jankipuram-1&2, Faizullaganj 
2&3, Nirala Nagar, Daliganj Mnkameswar, Begam Hazarat 
Mahal, Lala Lajpat rai, Kadam Rasool, Vivekanandpuri 
Triveninagar. 

4. As informed by the operator of station Nagar Nigam also collect 
the waste from nearby area of Zone 1 & 7 and Zone-3 from open 
dump side and send to transfer station Puraniya.  

5. The facility at transfer centre comprises of 70 E -rickshaw, Plazio-
05, Tatazip-05, Bolero 05, containers-07, JCB-03, tractor & trolly-
05.  

6. As informed by operator of the centre approx. 150 Tonn/day 
N,4unicipal Solid waste received from Nagar Nigam Zone lll 
Wards from one lacks four thousand house hold {1,04,000 
houses) through 70, e-Riksha, Mannual riksha-50, Pzio-05, 
Tatazip-05 etc. 

7. During inspection, approx.100 Tonn of waste was observed 
collected at transfer center, due to accumulation of huge quantity 
of waste at centre unpleasant odour felt at and transfer station.  

130544



3 

8. The Puraniya transfer station is located adjacent to Pridarshini 
Nagar colony sector C&D, Sitapur Road, Lucknow.  

9. During inspection, it was observed that boundary wall of the 
station has low height from all sides. Main gate of the station is 
often open which causes entry of animals around the waste 
collected.  

10. Drainage system of the center was chocked due to MSW, which 
need to clean regularly.  

11. The waste transfer station has not obtained NOC from UPPCB for 
operation of centre.  

12. The height of boundary wall and fencing around station sufficient 
but operator has not develop green belt around boundary wall. 

13. During inspection, due to continuous movement of waste loading 
vehicles dust emission was also observed.  

Recommendations:-  

1. The facility may be directed for immediate disposal of waste 
accumulated at transfer station to main processing plant at 
Shivari.  

2. Regular monitoring should be carried.  

3. The operator should develop green belt around boundary wall.  

4. The Nagar Nigam, sanitary inspector may ensure regular 
supervision of transfer station for regular lifting of waste collected 
at transfer centre to avoid the accumulation of waste. He shall 
also submit its report to The UPPCB on daily basis.  

5. The operator of station may prohibit the entry of animals inside 
transfer station and maintain the drainage system of station.  

Action taken proposed- 

1 It is proposed to improve the functioning of Lucknow Municipal 
Corporation Transfer Station.  

2 Detail project report for MRF cum Transfer Station prepared by 
Nagar Nigam, Lucknow, Tender process of required improvement 
work is under process. As annexure-1” 

5. The matter was considered on 20.01.2023 and this Tribunal 

observed as follows: 

“xxx ………………………………..xxx…………………………………xxx  
9. Shri Mishra, learned Counsel for State PCB, however, stated 
that appropriate action would be taken by State PCB in due course of 
time. We find this situation to be highly dissatisfactory. A Statutory 
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Regulator, despite there being no obstruction, has failed in discharging 
statutory duties with due devotion and has not taken any action which 
it was under statutory obligation to do. This, inaction and apathy on 
the part of a Statutory Regulator, in fact, encourages violators of 
environmental laws and norms to continue with their violations with 
impunity. The situation is highly deprecable and has to be condemned. 
In fact, Member Secretary, UPPCB is liable to explain as to why he has 
not taken any action against the erring officials for the laxity shown 
by them.  

xxx ………………………………..xxx…………………………………xxx 

11. Further, operating transfer stations with holding capacity of 150 
tonnes by itself seems to be unacceptable. Rather, steps need to be 
taken for immediate transportation of waste to the processing site. 
This issue needs to be clarified in the next report and status of such 
other transfer stations existing and their siting criteria.  

xxx ………………………………..xxx…………………………………xxx 

13. Further, Municipal Commissioner, Nagar Nigam, Lucknow shall 
file an affidavit to explain as to what further action has been taken in 
respect to the violations found by joint Committee in the report dated 
06.01.2023 filed before Tribunal on 07.01.2023 and also action taken 
against company to whom operation of above Transfer Station has 
been given. Municipal Commissioner, Nagar Nigam, Lucknow shall 
also remain present before Tribunal on the next date. The 
Commissioner, Lucknow Nagar Nigam shall further provide report on 
overall status of the city to comply MSW Rules giving quantum of 
waste generation, installed and operational status of waste 
processing facilities and legacy waste which has to be remediated.”  

6. In response to the questions raised in this application, the 

explanation of the respondents, State Authorities are that they have 

recommended termination of contract and actions are being taken. Further 

reference has been made that in future Material Recovery Facility is being 

provided and proposal of Bio-CNG plant and reviving compost plant which 

was idle, had been proposed. 

7. The Municipal Corporation, Lucknow has submitted its compliance 

report on 25.07.2023 to the extent that in light of the proposal dated 

26.04.2023 a ring-fenced account has been opened and an amount of Rs. 

63.94 crores had been deposited for taking remedial actions in the disposal 

of solid waste and liquid waste. Except depositing the amount, no action 
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has been reported to be taken by the Municipal Corporation against the 

violators of law. 

8. The issues raised in this application is non-compliance of the Solid 

Waste Management Rules, 2016 by the Municipal Corporation, Lucknow 

and inaction in the compliance of statutory obligation for providing clean 

environment and compliance of statutory norms by the Corporation.  

9. During the course of hearing, learned Counsel appearing for the 

State PCB has submitted a report prepared by Mr. Sanjeev Pradhan, 

Environmental Engineer on 24.07.2023 with the facts that the transfer 

station of Priyadarshini Colony has been closed and for selection of site the 

process has been initiated. It is further reported that three proposed sites 

were under consideration after which the matter of two sites has been 

dropped due to certain disputes and the work order on third site will be 

completed in next three months.  

10. The issues of solid as well as liquid waste management are being 

monitored by this Tribunal as per orders of the Hon’ble Supreme Court 

order dated 02.09.2014 in Writ Petition No. 888/1996, Almitra H. Patel vs. 

Union of India & Ors., (with regard to solid waste management) and order 

dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5 SCC 326, 

Paryavaran Suraksha vs. Union of India, with regard to liquid waste 

management (sewage). Other related issues which were taken up for 

monitoring include pollution of 351 river stretches, 122 non-attainment 

cities in terms of air quality, 100 polluted industrial clusters, illegal sand 

mining etc. However, later the Tribunal confined present proceedings only 

to issues of solid waste and sewage management. Before proceeding 

further, it may be mentioned that scope of present order is to compile and 

collate the background, data filed by the Chief Secretaries of all the 
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States/UTs and analysis and directions of the Tribunal on the subject of 

waste management in the country for further follow up action.  

11. The matter was taken by this Tribunal in OA No. 606/2018 and vide 

order dated 18.05.2023 following directions and observations were issued: 

“4. Since non compliance was noticed on both counts from the 
issues raised before the Tribunal in various proceedings, the Tribunal 
took the matter again and passed order dated 31.08.2018, recording 
the extent of gaps and further action. Proceedings were registered 
afresh with updated status as OA – OA 606/2018 (main) and 
separate OAs with same number in respect of all States/UTs 
separately on the subject of waste management and ancilliary 
issues. The Tribunal constituted Monitoring Committees for six 
months and vide order dated 16.01.2019, the Tribunal sought 
personal presence of Chief Secretaries of all States and UTs on 
different dates with data of compliance status in respective State/UT.  

5. On such interaction, it was found by various orders that large 
scale non-compliance of environmental norms was continuing which 
was reportedly resulting in deaths and diseases and irreversible 
damage to the environment. Directions for remedial action were 
issued which include constitution of a four member special task force 
in every district having – one each nominated by District Magistrate, 
Superintendent of Police, State Pollution Control Boards and District 
Legal Services Authority (DSLAs) for awareness about SWM Rules, 
2016 by involving educational, religious and social organizations 
including local Eco-clubs. Involvement of DLSAs was subject to the 
approval of the National Legal Services Authority (NALSA) which is 
the apex body under the Legal Services Authorities Act, 1987. It was 
observed that Information, Education and Communication (IEC) 
programmes can go a long way for protection of the environment. 
Such program can be successful if network of Legal Services 
Authorities and Educational Institutions at every level is involved.  

xxx …………………………………..xxx………………………………….xxx  

16. From the above, it is seen that there was gap in generation and 
processing of solid waste to the extent of about 56400 TPD (about 
60,000 TPD) and legacy waste figure was mentioned at 18.55 crore 
tones. On the issue of liquid waste management, the gap shown was 
17.26 MLD. The data was however found to be not conclusive 
requiring further verification. The Tribunal in its order dated 
30.11.2021 observed:- 

“1to14….xxx…………………..xxx……………………….…xxx 

15. We also find that the report does not capture the entire 
data and correctness of data is not free from doubt. The same 
needs to be cross-checked. In particular, data for States of 
Bihar, Chhattisgarh, Himachal Pradesh, Sikkim and UT of 
Chandigarh, showing zero gap needs verification. The 
information is not available for all the million plus and State 

134548



7 

capital cities, as was required in terms of earlier orders. 
Information needs to be verified particularly with regard to 
Aizawl, Kalyan Dombivali, Nagpur, Nasik, Navi Mumbai and 
Pune where the gap is shown to be zero, which does not prima 
facie appear to be correct. 

16 & 17. xxx………………..xxx……………………….…xxx 

18. We are of the view that hence forthwith proceedings in 
this matter need to cover Solid Waste Management and 
Sewage Management, these issues being crucial and required 
to be monitored by this Tribunal by the Hon’ble Supreme Court. 
Absence of management of waste results in adding to air and 
water pollution in a big way. All the legacy waste dump sites 
in the country need to be remediated to reduce methane gas, 
foul smell and leachate and also to release valuable land 
occupied by such sites which can be used for waste 
management/plantation or raising funds. Waste collected 
must be scientifically processed and disposed at the earliest in 
the interest of hygiene and public health. It needs to be 
ensured that instead of remediating the legacy waste sites, the 
garbage is not shifted to new sites which is not a solution to 
the problem. It only results in shifting the problem from one 
place to the other without any advancement of environment 
protection. What is necessary is that the garbage must be 
finally disposed of and land reclaimed. The authorities must 
move towards zero garbage at the end of the day by ensuring 
that instead of garbage being collected and dumped, it is taken 
to destination where it is finally processed scientifically and 
appropriately, except for reused/recycling of such residues as 
is possible. This is also the mandate of Swachh Bharat 
Mission, initiated by the Central Government. Similarly, 
sewage has to be scientifically treated to give effect to the 
mandate of Water (Prevention and Control of Pollution) Act, 
1974 in the interest of availability of clean water in rivers and 
other waterbodies. Central Governments programmes also 
provide for initiatives on these subjects. On both aspects, 
compensation regime has been laid down which is necessary 
to enforce the rule of law and for protection of environment and 
public health. The compensation laid down has to be duly 
collected and utilized for restoration of environment, by being 
kept in a separate account. Accountability for the failures 
needs to be fixed by way of ACRs and departmental action as 
such failures result in crimes under the law of land and 
damage to public health. Such failure is also breach of 
Constitutional obligation to uphold the Right to Life. The 
country is committed to Sustainable Development Goals of 
providing clean air and safe drinking water.  

19. In view of above, continued failure of Rule of Law must 
be remedied in terms of mandate of orders of the Hon’ble 
Supreme Court in Writ Petition No. 888/1996, Almitra H. Patel 
Vs. Union of India &Ors. and Paryavaran Suraksha vs. Union 
of India, followed by orders of this Tribunal. It is necessary that 
Chief Secretaries continue the monitoring and interact with this 
Tribunal periodically by video conferencing. Accordingly, we 
lay down following further schedule for personal appearance 
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of the Chief Secretaries, by Video Conferencing, with the status 
of compliance in respect of each of the States/UTs on the 
subject of Solid Waste Management and Sewage Management. 
The data to be furnished should cover all categories of areas in 
the State – big cities, towns and villages. 

20. The hearing on each of above dates will commence at 
10:30 a.m. sharp. The Chief Secretaries may not delegate the 
responsibility. As far as possible, they may adjust other work 
for which long advance notice is being given. In case 
adjustment is found difficult for any unforeseen reason, 
request for change of date may be mailed by e-mail at judicial-
ngt@gov.in.  

21. All the States/CPCB may undertake process of 
verification of data after having interaction on video 
conferencing with the concerned States/UTs within one month. 
The Secretaries, Environment, Urban Development Department 
and Irrigation Department may also coordinate with the 
Member Secretaries of State Legal Services Authorities in all 
State/UTs in the light of background mentioned in paras 3 and 
4 above for the awareness programmes on the subject.” 

xxx …………………………………..xxx………………………………….xxx  

27. Idea of environmental compensation is to require remediation, 
fix accountability for the past failures and ensure restoration in 
enforcing citizens’ right to clean environment and protect public 
health.  It is hoped this step, if duly implemented, will help providing 
clean environment and achieve sustainable development goals and 
add to efforts of preventing climate change. 

28. The Tribunal also directed filing of further six monthly status 
reports to be taken up for directions, if necessary and subject to such 
exercise, the proceedings were closed with the hope that further 
directions may not be necessary in case compliance takes place.  

J. Summing up  

29. We have noted the gaps in generation and processing of waste 
and need to address the same in the interest of protection of 
environment and public health. Such gaps exist even after monitoring 
of issue of solid waste management from 1996 to 2014 by the 
Hon’ble Supreme Court and for the last nine years by this Tribunal 
as far as solid waste is concerned and monitoring of issue of water 
pollution for decades by the Hon’ble Supreme Court in the context of 
Ganga, Yamuna and other rivers and water bodies by discharge of 
sewage and other waste, apart from industrial pollution. There are 
policies of Central Government like swachh bharat and Namami 
Gange. Still, there are mountains of garbage generating methane and 
other gases which are source of pollution causing diseases and 
deaths, apart from occupying huge valuable public resource. 
Segregation of biodegradable waste and its processing closest to the 
point of generation is a task which requires good governance and 
according of high priority. Similarly, preventing sewage discharge 
into the sources of drinking water has to receive highest priority. Such 
discharge results in scarcity of drinking water for all living beings 
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apart from degradation of environment and damage to public health. 
Gaps in compliance have been noted earlier. The Hon’ble Supreme 
Court vide order dated 22.2.2017 in Paryavaran Surakhsha fixed 
three year deadline for waste water treatment systems which has 
been monitored by the Tribunal in the last six years. Discharge of 
sewage in drains leading to rivers, lakes, sea or in water bodies and 
lands has led to serious damage to environment and public health 
and needs to be addressed on war footing, using indigenous 
technology wherever viable or such other technology but no drop of 
sewage can be mixed in drinking water. Timelines are deviated 
without accountability. There is no justification of any further delay 
having regard to adverse impact on humanity and citizens’ right of 
access to drinking water.  Sewage continues to be mixed in sources 
of drinking water to the detriment of public health and environment 
for which earnest efforts are required in the highest level of 
administration. There was no dearth of technology and no 
justification of repeated and unending extensions of timelines 
without fixing accountability for past delays.   

30. Some of the observations which have been repeated in most of 
the orders in view of gaps still existing in almost all States/UTs 
except Goa, Lakshadweep and Dadra and Nagar Haveli & Daman 
and Diu and for instance, the order dated 11.05.2023 relating to 
State of Uttarakhand is as follows: 

Use of reclaimed land occupied by legacy waste sites  

32. As already mentioned earlier, legacy waste dump sites 
have resulted in huge damage to the environment and 
population residing in the vicinity of such dump sites who have 
suffered in safety, health and comfort. For compensating them 
for such damage, particularly at flat terrain, one third of land 
occupied by legacy dump sites (on reclamation) needs to be 
reserved for dense forest and in the process of afforestation, 
Campa Funds can be utilized in accordance with the provisions 
of Compensatory Afforestation Fund Management and 
Planning Authority Act, 2016 (CAMPA Act). One third of 
reclaimed land out of the said dump site needs to be reserved 
for integrated waste management facilities. Remaining one 
third can be used for any other purpose, consistent with the 
above purposes, including a part of it being utilized for 
monetizing, if funding is required for tackling the legacy waste. 
Legacy waste clearance has to be in minimum further time as 
laid down statutory timelines have already expired and 
serious damage is taking place. It may be noted that 
remediation of legacy sites may be one time affair and such 
situations should not arise in future. User of land, to be 
reclaimed, needs to be declared in advance so that further 
steps can be taken in that direction. This is in line with order 
of this Tribunal dated 11.10.2022 in OA No. 300/2022, In re: 
News item published in News 18 dated 26.04.2022 titled 
“Delhi: Massive Fire at Bhalswa Dump Yard, Fourth This Year; 
13 Fire Tenders on Spot”.    

xxx …………………………………..xxx………………………………….xxx  
Adhering to the timelines 
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46. Since the issue has been pending since long and there 
are adverse effects of continuing delay on environment and 
public health, it cannot be a matter of satisfaction that some 
steps are taken till the entirety of the problem is tackled on war 
footing. Planning has to be to resolve the problem without any 
further delay, in shortest possible time. Whatever timeline is 
laid down, it should not be breached. If breached, adverse 
consequences for such failures must follow on the designated 
accountable officers instead of loose-ended processes. 

Need for compliance of statutory duties by specified 
authorities under SWM Rules and monitoring by NMCG 
and MoUD for centrally assisted/sponsored schemes 

50. Under the Solid Waste Management Rules, 2016, 
statutory authorities for various actions have been specified. 
Under Rule 5, a Central Monitoring Committee (CMC) is to be 
constituted headed by the Secretary, MoEF&CC with 
representation from Ministries of Urban Development, Rural 
Development, Chemicals and Fertilizers, Agriculture, CPCB, 
State PCBs/PCCs, Urban and Rural Development 
Departments, Urban Local Bodies and Towns from the of the 
States, FICCI, CII and subject experts. The CMC is to meet once 
in a year.  

The Ministry of Urban Development has to coordinate 
with the States/UTs under Rule 6 for periodic review and 
formulation of National Policy and strategies and taking other 
measures. Under Rule 7, the Department of Fertilizers, Ministry 
of Chemical and Fertilizers (MoCF) have to provide market 
development assistance for compost and promote marketing of 
such compost. MoCF has to comply with Hon’ble Supreme 
Court’s order dated 1.9.2006 in WP(C) No. 888/1996 and 
ensure that instructions given to the fertilizer companies on 
2.6.2008 and 18.6.2012 on co-marketing of compost from city 
garbage with chemical fertilizers as a ‘Basket approach’ be 
complied with. Further, MoCF may review its subsidy fertilizer 
policy considering Rule 8(g) of the Solid Waste Management 
Rules, 2016 and the media report.  Under Rule 8, Ministry of 
Agriculture has to evolve mechanism for utilization of compost. 
Under Rule 9, Ministry of Power has to decide compulsory 
purchase and tariff issues. Under Rule 10, Ministry of New and 
Renewable Energy Sources has to facilitate infrastructure 
creation and provide for subsidy. Under Rule 11, the concerned 
Secretaries of Urban Development have to prepare State Policy 
and Management strategies and the Town Planning 
Department has to ensure setting up waste processing and 
disposal facilities and take other enumerated actions. Under 
Rule 12, the District Magistrates have to identify suitable lands 
and review performance of local bodies. Under Rule 13, the 
Secretaries of Panchayats have also to perform similar duties. 
Under Rule 14, CPCB is to coordinate with State PCBs and 
formulate standards of ground water, ambient air quality, 
noise, etc. Under rule 15, local authorities have to prepare solid 
waste management plans, collection of waste and coordination 
with the other stakeholders for enumerated steps. Under Rule 
16, the SPCBs/PCCs have to enforce the rules and monitor 
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compliances. Under Rule 17, there are duties of private bodies, 
including the manufacturers to be monitored by the State 
Bodies. The timelines are provided in Rule 22 for various steps. 
Last timeline of 5 years from the Rules expires on 7.4.2021. 
There is also provision for audit and submitting of annual 
report under Rule 24. Since there has been large scale non-
compliances of the said rules, all the concerned authorities 
need to review the progress and perform their responsibility in 
accordance with law. The MoEF&CC has to finally monitor 
compliance, as already mentioned. 

51. In view of continuing huge gap in solid and liquid waste 
generation and treatment, it is high time that Ministry of 
Housing and Urban Development (MoUD) and National Mission 
for Clean Ganga (NMCG) who have programmes like Swachh 
Bharat Mission (SBM – Urban 2.0) , AMRUT 2.0 , Swachh 
Bharat Mission (Grameen)  and River Cleaning, appropriately 
monitor compliance of waste management norms by concerned 
States/UTs and take remedial action on their part. Central 
Funding and State budgetary provisions need to be adequately 
allocated and apportioned keeping in view of environment 
compensation which is based on the restoration work estimate. 
While granting/disbursing funds to States/UTs, execution 
mechanism for centralized tendering at the State level to 
overcome delays at each city/town level may be considered. 
This may facilitate timely utilization of funds. MoEF&CC and 
CPCB may continue monitoring as per MSW Rules and the 
Water Act. MoUD and NMCG may also note the gaps reported 
by the States and UTs in solid and liquid waste management. 
MoUD may further consider to render proper financial and 
technical support to States and UTs.” 

12. Perusal of the reports submitted by the State PCB and Municipal 

Corporation, Lucknow reveals that the Municipal Corporation is still at the 

stage of planning and preparing proposals. No remedial measures have 

been taken for compliance of environmental rules. A precise information 

was sought on: 

i. Quantum of waste generation. 

ii. Quantity of waste processed. 

iii. Remediation of legacy waste. 

iv. Provision of collection, segregation and transportation. 

13. No concrete information has been furnished by the Municipal 

Corporation, Lucknow which shows lack of sincerity and non-compliance 

of orders. There are reported foul smell, blockage of drains throughout city, 

leachate discharge and piling of garbage at transfer stations but no 

139553



12 

remedial action has been taken by the authorities concerned. The deposit 

of pubic fund from one account to another account or expenditure from 

the State exchequer is no compliance of environmental rules. It is simply 

shifting the responsibility and utilization and playing with the funds of the 

State.      

14. As argued by the learned Counsel appearing for the State PCB 

previously the contract was given to M/s Eco green Energy Private Limited 

and there was a complete failure in the waste management and Municipal 

Corporation, Lucknow has not taken any action against the agency. No 

details have been provided as to how much amount from the State 

exchequer was paid to the M/s Eco green Energy Private Limited and how 

much money was utilized for collection, segregation and disposal of the 

waste. Simply, finalization of tender has no relation with the waste 

management. The door-to-door collection and transportation of waste is 

not proper and legacy waste which has been dumped at Shivari processing 

plant and nearby landfill had not been disposed of till date. Thus, it is not 

evidenced from the report on how much gap is existing in waste processing 

and unprocessed waste resulting to legacy waste everyday. Further, more 

transfer stations are planned which perhaps are not required, rather 

collected waste need to be immediately transported to processing sites 

which may be on de-centralized or centralized basis.   

15. In its report, the only thing which has been narrated repeatedly is 

the finalization and process of tender or DRP. There is further proposal 

that at the Siwari New Leachate Treatment Plant provided by the 

Government for its consent and tender has been floated for disposal of 

unprocessed waste at that place and further that Lucknow Municipal 

Corporation has prepared the DPR for the capacity enhancement of 

existing 100 TPD C&D waste plant at Mohanlal Ganj to 300 MT per day. 

140554



13 

This is all the preparation of DPR and the process of disposal of the legacy 

waste or solid waste has not been properly taken by the authorities 

concerned and in this way the Lucknow Municipal Corporation is not 

properly discharging its statutory obligation by providing clean 

environment to the citizens and it is violation of MSW Rules, 2016 and 

violation of orders of the Hon’ble Supreme Court passed in Writ Petition 

No. 888/1996, Almitra H. Patel Vs. Union of India & Ors., wherein it 

has been said that handling of solid municipal waste is a perennial 

challenge and would require constant efforts and monitoring with a view 

to making the municipal authorities concerned accountable, taking note of 

dereliction, if any, issuing suitable directions consistent with the said 

Rules. 

16. During the course of hearing, learned Counsel appearing for the 

Lucknow Municipal Corporation has further filed copy of the termination 

notice dated 06.07.2023 containing following facts: 

“In view of the above-mentioned facts and your company's 
unequivocal intention to not to abide by the terms of the 
Concessionaire Agreement as evident by your various replies and the 
correspondence exchanged between us, the Lucknow Municipal 
Corporation is constrained to terminate the said Concessionaire 
Agreement with your company as per all the relevant provisions of 
the agreement between us. 

Therefore, the Selectee Concessionaire Agreement dated 21st March, 
2017 is hereby terminated with effect from the termination date 
which shall be 06th September 2023 albeit Lucknow Municipal 
corporation reserve it's right to take appropriate action/decision for 
early take back of project assets, if situation demand so, and the 
performance security as subsisting is hereby directed to be 
appropriated. The Termination Payment payable as estimated under 
clause 12.2 (c) (iii), read with 12.2 (f) (ii) is Rs 12.62 Crore, the 
shortfall payments for the bills submitted and approved/ the bills not 
submitted by you are approximately 22.00 Crore whereas the 
damages to be recovered from you under clause 12.4 and calculated 
on account of various non-performance is Rs. 309.97 Crore. The 
summary of calculations is tabulated below and the details of 
computation are attached as annexure to this notice. 

S.no Description  Termination 
payment

Damages to 
be recovered 

141555



14 

(Rs. in lacs) (Rs. in Lacs) 

1. Termination payment equals to 70% 
of Book value of Fixed assets to be 
paid to concessionaire  

1262.086 

2. Shortfall payments to 
concessionaire for the bills 
submitted and approved/the bills 
not submitted by concessionaire 

2200 

3. Damages to be recovered by 
Lucknow Municipal corporation  
from Concessionaire  

- 30996.93 

Net amount to be recovered from 
concessionaire  

Rs. 27534.84 Lacs 

You are hereby called upon to henceforth abide by the Clause 12.2 
(d)(i) of concession agreement which says "until Termination the 
Parties shall, to the fullest extent possible, discharge their respective 
obligations so as to maintain the continued operation of the Project 
Facilities", failing which, keeping in view the interest of public at large 
Lucknow Municipal Corporation will be compelled to take back the 
fixed assets by adopting due processes of Law for smooth functioning 
of solid waste management in city and will also be compelled to take 
Civil and/or Criminal Legal action against your company. You are 
also directed to abide by Clause 12.2 (d)(iii) of concession agreement 
and complete the formalities of handing over of project Facilities to 
Lucknow Municipal Corporation free from any Encumbrance and also 
ensure to make the payment due to Lucknow Municipal Corporation 
as mentioned in above Table. Moreover, it is made clear that LMC 
have replied and addressed all your previous correspondences, 
letters and grievances through this Termination Notice.” 

17. This a letter correspondence between the Lucknow Municipal 

Corporation and the contractor. The contents of the above notice reveal 

that there are non-compliances to defined agreement listed below: 

“A.   Door-to-door collection of MSW 
B. The primary storage of collected door-to-door MSW 
C. Secondary collection and transportation of MSW, including 

street sweeping waste, drain silt 
D. Development, construction and operation and maintenance of 

the MSW processing Facility with composition as one of the main 
processes including segregation 

E. Development, construction and operation and maintenance of 
the landfill facility 

F. Post closure Activities of landfill facility 
G. Collection, transportation, processing and disposal of the MSW 

littered within the Concession Area as on COD 
H. Assist ULB in public education/ Awareness Campaign related 

to MSW 
I. Collection of the user Charges, on behalf of ULB as determined 

by the ULB from the time to time. 
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J. Develop and implement a Complaint Redressed system. 
K. Development, financing, operation and maintenance of the 

Project. 
L. Augmentation of equipment/ vehicle, capacity enhancement 

and provision of ancillary facilities required to implement the 
Project during the Concession Period. 

M. Deployment of adequate and qualified manpower for 
construction, operation and maintenance management of the 
Project 

N. Procure and /or provide any other required support services and 
facilities required for the project and” 

18. This Tribunal is concerned with the compliance of the environmental 

rules and it is for the Municipal Corporation to execute it or to ensure the 

compliance through any agency. It is a matter between Municipal 

Corporation and the agency and this Tribunal has nothing to intervene in 

the matter being contractual matter. Since there are violations of 

environmental rules, thus, environmental compensation must have to be 

assessed and realized according to the rules and to be realized by violator 

of law. 

19. When the law protector becomes the law violators, how law will be 

protected. The basic principle of rule of law is to follow rule/ law and not 

to break or violate it. For the negligence of those to whom public duties 

have been entrusted can never be allowed to cause public mischief. Public 

servants if committing wrong in discharge of statutory functions and later 

on if it was found not be in accordance with law within the knowledge of 

the officer concerned then it cannot be said to be the work and duty within 

the definition of State Act. The conduct shown in the present proceedings 

are picture of fragrant violation of law and rules made by the state by the 

executive functionaries in violating rules. 

20. The action and conduct of the Officer concerned is not only disregard 

to the law but it is negation of the authority of the State by the public 

official doing the act and expending the budget in accordance with their 
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wishes. An action specifically punitive action does lie for doing what the 

legislature has authorized if it is done negligently carelessly and in violation 

of the law. Under our Constitution sovereignty vests in the people. Every 

limb of the constitutional machinery is obliged to be people oriented. No 

functionary in exercise of statutory power can claim immunity, except to 

the extent protected by the statute itself. Public authorities acting in 

violation of constitutional or statutory provisions oppressively are 

accountable for their behaviour before authorities created under the 

statute like the commission or the courts entrusted with responsibility of 

maintaining the rule of law. Each hierarchy in the Act is empowered to 

entertain a complaint by the consumer for value of the goods or services 

and compensation. Any act by any officer in violation of the rules is abuse 

of power, deliberate maladministration, and perhaps also other unlawful 

acts causing injury. The servants of the government are also the servants 

of the people and the use of their power must always be subordinate to 

their duty of service. A public functionary if he acts maliciously or 

oppressively and the exercise of power results in harassment and agony 

then it is not an exercise of power but its abuse. No law provides protection 

against it. He who is responsible for it must suffer it. Compensation or 

damage as explained earlier may arise even when the officer discharges his 

duty mala-fidely and not in accordance with the guidelines, when it arises 

due to arbitrary or capricious behaviour then it loses its individual 

character and assumes social significance. Harassment of a common man 

by public authorities is socially abhorring and legally impermissible. It may 

harm him personally but the injury to society is far more grievous. Crime 

and corruption thrive and prosper in the society due to lack of public 

resistance. Nothing is more damaging than the feeling of helplessness. An 

ordinary citizen instead of complaining and fighting succumbs to the 

pressure of undesirable functioning in offices instead of standing against 
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it. Therefore the award of compensation for harassment by public 

authorities not only compensates the individual, satisfies him personally 

but helps in curing social evil. It may result in improving the work culture 

and help in changing the outlook. 

21. Absence of arbitrary power is the first essential of the rule of law 

upon which our whole constitutional system is based. In a system governed 

by rule of law, discretion, when conferred upon executive authorities, must 

be confined within clearly defined limits. The Rule of Law means that the 

decisions should be made by the application of known principles and rules, 

such decisions should be predictable and the citizens should know where 

he is. If decision is taken without any principle or without any rule, it is 

unpredictable and such decision is the anti-thesis of a decision taken in 

accordance with the Rule of Law. Even where there is no ministerial duty 

as above, and even where no recognised tort such as trespass, nuisance, 

or negligence is committed, public authorities or officers may be liable in 

damages for malicious, deliberate or injurious wrong-doing. There is thus 

a tort which has been called misfeasance in public office, and which 

includes malicious abuse of power, deliberate maladministration, and 

perhaps also other unlawful acts causing injury. 

22. An ordinary citizen or a common man is hardly equipped to match 

the might of the State or its instrumentalities. That is provided by the rule 

of law. It acts as a check on arbitrary and capricious exercise of power. The 

servants of the government are also the servants of the people and the use 

of their power must always be subordinate to their duty of service. A public 

functionary if he acts maliciously or oppressively and the exercise of 

powers results in harassment and agony then it is not an exercise of power 

but its abuse. No law provides protection against it. He who is responsible 

for it must suffer it. 
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23. In the case reported in AIR 1975 SC p. 2260, Hon’ble Supreme Court 

interpreted the rule of law as under: 

"205. Rule of Law postulates that the decisions should be made 

by the application of known principles and rules and in general 

such decisions should be predictable and the citizen should know 

where he is. If a decision is taken without any principle or without 

any rule, it is not predictable and such decision is the antithesis 

of a decision taken in accordance with the rule of law." 

 94. In the case reported in (2011) 6 SCC 508: NOIDA 

Entrepreneurs Association. Vs. NOIDA and others, Hon'ble 

Supreme Court while emphasising for maintenance of rule of law 

in the country observed that public bodies or the State 

instrumentalities are trustees of the public property and their 

action must be in conformity with the Statutory provisions and 

also should be just and fair, to quote relevant portion:  

"38. The State or the public authority which holds the property for 

the public or which has been assigned the duty of grant of 

largesse etc., acts as a trustee and, therefore, has to act fairly and 

reasonably. Every holder of a public office by virtue of which he 

acts on behalf of the State or public body is ultimately accountable 

to the people in whom the sovereignty vests. As such, all powers 

so vested in him are meant to be exercised for public good and 

promoting the public interest. Every holder of a public office is a 

trustee.  

40. The Public Trust Doctrine is a part of the law of the land. The 

doctrine has grown from Article 21 of the Constitution. In essence, 

the action/order of the State or State instrumentality would stand 

vitiated if it lacks bona fides, as it would only be a case of 
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colourable exercise of power. The Rule of Law is the foundation of 

a democratic society. (Vide: M/s. Erusian Equipment & Chemicals 

Ltd. v. State of West Bengal & Anr., AIR 1975 SC 266; Ramana 

Dayaram Shetty v. The International Airport Authority of India & 

Ors., AIR 1979 SC 1628; Haji T.M. Hassan Rawther v. Kerala 

Financial Corporation, AIR 1988 SC 157; Kumari Shrilekha 

Vidyarthi etc. etc. v. State of U.P. & Ors., AIR 1991 SC 537; and 

M.I. Builders Pvt. Ltd. v. Radhey Shyam Sahu & Ors., AIR 1999 

SC 2468)." 95. A country should not be ruled by men but should 

be ruled by law. It means, the State action must conform to 

statutory provisions. The power must flow from Rules, Regulations 

and statutory provisions. In absence of powers conferred by the 

statutory provisions, State or its instrumentalities cannot divest a 

person from his or her property or abridge or dilute the right 

protected by Articles 14 and 21 of the Constitution of India 

safeguarding life, liberty livelihood or quality of life.” 

Similar view has been taken by the Supreme Court in Ambica Quarry 

Works etc. Vs. State of Gujarat & Ors., AIR 1987 SC 1073; and 

Commissioner of Police, Bombay Vs. Gordhandas Bhanji, AIR 1952 SC 16. 

In both the cases, the Apex Court relied upon the judgment of the House 

of Lord in Julius Vs. Lord Bishop of Oxford, (1880) 5 AC 214, wherein it 

was observed as under:- 

“There may be something in the nature of thing empowered to 

be done, something in the object for which it is to be done, 

something in the title of the person or persons for whose 

benefit the power is to be exercised, which may couple the 

power with a duty, and make it the duty of the person in whom 
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the power is reposed, to exercise that power when called upon 

to do so.”  

In Commissioner of Police (supra), the Apex Court observed as 

under:-  

“Public authorities cannot play fast and loose with the 
powers vested in them, and persons to whose 
detriment orders are made are entitled to know with 
exactness and precision what they are expected to do 
or forbear from doing and exactly what authority is 
making the order………An enabling power of this kind 
conferred for public reasons and for the public benefit 
is, in our opinion, coupled with a duty to exercise it 
when the circumstances so demand. It is a duty which 
cannot be shirked or shelved nor it be evaded, 
performance of it can be compelled.”  

In Dr. Meera Massey Vs. Dr. S.R. Mehrotra & Ors., AIR 1998 

SC 1153, the Apex Court observed as under:- 

 “If the laws and principles are eroded by such 
institutions, it not only pollutes its functioning 
deteriorating its standard but also 
exhibits…………wrong channel adopted……….If there 
is any erosion or descending by those who control the 
activities all expectations and hopes are destroyed. If 
the institutions perform dedicated and sincere service 
with the highest morality it would not only up-lift many 
but bring back even a limping society to its normalcy.” 

The Supreme Court has taken the same view in Ram Chand & 

Ors. Vs. Union of India & Ors., (1994) 1 SCC 44, and held that “the 

exercise of power should not be made against the spirit of the 

provisions of the statute, otherwise it would tend towards 

arbitrariness.” A Constitution Bench of the Hon'ble Supreme Court 

in Ajit Singh (II) Vs. State of Punjab & Ors., (1999) 7 SCC 209 held 

that any action being violative of Article 14 of the Constitution is 

arbitrary and if it is found to be de hors the statutory rules, the 

same cannot be enforced. 

24. In view of the above, we are of the considered opinion that every 

statutory provision requires strict adherence, for the reason that the 
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statute creates rights in favour of the citizens, and if any order is passed 

de hors the same, it cannot be held to be a valid order and cannot be 

enforced. As the statutory provision creates legal rights and obligations for 

individuals, the statutory authorities are under a legal obligation to give 

strict adherence to the same and cannot pass an order in contravention 

thereof, treating the same to be merely decoration pieces in his office. 

25. Accordingly, we direct the Municipal Commissioner, MC Lucknow 

alongwith Principal Secretary, Urban Development, Govt. of Uttar Pradesh 

to remain present on the next date of hearing through video conference 

with all records and factual report as narrated above with the planning of 

disposal of legacy waste and day-to-day disposal of waste (Para 14). An 

action taken report be filed by the Municipal Commissioner, MC Lucknow 

within three weeks by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/OCR Support PDF and not in the form of Image PDF. 

List the matter on 28.08.2023. 

A copy of this order be forwarded to Principal Secretary, Urban 

Development, Govt. of Uttar Pradesh and Municipal Commissioner, MC 

Lucknow by e-mail for compliance.  

Sheo Kumar Singh, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
July 27, 2023 
Original Application No. 654/2022 
DV 
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quiarufty 
Sr. 

No 

Methodology for Assessing Environmental Compensation and Action Plan to Utilize the Fund) 

1 

4 

6 

11 

12 

Class 

01.01.2024 U 
GIRI GIN HrteT (Report of the CPCB in house Committee on 

City 

Population (2011) 

Waste Generation (kg. per person per day) Waste Generation (TPD) 

Waste Disposal as per Rules (TPD) 

Hqrt fH, 2016 l Jecyg I 

Waste Management Capacity Gap (TPD) Calculated EC (capital cost component) in Lacs. Rs 

Minimum and Maximum values of EC (Capital Cost Component) recommended by the Committee (Lacs Rs.) 
Final EC (capital cost component) in Lacs. Rs Calculated EC (0&M Component) in Lacs. Rs./Day 

is 0512.2024 Tc5 SCT 4ate HITd zi 340 

Minimum and Maximum values of EC (0&M Cost Component) recommended by the Committee (Lacs Rs./Day) 
Final EC (0&M Component) in Lacs. Rs./Day Calculated Environmental Externality (Lacs Rs. Per Day) 

14 Minimum and Maximum value of Environmental Externality recommended by the Committee (Lacs Rs. per day 
15 Final Environmental Externality (Lacs Rs. per day) 

Simplifying above formula; 

(2) 

Final EC (0&M Component) in Lacs. Rs./Day xN 

As per provided record at the time of inspection 
Waste Generation= 2395TPD, 

31,01,263 

Waste Disposed as per the Rules = 700 TPD. 

(As per based in plant record of l10 wards) 
Million-plus City 
0.5 kg 
2395 (As per data provided by the Nagar Nigam, 
Lucknow) 
700 
1695 

3721.51* 

Min. 500; Max. 5000 
(But consider calculation mentioned as *Part A=4068) 

4068 

Lucknow city 

31.01 

Environmental Compensation EC (Lacs Rs.) =2.4 (Waste Generation - Waste Disposcd as per the Rules) +0.02(Waste Generation - Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste Generation -Waste Disposed as per the Rules) x N 

Min. 0.5 Max. 5.0 

5.00 

0.687 

Environmental Compensation EC (Lacs Rs.) = Part A + Part B + Part C Part A -.> 2.4 (Waste Generation - Waste Disposed as per the Rules) 

Min. 0.50 Max. 0.60 

0.68 

Part B ---> 0.02(Waste Generation - Waste Disposed as per the Rules) x N 

Part C-> Environmental Externality x (Waste Generation - Waste Disposed as per the Rules) x N 

Calculated Environ mental Externality (Lacs Rs. per Day) = {(1695 x 40) 1, 00, 000; = 0.678/ 
So consider Final Environmental Externality (Lacs Rs. per day) = 0.68 

3 
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Number of days from the date of direction of SPCB arc provided by thc concerncd authority N 340 Days (Date 

01-01-2024 to till now 05-12-2024) 

Solid waste processing plant Install capacity = 700 TCD. 

*Part A-->Solid waste processing plant Install Capacity =700 TCD 

Part A 2.4 x 1695 = 4068/- Lacs. 

Part B 

as per methodology, Solid Waste for processing plant = 2395 TCD. 

Difference of Waste quantity (TPD) = 2395-700 = 1695 TCD. 

(3) 

Final EC (0&M Component) in Lacs. Rs./Day xN 

Part B = Sx340 1700/- Lacs. 

Part C= Final Environmental Externality (Lacs Rs. per day) x N 

Part C= 0.68x340 = 231.2/- Lacs. 
tnvironmental Compensation EC (Lacs Rs.) = PartA + Part B + Part C 

4068 +1700 + 231.2 

5999.2 Lacs. 

= 5999.2 Lacs/- (Fifty nine crore ninty nine lakh twenty 

Theusend unly). 

26.03.2025 GTNI R AUH, GG fd 01.01.2024 fHIG 05.12.2024 T6 HO 5999.20/ 

HT-20885/-5/HYH.S-1/24 fei 09.12.2024 GIRT GIT IRUT qi3T feH yf 

(59 GO GrIG f G AH ) I IA foHI payment gateway (URL: 

https://erp.eshiksa.net/DirectFeesv3/ UPPCB) HIEZH Dedicated Account GHT I HT 

Cþ* | Payment gateway Homepage dropdown fHG fafrrZ Y q4A o| 

1. Nature of Pollution/9yu i ycii 

2. Regional Officers/s Hrefy 

3. EC imposed in compliance /34T & Ì TAT Y 

Solid waste Pollution 

Lucknow 

NGT order 

q-5 
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Page No. 1 of 74

In The Hon’ble High Court Of Judicature At Allahabad,
Lucknow Bench, Lucknow

* * * 
Neutral Citation No. - 2025 : AHC-LKO:40756-DB 
Judgment Reserved on : 11.03.2025
Judgment Delivered on : 17.07.2025

A.F.R.
Court No. - 1

Case : - WRIT - C No. - 4816 of 2024
Petitioner : - Suez India Pvt. Ltd., Through Its Authorized Signatory, 
Rajesh Chandra Mathpal
Respondent : - Uttar Pradesh Pollution Control Board, Through Its 
Chairman And 6 Others
Counsel for Petitioner : - Aprajita Bansal,Anilesh Tewari,Gursimran 
Kaur
Counsel for Respondent : - Asit Srivastava,Ashok Kumar 
Verma,C.S.C.,Namit Sharma,Rishabh Kapoor

connected with

(1) Case : - WRIT - C No. - 151 of 2024
Petitioner : - M/S New Star Brick Works (Erstwhile M/S Shiv Om 
Brick Works) Thru. Prop. Afsar Ali
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(2) Case : - WRIT - C No. - 7889 of 2021
Petitioner : - Medical Pollution Control Comm.Thru.Dr.Vinay Kumar
Verma
Respondent : - State Of U.P. Thru. Prin.Secy. Forest/Environment 
Lko.And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(3) Case : - WRIT - C No. - 5335 of 2022
Petitioner : - M/S Wave Infratech Pvt. Ltd.@ Its Unit The West End 
Mall Thru Auth.Signatory And Anr
Respondent : - State Of U.P. Thru Prin.Secy. Environment Deptt. Lko
And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(4) Case : - WRIT - C No. - 5340 of 2022
Petitioner : - M/S Al Nafees Frozen Foods Export Pvt. Ltd. Thru 
Director Mohd. Arham Qureshi

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others

153567
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Respondent : - State Of U.P. Thru Addl.Chief Prin.Secy. Forests And 
Environment And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,A.S.G,Ashok Kumar Verma

(5) Case : - WRIT - C No. - 7746 of 2023
Petitioner : - M/S Arsh Brick Works Thru. Partner Mohd. Ayub
Respondent : - State Of U.P. Thru. Secy., Dept. Of Environment, 
Forest And Climate Change And Others
Counsel for Petitioner : - Sarvesh Kumar,Shivang Tiwari
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(6) Case : - WRIT - C No. - 119 of 2024
Petitioner : - M/S Rachna Metal Industries Pvt. Ltd. Thru M.D. 
Sadhna Agarwal
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(7) Case : - WRIT - C No. - 152 of 2024
Petitioner : - M/S Afaq Brick Field Thru Proprietor Nargish
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(8) Case : - WRIT - C No. - 153 of 2024
Petitioner : - M/S Khalil Brick Works Thru. Prop. Usman
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(9) Case : - WRIT - C No. - 154 of 2024
Petitioner : - M/S Riza Brick Works Thru Proprietor Mohd. Haroon
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(10) Case : - WRIT - C No. - 179 of 2024
Petitioner : - M/S Janta Brick Works (New Name-Munmun Brick 
Works Kazi Parivar) Thru. Prop. Mohd. Razi
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others
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Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(11) Case : - WRIT - C No. - 181 of 2024
Petitioner : - M/S Good Friends Brick Works Thru. Prop. Irfan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(12) Case : - WRIT - C No. - 188 of 2024
Petitioner : - M/S Colour Touch Thru Proprietor Prakash Chand 
Chindalia
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam 
Khan,Sunny Singh
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(13) Case : - WRIT - C No. - 194 of 2024
Petitioner : - M/S Sh Brick Works Thru Proprietor Shabana
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(14) Case : - WRIT - C No. - 195 of 2024
Petitioner : - M/S Shiv Brick Works Thru Proprietor Kaminder Alias 
Kamendra Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(15) Case : - WRIT - C No. - 264 of 2024
Petitioner : - M/S Musarfi Hasnain Bricks Works, Through Its 
Proprietor Rais Ahmad
Respondent : - State Of U.P. Thru. Prin. Secy. Forest Environment 
And Climate Change Deptt., Lucknow And 5 Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Mohd. Khalid Amin Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(16) Case : - WRIT - C No. - 265 of 2024
Petitioner : - M/S Durga Brick Works, Through Its Authorized 
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Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy. Environment 
Forest And Climate Change, And 6 Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(17) Case : - WRIT - C No. - 266 of 2024
Petitioner : - M/S Azhari Brick Works Thru Proprietor Tahir Husain
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Mohd. Khalid Amin Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(18) Case : - WRIT - C No. - 269 of 2024
Petitioner : - M/S K.K. Brick Works, Through Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And 6 Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(19) Case : - WRIT - C No. - 270 of 2024
Petitioner : - M/S Monu Ent Ydyog (Old Name M/S Shiv Ent 
Udyog), Through Its Authorized Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And 6 Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(20) Case : - WRIT - C No. - 273 of 2024
Petitioner : - M/S Shiv Om Brick Works, Through Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And 6 Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(21) Case : - WRIT - C No. - 288 of 2024
Petitioner : - M/S Kisan Brick Works Thru. Prop. Sharifuddin
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(22) Case : - WRIT - C No. - 289 of 2024
Petitioner : - M/S Dilshad Brickworks Moradabad Thru Proprietor 
Irshad
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Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(23) Case : - WRIT - C No. - 290 of 2024
Petitioner : - M/S Arsh Ent. Udhyog, Through Its Partners And Ors.
Respondent : - State Of U.P. Thru Addl. Chief Secy. Deptt. Of 
Forests, Environment And Climate Change And Ors.
Counsel for Petitioner : - Saryu Prasad Tiwari
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(24) Case : - WRIT - C No. - 291 of 2024
Petitioner : - M/S Gaus-E-Azam Brick Works (New Name-Gaus-E-
Pak Brick Field) Thru. Prop. Idrish
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(25) Case : - WRIT - C No. - 292 of 2024
Petitioner : - M/S Ala Hazrat Eintt Udyog (Old Name Latifi Bricks) 
Thru Proprietor Mohd. Uvaish
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(26) Case : - WRIT - C No. - 293 of 2024
Petitioner : - M/S Shiv Brick Works (Old Name Shubham Brick 
Works And Bhagat Ji Brick Works) Thru. Auth. Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(27) Case : - WRIT - C No. - 294 of 2024
Petitioner : - M/S Chaudhary Brick Works Udyog, Through Its 
Authorized Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(28) Case : - WRIT - C No. - 295 of 2024
Petitioner : - M/S Kanakpur Brick Industries Thru Proprietor 
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Kaminder Alias Kamendra Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(29) Case : - WRIT - C No. - 296 of 2024
Petitioner : - M/S Guru Arjun Brick Works, Through Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(30) Case : - WRIT - C No. - 297 of 2024
Petitioner : - M/S Keshav Ent Udyog, Through Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(31) Case : - WRIT - C No. - 300 of 2024
Petitioner : - M/S Kisan Ent Udhyog, Through Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(32) Case : - WRIT - C No. - 305 of 2024
Petitioner : - M/S Vikas Brick Works (Present Name An Brick 
Works) Thru Auhtorized Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(33) Case : - WRIT - C No. - 306 of 2024
Petitioner : - M/S New Shama Brick Works, Thru. Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(34) Case : - WRIT - C No. - 351 of 2024
Petitioner : - M/S Jai Brick Works (New Name M/S Sujmana Ent 
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Udyog) Thru Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(35) Case : - WRIT - C No. - 354 of 2024
Petitioner : - M/S Subodh Ent Udyog Amroha Thru Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(36) Case : - WRIT - C No. - 355 of 2024
Petitioner : - M/S Bharat Brick Works
Respondent : - State Of U.P. Thru Addl. Chief Secy. Deptt. Of 
Forests, Environment And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(37) Case : - WRIT - C No. - 357 of 2024
Petitioner : - M/S Chaudhary Ent Udyog, Thru. Authorized Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Deptt. Of 
Forests, Environment And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(38) Case : - WRIT - C No. - 360 of 2024
Petitioner : - M/S Zam Zam Brick Works (Old Name Taj Ent Udyog 
And New Name Shabab Brick Field) Thru Prop. Shabab
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam 
Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(39) Case : - WRIT - C No. - 361 of 2024
Petitioner : - M/S Hidayah Brick Field (Old Name Khurshed Brick 
Field)
Respondent : - State Of U.P. Thru Addl. Chief Secy. Deptt. Of 
Forests, Environment And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(40) Case : - WRIT - C No. - 368 of 2024
Petitioner : - M/S Guru Nanak Brick Works Daulatapur Bhud 
Amroha Thru Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
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Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(41) Case : - WRIT - C No. - 371 of 2024
Petitioner : - M/S National Brick Works Vill. Noner Amroha Thru 
Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(42) Case : - WRIT - C No. - 372 of 2024
Petitioner : - M/S Chaudhary Ent Udyog (New Name Balaji Ent 
Udyog) Dhanaura Amroha Thru Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(43) Case : - WRIT - C No. - 375 of 2024
Petitioner : - M/S Royal Brick Field (New Name Star Brick Field) 
Chittupur Bilari Moradabad Thru Prop. Afsar Ali
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam 
Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(44) Case : - WRIT - C No. - 420 of 2024
Petitioner : - M/S Chaudhary Brick Works Thru. Prop. Deepak 
Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Harsh Vardhan Kediya,Aditi 
Tripathi,Sheeran Mohiuddin Alavi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekher Pandey

(45) Case : - WRIT - C No. - 425 of 2024
Petitioner : - M/S A.S.B. Brick Works Thru Partner Britpal Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Harsh Vardhan Kediya,Sheeran Mohiuddin
Alavi,Shubham Tripathi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekher Pandey

(46) Case : - WRIT - C No. - 427 of 2024
Petitioner : - M/S A H Brick Works (New Name- Lavi Bricks Works, 
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P. Name- Habibi Brick Works) Thru Qayyum Hussian
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change, Lko. And 5 Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Ankur Yadav,Mohd. 
Aslam Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Asit Srivastava

(47) Case : - WRIT - C No. - 430 of 2024
Petitioner : - M/S New India Brick Field(Old Name National Brick 
Works/ Faizan Brick Works) Thru Prop.Mohd.Rayyan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Harsh Vardhan Kediya,Aditi 
Tripathi,Sheeran Mohiuddin Alavi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekher Pandey

(48) Case : - WRIT - C No. - 431 of 2024
Petitioner : - M/S Avon Ent Udyog, Through Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(49) Case : - WRIT - C No. - 432 of 2024
Petitioner : - M/S Khan Brick Industries, Through Its Proprietor, 
Wasim Ahmad Khan
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change, Lko. And Others
Counsel for Petitioner : - Arvind Kumar Shukla
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(50) Case : - WRIT - C No. - 467 of 2024
Petitioner : - M/S Mumtaz Brick Works Thru Proprietor Jaane Alam
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(51) Case : - WRIT - C No. - 468 of 2024
Petitioner : - M/S Jai Shri Sai Brick Works, Dhureta Bahjoi Road 
Sambhal Thru Auth. Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava
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(52) Case : - WRIT - C No. - 474 of 2024
Petitioner : - M/S Janta Brick Works Thru Proprietor Mohd. Sahroz 
Domghar, Bilari, Moradabad
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam 
Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(53) Case : - WRIT - C No. - 559 of 2024
Petitioner : - M/S Farmer Brick Industries, Thru. Its Partner Sri Syed 
Arif Iqbal
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Samita Chitranshi
Counsel for Respondent : - C.S.C.,Asit Srivastava,Devesh Chandra 
Pathak

(54) Case : - WRIT - C No. - 561 of 2024
Petitioner : - M/S V.P.S. Brick Works (New Name Radha Krishna 
Brick Field) Thru Proprietor Vijay Pal Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Mohd. Khalid Amin Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(55) Case : - WRIT - C No. - 562 of 2024
Petitioner : - M/S Khwaja Brick Works Thru Proprietor Yasin Alias 
Asin
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(56) Case : - WRIT - C No. - 565 of 2024
Petitioner : - M/S Khawaja Brick Works (Malik Brick Works) Thru 
Proprietor Muntayaj
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(57) Case : - WRIT - C No. - 569 of 2024
Petitioner : - M/S M.A. Brick Works Thru Proprietor Mahendra 
Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
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Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(58) Case : - WRIT - C No. - 603 of 2024
Petitioner : - M/S Manya Eint Udyog (New Name Bharat Intt. 
Udyog) Thru Proprietor Brajpal Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(59) Case : - WRIT - C No. - 605 of 2024
Petitioner : - M/S Mailk Entt Udyog, Thru. Its Proprietor Riyasat
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Ankur Yadav,Mehdi 
Khan,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(60) Case : - WRIT - C No. - 607 of 2024
Petitioner : - M/S Azazi Brick Works, Sambhal, Thru. Its Authorized 
Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(61) Case : - WRIT - C No. - 610 of 2024
Petitioner : - M/S Indian Green Brick Works, Sambhal, Thru. Its 
Authorized Signatory
Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava,Devesh Chandra 
Pathak

(62) Case : - WRIT - C No. - 612 of 2024
Petitioner : - M/S Khan Brick Works (New Name Khan Int Udyog) 
Thru Prop. Mohd. Rafiq
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava
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(63) Case : - WRIT - C No. - 614 of 2024
Petitioner : - M/S Shiv Hari Brick Works, (New Name Mahadev Intt 
Udyog), Thru. Its Proprietor Kushal Gautam
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Sunny Singh
Counsel for Respondent : - C.S.C.,Asit Srivastava

(64) Case : - WRIT - C No. - 619 of 2024
Petitioner : - M/S Sabara Brick Works ( New Name Faizan Brick 
Works) Thru Proprietor Mohd. Faizan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(65) Case : - WRIT - C No. - 621 of 2024
Petitioner : - M/S Prem Int Udyog (New Name Supreme Brick Field)
Thru Proprietor Yogendra Pal Singh
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(66) Case : - WRIT - C No. - 623 of 2024
Petitioner : - M/S Noor Brick Field Thru Proprietor Yaar Mohammad
Khan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(67) Case : - WRIT - C No. - 626 of 2024
Petitioner : - M/S Rafi Turki Star Brick Field (Bharat Brick Works), 
Thru. Its Proprietor Mohd Rafi
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Mohd. Khalid Amin Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(68) Case : - WRIT - C No. - 648 of 2024
Petitioner : - M/S Khuawaza Brick Works (Old Name M/S Famous 
Brick Works) Thru Proprietor Zabir Ali
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
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Environment And Climate Change And Ors.
Counsel for Petitioner : - Harsh Vardhan Kediya,Aditi 
Tripathi,Sheeran Mohiuddin Alavi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekher Pandey

(69) Case : - WRIT - C No. - 703 of 2024
Petitioner : - Shan Brick Field ( New Name India Brick Ind.) Thru 
Prop. Afaq Ahmad Siddique
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Kripa Shankar Yadav,Moni Yadav
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(70) Case : - WRIT - C No. - 706 of 2024
Petitioner : - M/S New Kohinoor Brick Field Thru Proprietor 
Zulfiqar Ahmad
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Kripa Shankar Yadav,Preeti Yadav
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(71) Case : - WRIT - C No. - 719 of 2024
Petitioner : - M/S Ali Ent Udhyog , Amroha Thru. Its Partners And 
Others
Respondent : - State Of U.P. Thru. Prin. Secy. Forest Environment 
And Climate Change Deptt. Lko. And Others
Counsel for Petitioner : - Ram Ji Trivedi,Pawan Kumar 
Upadhyay,Shraddha Tripathi
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(72) Case : - WRIT - C No. - 736 of 2024

Petitioner : - M/S Habibi Brick Field Thru Proprietor Mujammil
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(73) Case : - WRIT - C No. - 746 of 2024
Petitioner : - M/S Shri Krishna Brick Works Thru Proprietor Vipin 
Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava
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(74) Case : - WRIT - C No. - 751 of 2024
Petitioner : - M/S Jai Ambe Brick Works Thru Auth. Signatory Irfan
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(75) Case : - WRIT - C No. - 753 of 2024
Petitioner : - M/S Quality Brick Works Thru Auth. Signatory Afsar 
Ali
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(76) Case : - WRIT - C No. - 755 of 2024
Petitioner : - M/S Mlk Brick Works Thru Auth. Signatory Mahboob
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(77) Case : - WRIT - C No. - 760 of 2024
Petitioner : - M/S New Ahmad Ent Bhatta Through Proprietor 
Haseeb Ahmad
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Prashant Shukla
Counsel for Respondent : - C.S.C.,Asit Srivastava

(78) Case : - WRIT - C No. - 765 of 2024
Petitioner : - M/S Janab Chaudhary Brick Works, Proprietor Bhoore 
Khan
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(79) Case : - WRIT - C No. - 767 of 2024
Petitioner : - M/S Mohammad Ent. Udyog, Through Proprietor Rahil 
Husain
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Jayvind Singh 
Yadav,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava
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(80) Case : - WRIT - C No. - 771 of 2024
Petitioner : - M/S Hazi Mushtaq Brick Works Through Partner Shri 
Rahat Jaan
Respondent : - State Of U.P. Through Principal Secretary, Forest, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Prashant Shukla
Counsel for Respondent : - C.S.C.,Asit Srivastava

(81) Case : - WRIT - C No. - 799 of 2024
Petitioner : - Aaka Brick Centre (New Name Tehsin Brick Centre) 
Thru Proprietor Jishan Ahmad
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Kripa Shankar Yadav,Moni Yadav
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(82) Case : - WRIT - C No. - 800 of 2024
Petitioner : - M/S Kubra Brick Field Thru Prorietor Abdul Kalam
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Kripa Shankar Yadav,Preeti Yadav
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(83) Case : - WRIT - C No. - 801 of 2024
Petitioner : - M/S Prince Brick Work (Old Name Ksn Brick Works) 
Thru Sole Proprietor Veerpal Singh
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(84) Case : - WRIT - C No. - 806 of 2024
Petitioner : - M/S New Fauji Brick Works Thru Authorized Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(85) Case : - WRIT - C No. - 837 of 2024
Petitioner : - M/S Ahmad Shah Brick Works (New Name Akbar 
Husain Brick Works) Thru Proprietor Imran Husain
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Jayvind Singh 
Yadav,Mehdi Khan,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(86) Case : - WRIT - C No. - 866 of 2024
Petitioner : - M/S Hafeez Ent Udhyog Thru Authorized Signatory 
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Sayeed Khan
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment, 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(87) Case : - WRIT - C No. - 868 of 2024
Petitioner : - M/S Yadavji Entt Udyog (New Name Fauji Ent Udyog) 
Thru Proprietor Abad Khan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(88) Case : - WRIT - C No. - 990 of 2024
Petitioner : - M/S Kalawati Brick Works, Through Its Proprietor, 
Kalavati
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(89) Case : - WRIT - C No. - 991 of 2024
Petitioner : - M/S Vishal Brick Works(Old Name-Sri Ganga Brick 
Works), Through Proprietor, Gajraj Singh
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(90) Case : - WRIT - C No. - 992 of 2024
Petitioner : - M/S Kazi Brick Works (Om Brick Works) Thru 
Proprietor Smt. Shajahan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(91) Case : - WRIT - C No. - 993 of 2024
Petitioner : - M/S GGR Brick Works, Through Its Proprietor Ramvir 
Singh Chhabra
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
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Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(92) Case : - WRIT - C No. - 994 of 2024
Petitioner : - M/S Bankey Bihari Brick Works, Through Its Proprietor
Ravindra Kumar Yadav
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(93) Case : - WRIT - C No. - 997 of 2024
Petitioner : - M/S M.H. Brick Works. Through Its Proprietor Habeeb
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Ankur Yadav,Mehdi 
Khan,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(94) Case : - WRIT - C No. - 998 of 2024
Petitioner : - M/S Siddhart Brick Works(Old Name Mahaveer Brick 
Works) Thru Proprietor Mayank Jain
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(95) Case : - WRIT - C No. - 999 of 2024
Petitioner : - M/S Ganesh Brick Works Thru Proprietor Nem Chand
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(96) Case : - WRIT - C No. - 1000 of 2024
Petitioner : - M/S Habeeb Brick Field (Old Name Roshan Brick 
Works) Thru Proprietor Mohd. Akil
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(97) Case : - WRIT - C No. - 1001 of 2024
Petitioner : - M/S G And C Brick Works (Old Name-Hind Brick 
Works) Thru. Prop. Girish Chandra
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Respondent : - State Of U.P Thru. Prin. Secy., Environment, Forest 
And Climate Change And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(98) Case : - WRIT - C No. - 1054 of 2024
Petitioner : - M/S Kisan Brick Works (New Name-Asadullah Brick 
Works), Through Its Proprietor Irfan
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Jayvind Singh 
Yadav,Mehdi Khan,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(99) Case : - WRIT - C No. - 1056 of 2024
Petitioner : - M/S Khwaja Garib Nawaj Ent Udyog (Old Name-Sabri 
Ent Udyog), Through Its Partner Zakir Hussain
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(100) Case : - WRIT - C No. - 1058 of 2024
Petitioner : - M/S Seven Sky Brick Works(New Name-Seven Star 
Brick Works), Through Its Proprietor Wajid Ali
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(101) Case : - WRIT - C No. - 1059 of 2024
Petitioner : - M/S Sabri Brick Works, Through Its Proprietor Akram
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(102) Case : - WRIT - C No. - 1083 of 2024
Petitioner : - M/S New Gold Brick Field Thru Proprietor Pradeep 
Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma
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(103) Case : - WRIT - C No. - 1084 of 2024
Petitioner : - M/S Maa Vaishno Brick Field Thru Proprietor Ram 
Prakash
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(104) Case : - WRIT - C No. - 1088 of 2024
Petitioner : - Aman Ent Udyog (New Name New Raj Brick Works) 
Through Its Proprietor Mohammad Haroon
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(105) Case : - WRIT - C No. - 1092 of 2024
Petitioner : - M/S Omesh Brick Works, Through Its Proprietor Rajpal
Singh
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Tushar 
Verma

(106) Case : - WRIT - C No. - 1106 of 2024
Petitioner : - M/S N.G. Brick Field (Old Name Gold Brick Field) 
Thru Proprietor Pradeep Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(107) Case : - WRIT - C No. - 1126 of 2024
Petitioner : - M/S Shiv Narain Brick Field, Through Its Proprietor, 
Manoj Kumar
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(108) Case : - WRIT - C No. - 1129 of 2024
Petitioner : - M/S Jagdambe Brick Works Thru Partner Sudhish 
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Kumar
Respondent : - State Of U.P. Thru Addl.Chief Secy. Forests, 
Environment And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Smita Chitranshi
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(109) Case : - WRIT - C No. - 1131 of 2024
Petitioner : - M/S Ahmad Brick Field, Sitapur Thru Authorized 
Signatory Javed Ahmad
Respondent : - State Of U.P. Thru Addl.Chief Secy. Forests, 
Environment And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(110) Case : - WRIT - C No. - 1154 of 2024
Petitioner : - M/S Shri Krishna Ent Udyog Thru Proprietor Prince 
Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(111) Case : - WRIT - C No. - 1156 of 2024
Petitioner : - M/S Ahmad Ullah Brick Works Thru Proprietor Haider 
Ali Khan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(112) Case : - WRIT - C No. - 1158 of 2024
Petitioner : - M/S I.S. Beg Brick Field Thru Partner Izhar Beg
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Tushar Verma

(113) Case : - WRIT - C No. - 1198 of 2024
Petitioner : - M/S Bharat Brick Field (New Name Jiya Intt. Udyog) 
Thru Partner Ahmad Hasan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma
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(114) Case : - WRIT - C No. - 1205 of 2024
Petitioner : - M/S Hmk Brick Works (Old Name Haji Mateen) Thru 
Proprietor Matin Khan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(115) Case : - WRIT - C No. - 1208 of 2024
Petitioner : - M/S Royal Brick Works And Ruby Brick Works (New 
Name Aka Brick Works) Thru Proprietor Aleem Ahmad
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(116) Case : - WRIT - C No. - 1230 of 2024
Petitioner : - M/S Gurudeen Brick Field Thru Proprietor Sri Ram 
Verma
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(117) Case : - WRIT - C No. - 1250 of 2024
Petitioner : - M/S Chaman Brick Field Sitapur Thru Its Partner(S) 
Mohd. Ibrahim And Ors.
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(118) Case : - WRIT - C No. - 1275 of 2024
Petitioner : - M/S New Bharat Brick Works, Through Proprietor 
Noushad Ali
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(119) Case : - WRIT - C No. - 1279 of 2024
Petitioner : - M/S Mohasin Brick Works (Present Name New Fine 
Brick Works), Through Partnet Razabul
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others

173587



Page No. 22 of 74

And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Rishabh Chauhan

(120) Case : - WRIT - C No. - 1281 of 2024
Petitioner : - M/S Jishan Ent Udyog, Through Partner Mohd. Ali
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Rishabh Chauhan

(121) Case : - WRIT - C No. - 1286 of 2024
Petitioner : - M/S Shankar Brick Works (New Name Narayan Brick 
Works) Thru Proprietor Devdutt
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Rishabh Chauhan

(122) Case : - WRIT - C No. - 1297 of 2024
Petitioner : - M/S Saklani Ent Udyog (Old Name Mehrab Ent 
Udyog), Through Partner Mushahid
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Rishabh Chauhan

(123) Case : - WRIT - C No. - 1298 of 2024
Petitioner : - M/S Jugnu Ent Udyog Amroha Thru Proprietor Buniyad
Ali
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vivek Kumar Rai

(124) Case : - WRIT - C No. - 1324 of 2024
Petitioner : - M/S Hindustan Ent Udyog Thru Partner Nanhe Khan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava
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(125) Case : - WRIT - C No. - 1325 of 2024
Petitioner : - M/S New Fauji Brick Works Thru Proprietor Aftab 
Khan
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change, Lucknow And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(126) Case : - WRIT - C No. - 1402 of 2024
Petitioner : - M/S Shyam Ent Udyog (New Present Name Sangam 
Ent Udyog) Thru. Partner Tausif
Respondent : - State Of U.P Thru. Prin. Secy. Forest, Environment 
And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(127) Case : - WRIT - C No. - 1403 of 2024
Petitioner : - M/S Tiranga Brick Works(Old Name Kisan Brick 
Works), Through Proprietor Intyaz
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Abhishek Tiwari,Asit Srivastava

(128) Case : - WRIT - C No. - 1408 of 2024
Petitioner : - M/S Ansari Brick Field, Through Its Proprietor Mustaq 
Ahmad
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Ratnesh Dwivedi
Counsel for Respondent : - C.S.C.,Abhishek Tiwari,Asit Srivastava

(129) Case : - WRIT - C No. - 1431 of 2024
Petitioner : - M/S Hm Brick Field Thru. Partners Mohammad 
Waseem Khan And Alim Khan
Respondent : - State Of U.P Thru. Prin. Secy., Forest, Environment 
And Climate Change And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(130) Case : - WRIT - C No. - 1624 of 2024
Petitioner : - M/S Mustak Brick Industries, Thru. Its Partners, 
Jafruddin, Mustakeem, Bhure Ali And Chottey Ali
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
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And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Abhishek Tiwari,Asit Srivastava

(131) Case : - WRIT - C No. - 1653 of 2024
Petitioner : - M/S Amd Brick Works (New Name Rana Brick 
Works)Thru Prop. Janne Alam Malpura Urf Malpur, Sambhal
Respondent : - State Of U.P. Thru Prin.Secy. Forests Environment 
And Climate Change Deptt. Lko And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(132) Case : - WRIT - C No. - 1777 of 2024
Petitioner : - M/S Qadri Brick Field Thru Its Partner Akabri Khan
Respondent : - State Of U.P. Thru Prin.Secy. Deptt. Of Forests, 
Environment And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(133) Case : - WRIT - C No. - 1790 of 2024
Petitioner : - Huda Brick Works, Thru. Its Partner(S), Shri Shuav 
Ullah Khan And Others
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(134) Case : - WRIT - C No. - 1791 of 2024
Petitioner : - M/S Sri Balaji Brick, Thru. Proprietor, Rohit Kumar
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Sunny Singh
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(135) Case : - WRIT - C No. - 1981 of 2024
Petitioner : - M/S Star Brick Field Sitapur Thru Proprietor Abdul 
Rehman
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey
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(136) Case : - WRIT - C No. - 1988 of 2024
Petitioner : - M/S Chapna Brick Works Thru Prop. Seema Agarwal
Respondent : - State Of U.P. Thru Prin.Secy. Forests, Environment 
And Climate Change And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(137) Case : - WRIT - C No. - 2244 of 2024
Petitioner : - Ans Brick Works, Thru. Its Partners Babu, Injar Ali, 
Mohd Yameen, Mohd. Azam And Naeem Ali
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(138) Case : - WRIT - C No. - 3176 of 2024
Petitioner : - M/S Bharat Brick Field Thru. Partners Abdul Haq And 
Mohd. Israil
Respondent : - State Of U.P Prin. Secy., Forest, Environment And 
Climate Change And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava

(139) Case : - WRIT - C No. - 4991 of 2024
Petitioner : - Ashish Kumar Singh
Respondent : - State Of U.P. Thru. Spl. Secy., Deptt. Geology And 
Mining, And Others
Counsel for Petitioner : - Pushpila Bisht,Ruchir
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Asit 
Srivastava

(140) Case : - WRIT - C No. - 5047 of 2024
Petitioner : - M/S Shri Krishna Art And Dyeing, Thru. Proprietor Shri
Kiran Pal Singh
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(141) Case : - WRIT - C No. - 5048 of 2024
Petitioner : - M/S Diamond Brickfield Through Proprietor Mohd. 
Jubair
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Respondent : - State Of U.P. Thru. Addl. Chief Secy., Environment 
Forest And Climate Change, Lko. And Others
Counsel for Petitioner : - Saryu Prasad Tiwari,Ashutosh Tiwari
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(142) Case : - WRIT - C No. - 5459 of 2024
Petitioner : - M/S Ujala Bricks (Now J.P. Ent Bhatta) Thru Vijendra 
Singh And Ors.
Respondent : - State Of U.P. Thru Addl. Chief Secy. Deptt. Of 
Environment Forest And Climate Change Lko And Ors.
Counsel for Petitioner : - Piyush Pathak,Ashutosh Tiwari
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey

(143) Case : - WRIT - C No. - 5685 of 2024
Petitioner : - M/S Famous Bricks Thru Its Partner Abdul Khalik
Respondent : - State Of U.P. Thru Addl.Chief Secy. Deptt. Of 
Environment Forest And Climate Change Lko And Ors.
Counsel for Petitioner : - Vikas Vikram Singh,Sumedha Sen,Syed 
Mehfuzur Rehman
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekher Pandey

(144) Case : - WRIT - C No. - 6221 of 2024
Petitioner : - M/S Om Baba Brick Works, Thru. Its Proprietor 
Yashdeep
Respondent : - State Of U.P. Thru. Prin. Secy., Forest Environment 
And Climate Change Deptt., Lko. And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(145) Case : - WRIT - C No. - 6641 of 2024
Petitioner : - M/S J.S. International (Pet Food Division) Thru. Partner
Mohd. Javed Soleja
Respondent : - State Of U.P Thru. Prin. Secy., Forest, Environment 
And Climate Change And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Devesh Chandra 
Pathak,Mehdi Khan,Mohd. Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(146) Case : - WRIT - C No. - 7208 of 2024
Petitioner : - M/S New Bharat Ent Bhatta, Thru. Proprietors Mohd. 
Jubair, Zeeshan, Vahid And Atik Ahmad
Respondent : - State Of U.P. Thru. Secy. Zoology And Mining Dept. 
And Another
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Counsel for Petitioner : - Saryu Prasad Tiwari
Counsel for Respondent : - C.S.C.

(147) Case : - WRIT - C No. - 7543 of 2024
Petitioner : - M/S Pind Balluchi ( Unit Of Excellence Hospitality ) 
Thru. Partner Smarity Sindhu And Monu Mishra
Respondent : - State Of U.P., Thru. Prin. Secy., Forest, Environment 
And Climate Change And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(148) Case : - WRIT - C No. - 7616 of 2024
Petitioner : - M/S Gupta Brick Works Thru Proprietor Rakesh Kumar
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment 
Forest And Climate Change Lko And Ors.
Counsel for Petitioner : - Smita Chitranshi
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(149) Case : - WRIT - C No. - 7619 of 2024
Petitioner : - M/S Mlk Brick Works Gumsani Sambhal Thru Partner 
Lal Bahadur
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environment 
Forest And Climate Change Lucknow And Ors.
Counsel for Petitioner : - Smita Chitranshi
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(150) Case : - WRIT - C No. - 7832 of 2024
Petitioner : - M/S Laxmi Brick Field Thru Proprietor Madan Pal
Respondent : - State Of U.P. Thru Prin.Secy. Forest Environment 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan,Sunny Singh
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(151) Case : - WRIT - C No. - 7916 of 2024
Petitioner : - Abhay Singh
Respondent : - State Of U.P. Thru Addl. Chief Secy. Ministry Of 
Environment Forest And Climate Change Lko And Ors.
Counsel for Petitioner : - Himanshu Kamboj,Amit Dwivedi
Counsel for Respondent : - C.S.C.,Asit Srivastava

(152) Case : - WRIT - C No. - 8064 of 2024
Petitioner : - M/S Madina Frozen Foods Pvt. Ltd., Through Its 
Director Mohammad Yamin Khan
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Respondent : - State Of U.P. Thru. Prin. Secy. Forest Environment 
And Climate Change Deptt., Lucknow And 5 Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(153) Case : - WRIT - C No. - 8110 of 2024
Petitioner : - M/S J.B. Daruka Paper Mill Thru Authorized Signatory 
Shiv Kumar Pandey
Respondent : - State Of U.P. Thru Addl. Chief/ Prin.Secy. Deptt. Of 
Environment Forests And Climate Change And Ors
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Asit 
Srivastava

(154) Case : - WRIT - C No. - 8204 of 2024
Petitioner : - M/S Sidra Washing, Through Proprietor Mohd. Wasim
Respondent : - State Of U.P. Thru. Prin. Secy. Forest Environment 
And Climate Change Deptt., Lucknow And 5 Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey,Ranjana Srivastava,Shivam Srivastava

(155) Case : - WRIT - C No. - 8461 of 2024
Petitioner : - Mohd. Danish
Respondent : - State Of U.P. Thru Prin.Secy. Environment Deptt. Lko
And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Asit Srivastava

(156) Case : - WRIT - C No. - 8496 of 2024
Petitioner : - Gul Vadan
Respondent : - State Of U.P. Thru Addl. Chief Secy. Ministry Of 
Environment Forest And Climate Change Lko And Ors.
Counsel for Petitioner : - Himanshu Kamboj,Amit Dwivedi
Counsel for Respondent : - C.S.C.,Asit Srivastava

(157) Case : - WRIT - C No. - 8509 of 2024
Petitioner : - Shakeel Ahmad
Respondent : - State Of U.P. Thru Prin.Secy. Environment Deptt. 
Lucknow And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Asit 
Srivastava

(158) Case : - WRIT - C No. - 8510 of 2024
Petitioner : - Niraj Upadhyay
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Respondent : - State Of U.P. Thru Addl. Chief Secy. Ministry Of 
Environment Forests And Climate Change Lko And Ors
Counsel for Petitioner : - Himanshu Kamboj,Amit Dwivedi
Counsel for Respondent : - C.S.C.,Asit Srivastava

(159) Case : - WRIT - C No. - 8513 of 2024
Petitioner : - Ganga Sagar Singh
Respondent : - State Of U.P. Thru Addl.Chief Secy. Environemtn 
Forests And Climate Change Lko And Ors.
Counsel for Petitioner : - Vinod Kumar Mishra,Amit Dwivedi
Counsel for Respondent : - C.S.C.,Asit Srivastava

(160) Case : - WRIT - C No. - 8775 of 2024
Petitioner : - M/S Tandoori Chaska (Old Name Shreshtha Gandhi 
Food Forest) Thru Partner Anil Sharma
Respondent : - State Of U.P. Thru Prin.Secy. Forest Environment 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(161) Case : - WRIT - C No. - 8791 of 2024
Petitioner : - M/S Jubliant Food Works Ltd. Thru Auth. Person Nrip 
Vibhaw
Respondent : - State Of U.P. Thru Prin.Secy. Forest, Environment 
And Climate Change Deptt. Lko And Ors.
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Asit Srivastava,Chandra Shekher 
Pandey

(162) Case : - WRIT - C No. - 11237 of 2024
Petitioner : - M/S R.K. Ent Udyog Through Its Authorised 
Representative Shri Kumar Pal Singh
Respondent : - State Of U.P. Thru Prin.Secy. Forests Environment 
And Climate Change And Ors.
Counsel for Petitioner : - Prashant Shukla,Priya Pandey
Counsel for Respondent : - C.S.C.,Asit Srivastava

(163) Case : - WRIT - C No. - 490 of 2025
Petitioner : - M/S Bohre Ram Dayal, Ent Udhyog, Proprietor Shri 
Ashok Kumar Bhardwaj
Respondent : - State Of U.P. Thru. Prin. Secy. Forest Environment 
Climate Change Deptt., Lucknow And Others
Counsel for Petitioner : - Jalaj Kumar Gupta,Mehdi Khan,Mohd. 
Aslam Khan
Counsel for Respondent : - C.S.C.,Chandra Shekher Pandey

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others

181595



Page No. 30 of 74

(164) Case : - WRIT - C No. - 1179 of 2025
Petitioner : - M/S Santosh Ent Bhatta Sultanpur Thru Its Proprietor 
Raj Keshar Singh
Respondent : - U.P. Pollution Control Board Lucknow Thru 
Chairman And Ors.
Counsel for Petitioner : - Ajay Pratap Singh
Counsel for Respondent : - Ashok Kumar Verma,C.S.C.

(165) Case : - WRIT - C No. - 1420 of 2025
Petitioner : - M/S Alig Tannery Unnao Thru Its Authorized 
Representative Hameedur Rehman Ansari
Respondent : - State Of U.P. Thru Addl. Chief Secy. Environemtn 
Forests And Climate Change And Ors.
Counsel for Petitioner : - Pooja Singh,Abhishek Yadav,Surya 
Prakash Tiwari
Counsel for Respondent : - C.S.C.,Asit Srivastava,Vaibhav Mishra

(166) Case : - WRIT - C No. - 1512 of 2025
Petitioner : - M/S Gaursons Promoters Pvt. Ltd. Thru Authorized 
Signatory Divyanshu Srivastava
Respondent : - State Of U.P. Thru Prin.Secy. Environment Deptt. 
Lucknow And Ors.
Counsel for Petitioner : - Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(167) Case : - WRIT - C No. - 1610 of 2025
Petitioner : - M/S Bhagwati Colour Implex Ghaziabad Thru 
Proprietor Mukesh Pahuja
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey,Chandra Shekher Pandey

(168) Case : - WRIT - C No. - 1611 of 2025
Petitioner : - M/S Pawan Dyeing Ghaziabad Thru Proprietor Pawan 
Agarwal
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey

(169) Case : - WRIT - C No. - 1626 of 2025
Petitioner : - M/S Lakshya Enterprises (Old Name Shikha 
Enterprises) Ghaziabad Thru Prop. Subhash Chand Yadav
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
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Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey

(170) Case : - WRIT - C No. - 1627 of 2025
Petitioner : - M/S Jai Maa Garments Ghaziabad Thru Proprietor 
Suresh Chandra
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey,Chandra Shekher Pandey

(171) Case : - WRIT - C No. - 1632 of 2025
Petitioner : - M/S Vanshika Dyeing Ghaziabad Thru Proprietor Desh 
Raj Gupta
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey,Chandra Shekher Pandey

(172) Case : - WRIT - C No. - 1633 of 2025
Petitioner : - M/S S. Star Enterprises Ghaziabad Thru Prop. Rajmala
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey,Chandra Shekher Pandey

(173) Case : - WRIT - C No. - 1714 of 2025
Petitioner : - M/S Nisha Prints Ghaziabad Thru Proprietor Ram 
Prakash
Respondent : - State Of U.P. Thru Prin.Secy. Environment Forests 
And Climate Change Lko And Ors.
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma,Chandra 
Shekhar Pandey

(174) Case : - WRIT - C No. - 1715 of 2025
Petitioner : - M/S Swastik Washing Works Ghaziabad Thru 
Proprietor Shikha Jain
Respondent : - State Of U.P And Others
Counsel for Petitioner : - Kazim Ibrahim
Counsel for Respondent : - Vaibhav Mishra,Ashok Kumar 
Verma,Chandra Shekhar Pandey

(175) Case : - WRIT - C No. - 2074 of 2025
Petitioner : - Ravi Shankar Shukla
Respondent : - State Of U.P. Thru Secy. Deptt. Of Geology And 
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Mining Lko And Ors.
Counsel for Petitioner : - Pushpila Bisht,Sukhmani Singh
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(176) Case : - WRIT - C No. - 2107 of 2025
Petitioner : - M/S Triveni Engineers And Industries Ltd. (Alco 
Chemical Unit) Noida Thru Its Authorised Signatory
Respondent : - State Of U.P. Thru Addl. Chief Secy./ Prin.Secy. 
Deptt. Of Environment Forests And Climate And Ors.
Counsel for Petitioner : - Gaurav Mehrotra,Harsh Vardhan 
Mehrotra,Maria Fatima
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

(177) Case : - WRIT - C No. - 2116 of 2025
Petitioner : - M/S Balaji Ent Udyog Aligarh Thru Proprietor 
Sachendra Kumar
Respondent : - State Of U.P. Thru Prin.Secy. Forest, Environment 
And Climate Change Lucknow And Ors.
Counsel for Petitioner : - Prashant Shukla,Priya Pandey,Shashank 
Kumar
Counsel for Respondent : - C.S.C.,Ashok Kumar Verma

Hon’ble Attau Rahman Masoodi J.
Hon’ble Subhash Vidyarthi J.

(Per Subhash Vidyarthi J.)

(1) Heard Sri Jaideep Narain Mathur, Senior Advocate, assisted by

Ms. Aprajita Bansal, Sri. Anilesh Tewari, Ms. Gursimran Kaur,

Advocates, Sri Jalaj Kumar Gupta, Sri Mehdi Khan, Sri Mohd.

Aslam Khan, Sri Rahul Srivastava, Sri Salil Kumar Srivastava,

Sri Sarvesh Kumar, Sri Shivang Tiwari, Sri Mohd. Khalid Amin

Khan,  Sri  Saryu  Prasad  Tiwari,  Sri  Ratnesh  Dwivedi,  Sri

Sheeran  Mohiuddin  Alavi,  Ms.  Aditi  Tripathi,  Sri  Harsh

Vardhan Kediya, Sri Ankur Yadav, Sri Arvind Kumar Shukla,

Ms.  Smita  Chitranshi,  Sri  Sunny  Singh,  Sri  Kripa  Shankar

Yadav, Ms. Moni Yadav, Ms. Preeti Yadav, Sri Pawan Kumar

Upadhyay,  Sri  Ram  Ji  Trivedi,  Ms.  Shraddha  Tripathi,  Sri

Prashant Shukla, Sri Ashutosh Tiwari, Sri Saryu Prasad Tiwari,

Sri  Piyush  Pathak,  Ms.  Sumedha  Sen,  Sri  Syed  Mehfuzur

Rehman, Sri Vikas Vikram Singh, Sri Devesh Chandra Pathak,

Sri  Amit  Dwivedi,  Sri  Himanshu Kamboj,  Sri  Vinod Kumar
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Mishra, Sri Prashant Shukla, Ms. Priya Pandey, Sri Ajay Pratap

Singh, Sri Abhishek Yadav, Dr. Pooja Singh, Sri Surya Prakash

Tiwari, Sri Kazim Ibrahim, Ms. Pushipla Bisht, Ms. Sukhmani

Singh, Sri Gaurav Mehrotra, Sri Harsh Vardhan Mehtroa, Ms.

Maria  Fatima  and  Sri  Shashank  Kumar,  learned  counsel

appearing for the petitioners in their respective writ petitions,

and Sri Ashok Kumar Verma assisted by Sri Tushar Verma, Sri

Asit Srivastava & Sri Vaibhav Mishra, learned counsel for U.P.

Pollution Control Board, Sri Rishabh Kapoor, learned counsel

for the U.P. Jal Nigam, Sri Namit Sharma, learned counsel for

Lucknow Municipal Corporation and Sri Akash Sinha, learned

Standing  Counsel  for  the  State  and  Sri  Asit  Srivastava,  Sri

Chandra  Shekhar  Pandey,  Sri  Devesh  Chandra  Pathak,  Sri

Rishabh  Chauhan,  Ms.  Ranjana  Srivastava,  Sri  Shivam

Srivastava,  learned  counsel  appearing  for  the  contesting

respondents. 

(2) All  the  aforesaid  writ  petitions  have  been  filed  challenging

various  orders  passed  by  the  U.P.  Pollution  Control  Board

imposing  environmental  compensation  on  the  petitioners’

industries.  Validity  of  the  orders  imposing  environmental

compensation has been challenged in all the writ petitions on a

common ground that the U.P. Pollution Control Board does not

have the authority to impose environmental compensation and

to  recover  the  same  from  an  industry,  under  any  statutory

provision. 

(3) As a  common question  is  involved  in  all  the  aforesaid  writ

petitions,  all  the  Writ  Petitions  are  being  decided  by  this

common judgment. 

(4) Sri J. N. Mathur, learned Senior Advocate who led submissions

on behalf of the petitioners, has submitted that a bare perusal of

the provisions contained in the NGT Act and the NGT Rules,
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2011 makes it  manifest  that  the legislature has conferred the

jurisdiction  to  adjudicate  the  claims  regarding  payment  of

compensation  for  causing  environmental  damage  upon  the

National  Green  Tribunal,  which  has  been  constituted  as  an

expert body. The NGT Act is a complete Code in itself which

has  been  enacted  for  adjudication  of  claims  relating  to

compensation for any damage caused to the environment. He

has submitted that the functions of the Board are enumerated in

Section 17 of the Water (Prevention and Control of Pollution)

Act, 1974 (which will hereinafter be referred to as ‘the Water

Act’)  and  the  same  do  not  include  performance  of  any

adjudicatory function. The U.P. Pollution Control Board does

not have jurisdiction to impose compensation and recover the

same; rather, the Board has to file an application to the Tribunal

as provided in Section 18 of the NGT Act.

(5) Shri Gaurav Mehrotra, Advocate assisted by Ms. Maria Fatima,

learned  Counsel  appearing  in  Writ-C No.  2107  of  2025  has

submitted that the jurisdiction can be conferred by Statute alone

and it cannot be conferred by any Court or Tribunal, not even

by  the  Hon’ble  Supreme  Court.  He  has  relied  upon  the

judgments in the case of  Benarsi Silk Palace Vs. Commr. of

Income Tax [1964] 52 ITR 220 (All) and Chiranjilal Shrilal

Goenka v. Jasjit Singh and others: (1993) 2 SCC 507. He has

also relied upon the judgments in the cases of Jagmittar Sain

Bhagat v. Health Services, Haryana: (2013) 10 SCC 136. 

(6) Per Contra, Sri A. K. Verma, the learned Counsel for the U. P.

Pollution Control Board has submitted that Section 33-A of the

Water Act, 1974 and Section 31-A of the Air (Prevention and

Control  of  Pollution)  Act,  1981  (which  will  hereinafter  be

referred  to  as  ‘the  Air  Act’)  empower  the  Pollution  Control

Board to issue any direction to any person. It is in exercise of

the aforesaid statutory powers that the U.P. Pollution Control
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Board has the authority to issue a direction to any person for

payment  of  environmental  compensation  and  to  recover  the

same. He has further submitted that any person aggrieved by

such  a  direction  can  file  an  appeal  against  the  direction(s)

issued by the U.P. Pollution Control Board before the National

Green Tribunal as is provided under Section 33-B of the Water

Act and under Section 31-B of the Air Act. He has submitted

that Section 16 of the NGT Act also provides that any person

aggrieved by and directions issued by a Board under Section

33-A of the Water Act.

(7) Relying  upon  the  aforesaid  provisions  of  the  NGT Act,  Sri

Verma has submitted that  when Section 31-B of  the Air  Act

confers appellate jurisdiction upon the National Green Tribunal

in respect of directions issued under Section 31-A of the Air

Act; Section 33-B of the Water Act and Section 16 of the NGT

Act  confer  appellate  jurisdiction  upon  the  National  Green

Tribunal in respect of directions issued under Section 33-A of

the Water Act, the National Green Tribunal would not have the

original  jurisdiction  to  adjudicate  upon  the  subject  matter

regarding which it has appellate jurisdiction. 

(8) Shri  Verma  has  submitted  that  the  Water  Act  is  a  social

legislation  and it  should  be given a  purposive  interpretation.

The Board’s power under Section 33-A of the Water Act are

very wide and unfettered. The Board has the power to award

compensation in exercise of the powers conferred by Section

33-A of the Water Act and Section 31-A of the Air Act. The

orders passed under Section 33-A of the Water Act or Section

31-A of the Air Act are appealable under Section 16 of the NGT

Act.

(9) The learned Counsel for the State Pollution Control Board has

submitted  that  Section  17  of  the  Water  Act  enumerates  the
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functions  of  the  State  Board  and  sub-Section  (1)  (l)  (ii)  of

Section 17 provides that the functions of a State Board include

requiring any person concerned to construct new systems for

the disposal of sewage and trade effluents or to modify, alter or

extend  any  such  existing  system  or  to  adopt  such  remedial

measures as  are  necessary to prevent,  control  or  abate water

pollution. Sub-Section (1) (o) of Section 17 provides that the

functions of the State Board will include to perform such other

functions as may be prescribed or as may, from time to time, be

entrusted to it by the Central Board or the State Government.

(10) Shri Verma has also submitted that Section 18(2) of the NGT

Act  provides  that  an  application  for  grant  of  relief  or

compensation  or  settlement  of  dispute  may  be  made  to  the

Tribunal  without  prejudice  to  the  provisions  contained  in

Section 16 of the NGT Act. Therefore, the provision regarding

filing  of  an  application  by  the  Pollution  Control  Board

contained  in  Section  18(2)(f)  of  the  NGT  Act  is  without

prejudice to the appellate powers of the Tribunal contained in

Section  16  of  the  NGT Act  and  the  appellate  power  under

Section 16 will have a precedence over the provisions contained

in Section 18(2). He has also submitted that Section 19 of the

NGT Act lays down the procedure and powers of the Tribunal.

A cumulative reading of the aforesaid provisions makes it clear

that the Pollution Control Board has power to issue directions

including the direction for payment of compensation. 

(11) Sri Verma has submitted that ‘water pollution’ is included in the

term ‘water’ occurring in item - 17 of  List  -  II  contained in

Schedule 7 appended to the Constitution of India, and therefore,

it  is  a  State  subject.  He  has  also  submitted  that  the  entries

occurring  in  Schedule  -  7  should  be  given  the  widest

interpretation.  Sri  Verma  has  drawn  our  attention  to  the

directive principles of State policy contained in Part IV of the
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Constitution of India. Article 48-A provides that the State shall

endeavor  to  protect  and  improve  the  environment  and  to

safeguard the forests and wild life of the country. Part IV-A of

the Constitution of India enlists fundamental duties and Article

51-A(g) provides that it  shall  be the duty of every citizen of

India to protect and improve the natural environment including

forests, lakes, rivers and wild life, and to have compassion for

living creatures. 

(12) The learned Counsel for the Board has submitted that the State

Authorities  have  to  strike  a  balance  between  sustainable

development and protection of environment. The State has to

ensure  that  a  polluter  pays  compensation  for  any  damage

caused by him to the environment. 

(13) He has further submitted that Chapter VI of the Air Act contains

provisions  regarding penalties  and procedure  and it  provides

that the adjudicating officer may impose penalty. The power to

impose  penalty  under  the  Air  Act  vests  in  the  Adjudicating

Officer. He has also submitted that in case the industry operates

without consent of the Board, it may be prosecuted. However,

in  case  of  other  violations,  penalty  can  be  imposed  by  the

Adjudicating Officer without prosecution. 

(14) Shri Chandra Shekhar Pandey, the learned Counsel appearing

for the Central Pollution Board has relied upon the decision in

the case of  Paryavaran Suraksha Samiti v. Union of India:

(2017) 5 SCC 326, in which the Hon’ble Supreme Court has

granted  liberty  to  private  individual(s)  and  organizations,  to

address  complaints  to  the  Pollution  Control  Board  if  any

industry is in default. On the receipt of any such complaint, the

Pollution Control  Board concerned shall  be obliged to verify

the same and take such action against the defaulting industry, as

may be permissible in law. Such action would be in addition to
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the  discontinuation  of  industrial  activity  forthwith.  The

Pollution  Control  Boards  were  also  directed  to  initiate  such

civil or criminal action, as may be permissible in law, against

all or any of the defaulters. It is in furtherance of the aforesaid

directions that Original Application No. 593/2017, Paryavaran

Suraksha Samiti and another v. Union of India and others, was

registered before the National Green Tribunal, Principal Bench,

New Delhi which is still continuing and directions are issued in

the said case from time to time. By means of directions issued

by  the  NGT  in  the  aforesaid  case,  the  Board  has  been

empowered  to  impose  and  recover  compensation  from  the

defaulting industrial units.

(15) In  Rylands v. Fletcher: (1861-73) All ER Rep 1, it was laid

down that if  a  person brings on to his land and collects and

keeps there anything likely to do harm and such thing escapes

and does damage to another, he is liable to compensate for the

damage caused.

(16) In  the  year  1986,  the  Environment  (Protection)  Act,  1986,

(which will hereinafter be referred to as ‘the Act of 1986’) was

enacted  on  23.05.1986  to  provide  for  the  protection  and

improvement  of  environment  and  for  matters  connected

therewith. Section 3 of the Act of 1986 provides for the powers

of  the  Central  Government  to  take  measures  to  protect  and

improve environment. 

(17) In the case of M.C. Mehta and another v. Union of India and

others:  (1987)  1  SCC  395  (decided  on  20.12.1986), a

Constitution  Bench consisting  of  five  Hon’ble  Judges  of  the

Supreme Court dealt with the question as to what is the measure

of liability of an enterprise which is engaged in a hazardous or

inherently  dangerous  industry,  if  by  reason  of  an  accident

occurring  in  such  industry,  persons  die  or  get  injured.  The
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Hon’ble Supreme Court referred to the rule that was evolved in

Rylands v. Fletcher (Supra) and held that: - 

“31. …We have to develop our own law and if we find
that  it  is  necessary  to  construct  a  new principle  of
liability to deal with an unusual situation which has
arisen and which is likely to arise in future on account
of hazardous or inherently dangerous industries which
are concomitant to an industrial economy, there is no
reason why we should hesitate to evolve such principle
of liability merely because it has not been so done in
England.  … We would therefore hold that  where an
enterprise  is  engaged  in  a  hazardous  or  inherently
dangerous  activity  and  harm  results  to  anyone  on
account  of  an  accident  in  the  operation  of  such
hazardous or inherently dangerous activity resulting,
for example, in escape of toxic gas  the enterprise is
strictly and absolutely liable to compensate all those
who are affected by the accident and such liability is
not subject to any of the exceptions which operate vis-
a-vis the tortuous principle of strict liability under the
rule in Rylands v. Fletcher (supra).” 

(18) The Public Liability Insurance Act,  1991 was enacted by the

Parliament  to  provide  for  public  liability  insurance  for  the

purpose of providing immediate relief to the persons affected

by accidents occurring while handling any hazardous substance

and for matters connected therewith or incidental thereto. 

(19) In the year 1995, the National Environment Tribunal Act, 1995,

was enacted to provide for strict liability for damages arising

out  of  any  accident  occurring  while  handling  any  hazardous

substance and for the establishment of a National Environment

Tribunal for effective and expeditious disposal of cases arising

from  such  accident,  with  a  view  to  giving  relief  and

compensation  for  damages  to  persons,  property  and  the

environment and for matters connected therewith or incidental

thereto.

(20) In spite of the aforesaid enactments, the National Environment

Tribunal  was  not  constituted.  Taking  cognizance  of  this

situation,  in  Vellore  Citizens’ Welfare  Forum  v.  Union  of
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India and others:  (1996)  5 SCC 647, the Hon’ble  Supreme

Court issued the following directions:- 

“1.  The  Central  Government  shall  constitute  an
authority  under  Section  3(3)  of  the  Environment
(Protection)  Act,  1986 and shall  confer  on  the  said
authority  all  the  powers  necessary  to  deal  with  the
situation created by the tanneries and other polluting
industries in  the State of  Tamil  Nadu.  The authority
shall be headed by a retired judge of the High Court
and  it  may  have  other  members  --  preferably  with
expertise  in  the  field  of  pollution  control  and
environment  protection  --  to  be  appointed  by  the
Central  Government.  The  Central  Government  shall
confer  on  the  said  authority  the  powers  to  issue
directions under Section 5 of the Environment Act and
for  taking  measures  with  respect  to  the  matters
referred to in clauses (v), (vi), (vii), (viii) (ix), (x) and
(xii)  of  sub-Section  (2)  of  Section  3.  The  Central
Government  shall  constitute  the  authority  before
September 30, 1996. 

2.  The  authority  so  constituted  by  the  Central
Government  shall  implement  the  “Precautionary
Principle”  and  the  “Polluter  Pay  Principle”.  The
authority  shall,  with  the  help of  expert  opinion and
after  giving  opportunity  to  the  polluters  concerned
assess  the  loss  to  the  ecology/environment  in  the
affected  areas  and  shall  also  identify  the
individuals/families who have suffered because of the
pollution and shall assess the compensation to be paid
to  the  said  individuals/families.  The  authority  shall
further  determine  the  compensation  to  be  recovered
from the polluters as cost  of  reversing the damaged
environment.  The  authority  shall  lay  down just  and
fair procedure for completing the exercise. 

3.  The  authority  shall  compute  the  compensation
under two heads namely, for reversing the ecology and
for payment to individuals. A statement showing the
total  amount  to  be  recovered,  the  names  of  the
polluters from whom the amount is to be recovered, the
amount to be recovered from each polluter, the persons
to  whom  the  compensation  is  to  be  paid  and  the
amount payable to each of them shall be forwarded to
the  Collector/District  Magistrate  of  the  area
concerned.  The  Collector/District  Magistrate  shall
recover the amount from the polluters, if necessary, as
arrears  of  land  revenue.  He  shall  disburse  the
compensation awarded by the authority to the affected
persons/families. 
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4. The authority shall direct the closure of the industry
owned/managed by  a  polluter  in  case  he  evades  or
refuse to pay the compensation awarded against him.
This shall be in addition to the recovery from him as
arrears of land revenue. 

5. An industry may have set up the necessary pollution
control device at present but it shall be liable to pay
for the past pollution generated by the said industry
which has resulted in the environmental degradation
and suffering to the residents of the area.” 

(21) In the year 1997, the National Environment Appellate Authority

Act,  1997 was enacted to provide for  the establishment of  a

National Environment Appellate Authority to hear appeals with

respect  to  restriction  of  areas  in  which  any  industries,

operations  or  processes  or  class  of  industries,  operations  or

processes shall not be carried out or shall be carried out subject

to certain safeguards under the Environment (Protection) Act,

1986 and for matters connected therewith or incidental thereto.

(22) The  Water  Act  was  been  enacted  in  the  year  1974 with  the

following object:- 

“An Act to provide for the prevention and control of
water  pollution  and  the  maintaining  or  restoring  of
wholesomeness of water, for the establishment, with a
view to carrying out the purposes aforesaid, of Boards
for the prevention and control of water pollution, for
conferring on and assigning to  such Boards powers
and  functions  relating  thereto  and  for  matters
connected therewith.”

(23) Section  3  of  the  Water  Act  provides  for  constitution  of  the

Central Pollution Control Board, whereas Section 4 of the Act,

1974 provides  for  constitution of  the State  Pollution Control

Boards. 

(24) Chapter  IV  of  the  Water  Act  contains  provisions  regarding

powers and functions of the Board. Section 16 of the Water Act

provides for functions of the Central Board, whereas Section 17

provides  for  the  functions  of  the  State  Boards.  The  relevant
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provisions of Section 17 of the Water Act are being reproduced

here-in-below:- 

“17. Functions of State Board.—(1) Subject to the
provisions  of  this  Act,  the  functions  of  a  State
Board shall be—

(a)  to  plan  a  comprehensive  programme for  the
prevention,  control  or  abatement  of  pollution  of
streams and wells  in the State and to secure the
execution thereof;

(b) to advise the State Government on any matter
concerning the prevention, control or abatement of
water pollution;

(c) to collect and disseminate information relating
to water pollution and the prevention, control or
abatement thereof;

(d)  to  encourage,  conduct  and  participate  in
investigations and research relating to problems of
water  pollution  and  prevention,  control  or
abatement of water pollution;

(e)  to  collaborate  with  the  Central  Board  in
organising the training of persons engaged or to be
engaged  in  programmes  relating  to  prevention,
control  or  abatement  of  water  pollution  and  to
organise  mass  education  programmes  relating
thereto;

(f) to inspect sewage or trade effluents, works and
plants  for  the  treatment  of  sewage  and  trade
effluents  and  to  review  plans,  specifications  or
other  data  relating  to  plants  set  up  for  the
treatment  of  water,  works  for  the  purification
thereof and the system for the disposal of sewage
or trade effluents or in connection with the grant of
any consent as required by this Act;

(g) to lay down, modify or annul effluent standards
for  the  sewage  and  trade  effluents  and  for  the
quality of receiving waters (not being water in an
inter-State stream) resulting from the discharge of
effluents and to classify waters of the State;

(h) to evolve economical and reliable methods of
treatment  of  sewage  and  trade  effluents,  having
regard to the peculiar conditions of soils, climate
and water resources of different regions and more
especially  the  prevailing  flow  characteristics  of
water  in  streams  and  wells  which  render  it
impossible to attain even the minimum degree of
dilution;
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(i) to evolve methods of utilisation of sewage and
suitable trade effluents in agriculture;

(j) to evolve efficient methods of disposal of sewage
and trade effluents  on land,  as are necessary on
account  of  the  predominant  conditions  of  scant
stream flows that do not provide for major part of
the year the minimum degree of dilution;

(k) to lay down standards of treatment of sewage
and  trade  effluents  to  be  discharged  into  any
particular stream taking into account the minimum
fair weather dilution available in that stream and
the tolerance limits of pollution permissible in the
water  of  the  stream,  after  the  discharge  of  such
effluents;

(l) to make, vary or revoke any order—

(i)  for  the  prevention,  control  or
abatement  of  discharges  of  waste
into streams or wells;

(ii)  requiring any person concerned to
construct new systems for the disposal
of  sewage  and  trade  effluents  or  to
modify,  alter  or  extend  any  such
existing system or adopt such remedial
measures as are necessary to prevent,
control or abate water pollution;

(m) to lay down effluent standards to be complied
with by persons while causing discharge of sewage
or  sullage  or  both  and  to  lay  down,  modify  or
annul effluent standards for the sewage and trade
effluents;

(n) to advise the State Government with respect to
the  location  of  any  industry  the  carrying  on  of
which is likely to pollute a stream or well;

(o)  to  perform such other  functions  as  may  be
prescribed  or  as  may,  from  time  to  time,  be
entrusted to it by the Central Board or the State
Government.

(2)  The  Board  may  establish  or  recognise  a
laboratory or laboratories to enable the Board to
perform its functions under this section efficiently,
including the analysis of samples of water from any
stream or  well  or  of  samples  of  any  sewage  or
trade effluents.”

(25) Section 18(1)(b) of the Water Act provides that in performance

of its functions under the Act, every State Board shall be bound
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by such directions in writing as the Central Board or the State

Government may give to it. 

(26) Section  32  of  the  Water  Act  empowers  the  Board  to  take

emergency measures in the case of pollution of streams or wells

or on land and this provision is being quoted below:-

“32. Emergency measures in case of pollution of
stream or well.—(1) Where it appears to the State
Board  that  any  poisonous,  noxious  or  polluting
matter is present in any stream or well or on land
by reason of the discharge of such matter in such
stream or well or on such land or has entered into
that stream or well due to any accident or other
unforeseen  act  or  event,  and  if  the  Board  is  of
opinion that  it  is  necessary  or  expedient  to  take
immediate  action,  it  may  for  reasons  to  be
recorded in writing, carry out such operations as it
may  consider  necessary  for  all  or  any  of  the
following purposes, that is to say,—

(a) removing that matter from the stream or well or
on land and disposing it of in such manner as the
Board considers appropriate;

(b) remedying or mitigating any pollution caused
by its presence in the stream or well;

(c)  issuing  orders  immediately  restraining  or
prohibiting the person concerned from discharging
any poisonous, noxious or polluting matter into the
stream  or  well  or  on  land,  or  from  making
insanitary use of the stream or well.

(2)  The power conferred by sub-section (1)  does
not include the power to construct any works other
than  works  of  a  temporary  character  which  are
removed  on  or  before  the  completion  of  the
operations.”

(27) Section 33 of the Water Act provides as follows: - 

“33. Power of Board to make application to courts
for  restraining  apprehended  pollution  of  water  in
streams or wells.—(1) Where it is apprehended by a
Board that the water in any stream or well is likely to
be polluted by reason of the disposal or likely disposal
of any matter in such stream or well or in any sewer or
on any land,  or  otherwise,  the  Board may make an
application  to  a  court,  not  inferior  to  that  of  a
Metropolitan Magistrate or a Judicial  Magistrate of
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the first class, for restraining the person who is likely
to cause such pollution from so causing.

(2) On receipt of an application under sub-section (1)
the court may make such order as it deems fit. … ”

(28) There is no provision in the Water Act which confers any power

of judicial or quasi-judicial nature on the State Board. 

(29) The National Green Tribunal Act, 2010 (which will hereinafter

be referred to as ‘the NGT Act’) was enacted on 02.06.2010

with the following object:- 

“An  Act  to  provide  for  the  establishment  of  a
National  Green  Tribunal  for  the  effective  and
expeditious  disposal  of  cases  relating  to
environmental protection and conservation of forests
and other natural resources including enforcement of
any  legal  right  relating  to  environment  and  giving
relief and compensation for damages to persons and
property  and  for  matters  connected  therewith  or
incidental thereto.”

(30) Thus NGT has been established with the object of effective and

expeditious disposal of cases relating to compensation relating

to environment. The composition of NGT is provided in Section

4 (1) of the NGT Act which is as follows:- 

“4. Composition of Tribunal – (1) The Tribunal shall
consist of,– 

(a) a full-time Chairperson;

(b) not less than ten but subject  to not maximum of
twenty  full-time  Judicial  Members  as  the  Central
Government may, from time to time, notify;

(c) not less than ten but subject to maximum twenty
full-time Expert Members, as the Central Government
may, from time to time, notify.”

(31) The qualifications of Chairperson, Judicial Member and Expert

Member are provided in Section 5 of the NGT Act, which is as

follows:- 

“5.  Qualifications for  appointment  of  Chairperson,
Judicial Member and Expert Member.—(1) A person
shall  not  be  qualified  for  appointment  as  the
Chairperson  or  Judicial  Member  of  the  Tribunal
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unless  he  is,  or  has  been,  a  Judge  of  the  Supreme
Court of India or Chief Justice of a High Court:

Provided that a person who is or has been a Judge of
the High Court shall also be qualified to be appointed
as a Judicial Member. 

(2) A person shall not be qualified for appointment as
an Expert Member, unless he,— 

(a) has a degree in Master of Science (in physical
sciences  or  life  sciences)  with  a  Doctorate
degree or Master of Engineering or Master of
Technology  and  has  an  experience  of  fifteen
years in the relevant field including five years
practical experience in the field of environment
and  forests  (including  pollution  control,
hazardous  substance  management,
environment  impact  assessment,  climate
change  management,  biological  diversity
management  and  forest  conservation)  in  a
reputed National level institution; or 

(b) has  administrative  experience  of  fifteen  years
including  experience  of  five  years  in  dealing
with environmental matters in the Central or a
State Government or in a reputed National or
State level institution. 

(3) The  Chairperson,  Judicial  Member  and
Expert  Member of  the Tribunal shall  not hold any
other office during their tenure as such.

(4) The Chairperson and other Judicial and Expert
Members shall not, for a period of two years from
the date on which they cease to hold office, accept
any  employment  in,  or  connected  with  the
management or administration of,  any person who
has been a party to a proceeding before the Tribunal
under this Act: 

Provided that nothing contained in this section shall
apply  to  any  employment  under  the  Central
Government  or  a  State  Government  or  local
authority  or  in  any  statutory  authority  or  any
corporation  established  by  or  under  any  Central,
State or Provincial Act or a Government company as
defined in section 617 of the Companies Act, 1956 (1
of 1956).”

(32) The aforesaid provision makes it manifest that NGT has been

constituted as a body of experts.
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(33) Chapter III of the NGT Act deals with jurisdiction, powers and

proceedings  of  the  Tribunal.  Section  14  of  the  NGT  Act

provides that the Tribunal shall have jurisdiction over all civil

cases  where  a  substantial  question  relating  to  environment

(including  enforcement  of  any  legal  right  relating  to

environment), is involved and such question arises out of the

implementation of the enactments specified in Schedule I. 

(34) The phrase  “Substantial  question  relating  to  environment”  is

defined in Section 2(m) of the NGT Act as follows:- 

“(m)  “substantial  question  relating  to  environment”
shall include an instance where,— 

(i)  there  is  a  direct  violation  of  a  specific  statutory
environmental obligation by a person by which,—

(A) the community at large other than an individual or
group of individuals is affected or likely to be affected
by the environmental consequences; or

(B)  the  gravity  of  damage  to  the  environment  or
property is substantial; or 

(C)  the  damage  to  public  health  is  broadly
measurable; 

(ii) the environmental consequences relate to a specific
activity or a point source of pollution;”

(35) Section 15 of the NGT Act provides for relief, compensation

and restitution and the  relevant  parts  of  this  Section read as

follows:- 

15.  Relief,  compensation  and  restitution.—(1)  The  Tribunal
may, by an order, provide,—

(a)  relief  and  compensation  to  the  victims  of  pollution  and
other  environmental  damage  arising  under  the  enactments
specified in the Schedule I (including accident occurring while
handling any hazardous substance);

(b) for restitution of property damaged;

(c) for restitution of the environment for such area or areas,

as the Tribunal may think fit.

* * *
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(2) The relief and compensation and restitution of property and
environment referred to in clauses (a), (b) and (c) of sub-section
(1)  shall  be  in  addition  to  the  relief  paid  or  payable  under
the Public Liability Insurance Act, 1991 (6 of 1991).

* * *

(4) The Tribunal may, having regard to the damage to public
health,  property  and environment,  divide  the  compensation or
relief payable under separate heads specified in Schedule II so
as to provide compensation or relief  to the claimants and for
restitution of the damaged property or environment, as it  may
think fit.

* * *

(36) Schedule - I referred to in Sections 14 and 15 of the Act lists the

following Acts:-

“1. The Water (Prevention and Control of Pollution) Act, 1974;

2.  The Water  (Prevention and Control  of  Pollution)  Cess  Act,
1977; 

3. The Forest (Conservation) Act, 1980; 

4. The Air (Prevention and Control of Pollution) Act, 1981; 

5. The Environment (Protection) Act, 1986; 

6. The Public Liability Insurance Act, 1991; 

7. The Biological Diversity Act, 2002”

(37) Schedule  II  referred  to  in  Section  15  of  the  NGT  Act  as

follows:-

“Heads under which compensation or relief for damage may be
claimed

(a) Death;

(b)  Permanent,  temporary,  total  or  partial  disability  or  other
injury or sickness;

(c) Loss of wages due to total or partial disability or permanent
or temporary disability;

(d)  Medical  expenses  incurred  for  treatment  of  injuries  or
sickness;

(e) Damages to private property;

(f) Expenses incurred by the Government or any local authority
in providing relief, aid and rehabilitation to the affected persons;

(g) Expenses incurred by the Government for any administrative
or legal action or to cope with any harm or damage, including

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others
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compensation for environmental degradation and restoration of
the quality of environment;

(h) Loss to the Government or local authority arising out of, or
connected with, the activity causing any damage;

(i) Claims on account of any harm, damage or destruction to the
fauna including milch and draught animals and aquatic fauna;

(j)  Claims on account of  any harm, damage or destruction to
flora  including  aquatic  flora,  crops,  vegetables,  trees  and
orchards;

(k) Claims including cost of restoration on account of any harm
or damage to environment including pollution of soil, air, water,
land and eco-systems;

(l)  Loss  and  destruction  of  any  property  other  than  private
property;

(m) Loss of business or employment or both;

(n)  Any  other  claim  arising  out  of,  or  connected  with,  any
activity of handling of hazardous substance.”

(38) Section 20 of the NGT Act provides that  “The Tribunal shall,

while  passing  any  order  or  decision  or  award,  apply  the

principles  of  sustainable  development,  the  precautionary

principle and the polluter pays principle.”

(39) A bare  perusal  of  the  aforesaid  provisions  of  the  NGT Act

makes  it  manifest  that  the  NGT has  been  constituted  as  an

expert body and it has been conferred with the jurisdiction over

all  civil  cases  where  a  substantial  question  relating  to

environment is involved. Payment of compensation for causing

damage  to  environment  is  a  civil  dispute  and  it  involves  a

substantial  question  relating  to  environment.  Therefore,  the

NGT has  been  conferred  with  the  jurisdiction  to  decide  the

cases  relating  to  award  of  compensation,  including  the

compensation under the Water Act and the Air Act.

(40) Section 18 of the NGT Act provides as follows:- 

“18. Application or appeal to Tribunal.—(1) Each application
under Sections 14 and 15 or an appeal under Section 16 shall, be
made to the Tribunal in such form, contain such particulars, and,
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be accompanied by such documents  and such fees  as  may be
prescribed.

(2) Without prejudice to the provisions contained in Section 16,
an application for grant of relief or compensation or settlement
of dispute may be made to the Tribunal by—

(a) the person, who has sustained the injury; or

(b)  the  owner  of  the  property  to  which the  damage has  been
caused; or

(c) where death has resulted from the environmental damage, by
all or any of the legal representatives of the deceased; or

(d) any agent duly authorised by such person or owner of such
property  or  all  or  any  of  the  legal  representatives  of  the
deceased, as the case may be; or

(e) any person aggrieved, including any representative body or
organisation; or

(f) the Central Government or a State Government or a Union
Territory  Administration  or  the  Central  Pollution  Control
Board  or  a  State  Pollution  Control  Board or  a  Pollution
Control Committee or a local authority,  or any environmental
authority  constituted  or  established  under  the Environment
(Protection) Act, 1986 (29 of 1986) or any other law for the time
being in force:

Provided that…

(3)…”

(41) Rule  8  of  the  National  Green  Tribunal  (Practices  and

Procedure) Rules, 2011 (which will hereinafter be referred to as

‘the  NGT  Rules,  2011’)  contains  a  specific  provision  for

submission of an application for compensation and it provides

as follows:- 

“8.  Procedure  for  filing  application  or  appeal.-  (1)  An
application or appeal to the Tribunal under section 18 shall be
presented in Form I by the applicant or appellant, as the case
may be, in person or by an agent or by a duly authorised legal
practitioner, to the Registrar or any other officer authorised in
writing  by  the  Registrar  to  receive  the  same  or  be  sent  by
registered  post  with  acknowledgment  duly  addressed  to  the
Registrar  of  the  Tribunal  at  and  sent  to  concerned  place  of
sitting: 

Provided  that  where  the  application  is  for  relief  and
compensation, it shall be made in Form II.

* * *

Suez India Pvt. Ltd. v. U.P. Pollution Control Board and others

202616



Page No. 51 of 74

(42) Rule 35 of the NGT Rules, 2011 provides as follows:- 

“35.  Manner  and  the  purposes  for  which  amount  of
compensation or relief or restitution credited to Environment
Relief  Fund  shall  be  utilised.—(1)  The  amount  by  way  of
compensation or relief to the victim or restitution of property and
the environment,  ordered by the  Tribunal  to  be  paid  shall  be
remitted  to  the  authority,  specified  under  sub-section  (3)  of
Section  7-A of  the  Public  Liability  Insurance  Act,  1991 (6  of
1991), within a period of thirty days from the date of order or
award or as otherwise ordered by the Tribunal.

(2) In the case of failure to remit the amount by the concerned
person,  under  sub-rule  (1),  within  the  time  so  specified,  the
District Collector of the concerned district shall file a complaint,
before  the  court  having jurisdiction,  under  clause  (a)  of  sub-
section (1) of Section 30 of the Act.

(3) The amount referred to in sub-rule (1), shall be credited to
the Environment  Relief  Fund under  Section  24  of  the  Act  for
utilisation under any heads specified in Schedule II to the Act.

(4) A separate account shall be created and maintained by the
authority referred to in sub-rule (1) for the purpose of receiving
and disbursement of the amount pursuant to the order or award
of the Tribunal.”

(43) Rule 36 of  the NGT Rules,  2011 provides for  procedure for

disbursement  of  relief  or  compensation  or  restitution  of

property damaged and this Rule provides as follows:- 

“36. Procedure for disbursement of relief or compensation or
restitution of property damaged.—(1) A copy of the award or
order  or  decision  of  the  Tribunal  passed  under  clause  (a)  or
clause (b) of sub-section (1) of Section 15 of the Act shall  be
transmitted to the authority referred to in sub-rule (1) of Rule 35
and  the  District  Collector  having  local  jurisdiction  for
disbursement.

(2)  The authority  referred to  in  sub-rule  (1)  of  Rule  35 shall
transfer the amount so deposited in the Environment Relief Fund
to the concerned District Collector within a period of thirty days
form the date of deposit.

(3) The District Collector shall arrange to disburse the amount
of compensation or relief and restitution of property damaged
within a period of thirty days of the receipt of the amount under
sub-rule (2),  to the affected persons or victims of pollution or
other  environmental  damages  arising  under  the  enactments
specified in Schedule I, under the heads specified in Schedule II,
to the Act.”

(44) Thus the NGT Act and the NGT Rules, 2011 contain elaborate

provisions  for  filing  of  applications  for  imposition  of
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compensation  and  adjudication  thereof  by  the  NGT,  as  per

which, the Board can file an application before the NGT for

claiming compensation from an industry if it is of the view that

the industry is liable to pay compensation and the NGT will

adjudicate whether the industry is liable to pay compensation,

and if yes, what would be the quantum of compensation. The

Board  cannot  itself  pass  an  order  imposing  the  liability  for

payment of compensation upon an industry. 

(45) The learned Counsel for the Board has submitted that the Board

derives the power to impose and recover compensation from the

provisions contained in Section 33-A of the Water Act,  1974

and  Section  31-A of  the  Air  Act.  Both  the  Sections  were

inserted way of by amendment with effect from 01.04.1988 and

both  the  Sections  are  identically  worded,  which  read  as

follows:-

“Notwithstanding  anything  contained  in  any  other  law,  but
subject to the provisions of this Act, and to any directions that
the Central Government may give in this behalf, a Board may, in
the exercise of its powers and performance of its functions under
this Act, issue any directions in writing to any person, officer or
authority, and such person, officer or authority shall be bound to
comply with such directions.

Explanation.—For the avoidance of doubts, it is hereby declared
that the power to issue directions under this section includes the
power to direct—

(a)  the  closure,  prohibition  or  regulation  of  any  industry,
operation or process; or

(b) the stoppage or regulation of supply of electricity, water or any
other service.

(46) The directions referred to in Section 33-A of the Water Act and

Section 31-A of the Air Act refer to directions of administrative

nature  so  as  to  prevent  water  pollution  or  air  pollution.  The

nature of directions that can be passed in exercise of the powers

conferred Section 33-A of the Water Act and Section 31-A of

the Air Act is explained by the Explanations appended to the

Sections,  as  per  which  the  directions  would  include  the
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directions for closure, prohibition or regulation of any industry,

operation or process; or the stoppage or regulation of supply of

electricity,  water  or  any  other  service.  The  directions

contemplated in both the aforesaid Sections are preventive or

restrictive in nature. Although the Explanations appended to the

Sections state that the directions would ‘include’ the nature of

directions mentioned in the Explanations and the examples are

not  exhaustive,  yet  the  explanation  clarifies  that  the  other

directions that may be issued under Section 33-A of the Water

Act or Section 31-A of the Air Act would be similar in nature to

those  administrative  directions  which  are  mentioned  in  the

Explanations appended to the Sections.

(47) The power to issue administrative directions for prevention of

water pollution or air pollution would not include the power to

impose environmental compensation and recover the same. Had

this power been already there in the Water Act and the Air Act,

the Legislature would have had no occasion to enact the NGT

Act  conferring  specific  provision  for  conferring  jurisdiction

upon the NGT to impose environmental compensation on erring

industries.

(48) The learned Counsel for the State Pollution Control Board has

placed reliance upon a judgment passed by the NGT in  State

Pollution  Control  Board v.  Swastik  Ispat  Pvt.  Ltd.:  2014

SCC OnLine NGT 13, wherein the NGT held that:-

“32.Keeping  in  view  the  legislative  scheme  and  the
object of the Air Act, it is evident that the Board is not
incapacitated to issue a direction which may not be
prohibitory or of closure in substance and application,
but may be regulatory with an object to ensure that
anti-pollution devices and anti-pollution measures are
adopted  to  prevent  and  control  pollution.  For  this
purpose, the Board may require an industry to furnish
a bank guarantee which would serve dual purposes.
On  the  one  hand,  it  would  provide  incentive  to  an
industry  to  install  anti-pollution  devices  so  as  to
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ensure non-encashment of the bank guarantee, while
on  the  other,  in  the  event  of  default,  resulting  in
pollution,  the  Board  would  be  able  to  spend  that
money for remedial purposes to control environmental
degradation  or  damage  that  has  taken  place  as  a
result  of  such  default.  Both  these  purposes  would
squarely  fall  within  the  framework  of  law  and  the
powers  and functions  of  the  Board.  The  purpose  of
requiring a Unit  to furnish a bank guarantee is  not
penal per se. It is compensatory i.e. an amount which
would be required to be spent upon rehabilitation and
restoration  of  the  environment  due  to  the  damage
caused to it by default on the part of the Unit. ... The
intention of the Legislature to ensure implementation
of these facets is further elucidated by the language of
Section 31A of the Air Act where the Board can issue
directions as afore-mentioned in exercise of its powers
and performance of its functions under the Act. Thus,
there has to be a direct nexus between the directions
contemplated under Section 31A of the Air Act and the
powers  and functions  of  the  Board as  contemplated
under Sections 16, 17 and other relevant provisions of
the Air Act. Once these Sections are read co-jointly,
then  it  becomes  clear  that  a  direction  which  would
ensure  compliance  of  the  conditions  of  the  consent
order and further the cause of prevention and control
of  pollution  would  be a direction permissible  under
law.”

The NGT held that  “Resolution of  the Board for
imposing  a  condition  upon  the  industrial
plants/units  to  furnish  a  bank  guarantee  as  an
interregnum for compliance and/or in the nature of
compensation  cannot  be  held  to  be  without  the
authority of law or jurisdiction, in so far as it is not
penal or punitive.”

(49) Sri Verma has also placed reliance upon a judgment of the NGT

in Thandava Co-operative Sugars Ltd. v. Central Pollution

Control  Board:  2020  SCC OnLine  NGT 1823,  wherein  the

NGT held that:-

“24. In  view  of  Section  3  of  the  Environment
(Protection)  Act,  1986,  Central  Pollution  Control
Board has  a  duty  to  make  measures  to  protect  and
improve  environment  and certain  aspects  have  been
provided as to how they have to be dealt with. Sub-
clause  (xiv)  of  sub-section  (2)  of  Section  3  the
Environment  (Protection)  Act,  1986  gives  power  to
give  further  direction  for  the  purpose  of  effective
implementation  of  the  provisions  of  this  Act.  Sub-
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section  (3)  of  Section  3  of  the  Environment
(Protection)  Act,  1986  authorises  the  Central
Government to constitute an ‘appropriate authority’ to
take measures,  as  provided under  sub-section (2)  of
Section  3.  That  was  how  Central  Pollution  Control
Board has been constituted for the purpose of effective
implementation  of  the  Environment  (Protection)  Act,
1986 to take all  measures to  abate  pollution that is
likely  to  be  caused  on  account  of  operation  of
industrial  units  due  to  their  non-compliance  of  the
directions issued or conditions imposed in the consent
granted.  Further,  the  Apex  Court,  in  several  cases,
have come to the conclusion that unless the violators
are directed to pay compensation for causing pollution
by applying the ‘polluter pays’ principle, no purpose
will  be  served and evolved the  doctrine  of  ‘polluter
pays’ to realise environmental compensation from the
erring units and directed the regulating authorities to
take  steps  to  implement  the  order  and  realise
environmental  compensation and utilise  that  amount
for restoration of damage caused to environment.

* * *
27.  So the  submission  made  by  learned counsel  for
appellant that Central Pollution Control Board has no
power  to  impose  environmental  compensation  is
without  any  substance  and  the  same  is  liable  to
rejected….”

(50) The same passage finds place in  paragraphs 45 to  48 of  the

judgment passed by the NGT in the case of Nutra Specialities

(P)  Ltd.  v.  Member Secretary,  Central  Pollution  Control

Board: 2020 SCC OnLine NGT 1572.

(51) Regarding the binding effect of a judgment passed by the NGT,

it would be appropriate to refer to the judgment of this Court in

Dan Bahadur Yadav v. Bank of Baroda: 2025 SCC OnLine

All 600, wherein this Court has held that “The Tribunals have

to follow the law laid down by the Hon’ble Supreme Court and

the High Court within whose superintendence they function, but

they do not have the power to lay down law.”

(52) The learned Counsel  for  the Board  could not  place  any law

under  which  the  observations  made  by  the  NGT  in  its
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judgments interpreting a statutory provision may be binding on

a Constitutional Court.

(53) Further, none of the aforesaid judgments of NGT cited by the

learned  Counsel  for  the  Board  take  into  consideration  the

provisions of  Section 15 of  the NGT Act,  which specifically

confers  the  jurisdiction  to  adjudicate  upon  the  claims  for

imposition of environmental compensation upon the NGT.

(54) In Delhi Pollution Control Committee v. Splendor Landbase

Ltd.: 2012 SCC OnLine Del 400, a Division Bench of Delhi

High Court  held that:-

“37. …that the power to issue directions under Section
33A of the Water Act and the power to issue directions
under  Section  31A  of  the  Air  Act,  on  their  plain
language,  does  not  confer  the  power  to  levy  any
penalty. We would further highlight that under Chapter
VII of the Water Act, and under Chapter VI of the Air
Act penalties and procedure to levy the same have been
set out. A perusal of the provisions under the Water Act
would  reveal  that  penalties  can  be  levied  as  per
procedure  prescribed  and  only  Courts  can  take
cognizance of offences under the Act and levy penalties,
whether by way of imprisonment or fine. Similar is the
position  under  the  Air  Act.  The  legislature  having
enacted  specific  provisions  for  levy  of  penalties  and
procedures  to  be  followed  has  specifically  made  the
offences cognizable by Courts  and the power to levy
penalties  under  both  Acts  has  been  vested  in  the
Courts. The role of the Pollution Control Boards is to
initiate  proceedings  before  the  Court  of  Competent
Jurisdiction and no more.”

(55) We find ourselves  in  complete  agreement  with  the  aforesaid

view of the Delhi High Court.

(56) Section 33-B of the Water Act and under Section 31-B of the

Air Act contain provisions for filing appeals before the NGT,

which provisions are being reproduced below:- 

“33-B.  Appeal  to  National  Green  Tribunal.—Any
person aggrieved by,—

(a)  an  order  or  decision  of  the  appellate  authority
under Section 28, made on or after the commencement
of the National Green Tribunal Act, 2010; or
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(b) an order passed by the State Government under
Section  29,  on  or  after  the  commencement  of  the
National Green Tribunal Act, 2010; or

(c) directions issued under Section 33-A by a Board,
on or after the commencement of the National Green
Tribunal Act, 2010,

may  file  an  appeal  to  the  National  Green  Tribunal
established  under  Section  3  of  the  National  Green
Tribunal Act, 2010, in accordance with the provisions
of that Act.

* * *

31-B.  Appeal  to  National  Green  Tribunal.—Any
person  aggrieved  by  an  order  or  decision  of  the
Appellate Authority under Section 31, made on or after
the  commencement  of  the  National  Green  Tribunal
Act, 2010, may file an appeal to the National Green
Tribunal established under Section 3 of the National
Green  Tribunal  Act,  2010,  in  accordance  with  the
provisions of that Act.”

(57) Section 16 of the NGT Act provides for filing of appeals against

the directions issued under Section 33-A of the Water Act and

the relevant part of Section 16 of the NGT Act is being quoted

below:-

“16.  Tribunal  to  have  appellate  jurisdiction.—Any
person aggrieved by,—

* * *

(c) directions issued, on or after the commencement
of  the  National  Green  Tribunal  Act,  2010,  by  a
Board, under Section 33-A of the Water (Prevention
and Control of Pollution) Act, 1974 (6 of 1974);

* * *

may, within a period of thirty days from the date on
which  the  order  or  decision  or  direction  or
determination  is  communicated  to  him,  prefer  an
appeal to the Tribunal:

* * *

(58) Relying  upon  the  aforesaid  provisions  of  the  NGT Act,  Sri

Verma has submitted that  when Section 31-B of  the Air  Act

confers  appellate  jurisdiction  upon  the  NGT  in  respect  of

directions issued under Section 31-A of the Air Act; Section 33-

B of  the  Water  Act  and  Section  16  of  the  NGT Act  confer

appellate  jurisdiction  upon  the  NGT in  respect  of  directions
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issued under Section 33-A of the Water Act, the NGT would not

have  the  original  jurisdiction  to  adjudicate  upon  the  subject

matter regarding which it has appellate jurisdiction. We find no

force in this submission, as we have already held that Section

33-B of the Water Act and Section 31-A of the Air Act confer

power  upon  the  Board  to  issue  directions  of  administrative

nature and it  does not  confer  any adjudicatory power on the

Board, which power vests in the NGT only. 

(59) Sri Verma has also submitted that Section 18(2) of the NGT Act

provides that an application for grant of relief or compensation

or  settlement  of  dispute  may  be  made  to  the  NGT without

prejudice to the provisions contained in Section 16 of the Act,

2010. Therefore, the provision regarding filing of an application

by the Pollution Control Board contained in Section 18(2)(f) of

the NGT Act is without prejudice to the appellate powers of the

Tribunal  contained  in  Section  16  of  the  NGT  Act  and  the

appellate power under Section 16 will have a precedence over

the provisions contained in Section 18(2). This submission also

has no force, as we have already held that Section 33-B of the

Water Act and Section 31-A of the Air Act confer power upon

the  Board  to  issue  directions  of  administrative  nature  and it

does not confer any adjudicatory power on the Board, which

power vests in the NGT only. 

(60) The learned counsel for the Board has drawn the attention of

this  Court  to  the  provisions  contained  in  Article  21  of  the

Constitution of India which provides that “No person shall be

deprived  of  his  life  or  personal  liberty  except  according  to

procedure  established  by  law.” He  has  submitted  that  the

protection of environment and ecological balance is included in

the Fundamental Right to life. There can be no dispute against

this proposition, but it would not lead to the proposition that the

Board has  the power  to  impose  environmental  compensation
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without taking recourse to the process of filing an application

under Section 15 read with Section 18 of the NGT Act before

the NGT.

(61) Sri Verma has submitted that ‘water pollution’ is included in the

term ‘water’ occurring in item - 17 of  List  -  II  contained in

Schedule 7 appended to the Constitution of India, and therefore,

it is a State subject. We do not find it necessary to go into the

question whether the term ‘water’ occurring in item - 17 of List

- II  contained in Schedule 7 appended to the Constitution of

India would include ‘water pollution’ or not, as in any case, the

entries merely provide that the State would have the authority

to enact a law on the subject. In the present case, the State has

not enacted any such law as may empower the State Pollution

Control  to  impose  and  recover  environmental  compensation

from any industry. 

(62) Sri Verma has drawn our attention to the directive principles of

State policy contained in Part IV of the Constitution of India.

Article 48-A provides that the State shall endeavor to protect

and improve the environment and to safeguard the forests and

wild life of the country. Part IV-A of the Constitution of India

enlists fundamental duties and Article 51-A(g) provides that it

shall  be  the  duty  of  every  citizen  of  India  to  protect  and

improve the natural environment including forests, lakes, rivers

and wild life, and to have compassion for living creatures.  He

has submitted that the State Authorities have to strike a balance

between  sustainable  development  and  protection  of

environment.  The  State  has  to  ensure  that  a  polluter  pays

compensation  for  any  damage  caused  by  him  to  the

environment.  However,  these  submissions  do  not  justify  the

exercise  of  an  adjudicatory  power  by  the  Pollution  Control

Board, which power has been conferred upon the NGT by the
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Statute, i.e. NGT Act and no statute has conferred such a power

on the Pollution Control Board. 

(63) The learned Counsel for the State Pollution Control Board has

also  submitted  that  Chapter  VI  of  the  Air  Act  contains

provisions  regarding penalties  and procedure  and it  provides

that the adjudicating officer may impose penalty. The power to

impose  penalty  under  the  Air  Act  vests  in  the  Adjudicating

Officer. He has also submitted that in case any industry operates

without consent of the Board, it may be prosecuted. However,

in the case of other violations, penalty can be imposed by the

Adjudicating Officer without prosecution. 

(64) Chapter VI of the Air Act contains Sections 37 to 46. Section 37

(1) of the Air Act provides that “Whoever contravenes or does not

comply with the provisions of Section 22 or directions issued under

Section 31-A, shall, in respect of each such contravention, be liable

to penalty  which shall  not  be  less  than ten thousand rupees,  but

which may extend to fifteen lakh rupees.”

(65) Section  28  of  the  Air  Act  provides  for  penalties  for  the

following specific acts: -

“(a) destroys, pulls down, removes, injures or defaces
any  pillar,  post  or  stake  fixed  in  the  ground or  any
notice or other matter put up, inscribed or placed, by
or under the authority of the Board;

(b)  obstructs  any  person  acting  under  the  orders  or
directions of the Board from exercising his powers and
performing his functions under this Act;

(c) damages any works  or property belonging to  the
Board;

(d) fails to furnish to the Board or any officer or other
employee of the Board any information required by the
Board  or  such  officer  or  other  employee  for  the
purposes of this Act;

(e) fails to intimate the occurrence of the emission of
air  pollutants  into  the  atmosphere  in  excess  of  the
standards  laid  down  by  the  State  Board  or  the
apprehension of  such occurrence,  to the  State  Board
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and  other  prescribed  authorities  or  agencies  as
required under sub-section (1) of Section 23;

(f) fails in giving any information which he is required
to give under this Act, makes a statement which is false
in any material  particular,  shall  be  liable  to  penalty
which shall not be less than ten thousand rupees, but
which may extend to fifteen lakh rupees.”

(66) Section 38-A of the Air Act contains provisions for penalty for

contravention  by Government  Departments.  Section  39 deals

with  Penalties  for  contravention  of  certain  provisions  of  the

Act.

(67) Section 39-A of the Act provides as follows: -

“39-A.  Adjudicating  officer.—(1)  The  Central
Government,  for  the  purposes  of  determining  the
penalties under Sections 37, 38, 38-A and Section 39,
shall  appoint an officer not below the rank of  Joint
Secretary to the Government of India or a Secretary to
the State Government to be the adjudicating officer, to
hold  an  inquiry  and  to  impose  the  penalty  in  the
manner, as may be prescribed: 

Provided that the Central Government may appoint as
many adjudicating officers as may be required.

(2)  The  adjudicating  officer  may  summon  and
enforce  the  attendance  of  any  person  acquainted
with the facts and circumstances of the case to give
evidence or to produce any document, which in the
opinion of the adjudicating officer, may be useful for
or relevant to the subject-matter of the inquiry and if,
on  such  inquiry,  he  is  satisfied  that  the  person
concerned has contravened the provisions of this Act,
he may determine such penalty as he thinks fit under
the provisions of Sections 37, 38, 38-A or 39, as the
case may be:

Provided  that  no  such  penalty  shall  be  imposed
without  giving  the  person  concerned  a  reasonable
opportunity of being heard.

(3)  The  amount  of  penalty  imposed  under  the
provisions of Sections 37, 38, 38-A and 39, shall be
in  addition  to  the  liability  to  pay  relief  or
compensation under Section 15 read with Section 17
of  the  National  Green  Tribunal  Act,  2010  (19  of
2010).”

(68) Thus it is clear that the Adjudicating Officer has the statutory

power to adjudicate the penalty to be imposed in accordance
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with  the  statutory  provisions.  However,  the  statute  does  not

confer any adjudicatory power on the Pollution Control Board.

Therefore, the adjudicatory powers of the Adjudicating Officer

are  not  relevant  for  deciding  whether  the  Pollution  Control

Board has any adjudicatory powers. 

(69) Now  we  proceed  to  consider  the  decision  in  the  case  of

Paryavaran  Suraksha  Samiti  v.  Union  of  India:  (2017)  5

SCC 326,  in  which  the  Hon’ble  Supreme Court  has  granted

liberty  to  private  individual(s)  and  organizations,  to  address

complaints to the Pollution Control Board if any industry is in

default.  On the receipt  of  any such complaint,  the Pollution

Control Board concerned shall be obliged to verify the same

and take such action against the defaulting industry, as may

be permissible in law. Such action would be in addition to the

discontinuation  of  industrial  activity  forthwith.  The  Hon’ble

Supreme Court further provided that the concerned Benches of

the  National  Green  Tribunal  will  maintain  running  and

numbered  case  files,  by  dividing  the  jurisdictional  area  into

units to supervise the complaints of non-implementation of the

directions issued by the Hon’ble Supreme Court and the cases

will be listed periodically. The Pollution Control Boards were

also directed to initiate such civil or criminal action, as may be

permissible in law, against all or any of the defaulters. Liberty

was  granted  to  private  individuals,  and  organizations,  to

approach  the  Bench  concerned  of  the  jurisdictional  National

Green  Tribunal,  for  appropriate  orders,  by  pointing  out

deficiencies, in implementation of the above directions issued

by  the  Hon’ble  Supreme  Court. It  is  in  furtherance  of  the

aforesaid  directions  that  Original  Application  No.  593/2017,

Paryavaran Suraksha Samiti and another v. Union of India and

others,  was  registered  before  the  National  Green  Tribunal,
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Principal  Bench,  New  Delhi  which  is  still  continuing  and

directions are issued in the said case from time to time. 

(70) When the Hon’ble Supreme Court has directed in Paryavaran

Suraksha  Samiti (Supra)  that  private  individual(s)  and

organizations, can submit complaints to the Pollution Control

Board if any industry is in default and on receipt of any such

complaint,  the  Pollution  Control  Board  concerned  shall  be

obliged  to  verify  the  same  and  take  such  action  against  the

defaulting industry, as may be permissible in law, the Pollution

Control  Board can only take action as is permissible in law,

which is to issue preventive directions contemplated by Section

33-B of  the Water  Act  and Section 31-A of the Air  Act  and

filing an application for compensation before the NGT under

Section 15 read with Section 18 of the NGT Act. Passing an

order  by  the  Board  imposing  the  liability  for  payment  of

compensation from the industry is not permissible in law and in

Paryavaran Suraksha Samiti (Supra),  the Hon’ble Supreme

Court has not directed the Board to pass any order which is not

permissible in law. 

(71) On  31.08.2018,  the  National  Green  Tribunal  has  issued  the

following directions in the aforesaid case:- 

“(i)  We  direct  the  Central  Pollution  Control  Board
(CPCB)  to  forthwith  prepare  an  action  plan  after
looking into all  the  status  reports.  The action plans
must have mechanism to ensure compliance or all the
directions in the order of the Hon’ble Supreme Court.
To enable  this  to  be  done,  a  Nodal  officer  must  be
identified to deal with the issue of CETPs/ ETPs/STPs.

(ii)  A representative of  the Ministry of  Environment,
Forest  and Climate  Change may be associated with
the  Nodal  Officer  of  the  CETP for  monitoring.  The
Monitoring by the said two officers- the representative
of the MoEF and the Nodal Officer of the CPCB must
be held atleast once in a month and on the basis of
such meeting and the feedback taken further follow up
action  must  be  taken  and  appropriate  directions
issued. This process may be a continuous process. 
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(iii) It must be ensured that STPs, CETPs and ETPs
are functional and meet the requisite standards. 

(iv) There is already a direction in the above judgment
under which 50% of the funds for the purpose are to
be provided by the Central Government, 25% by the
States and remaining 25% to be arranged by way of
loans  which  is  to  be  re-paid by the  user  industries.
Local  bodies  and  the  States  have  duties  as  clearly
stipulated  in  the  judgment.  There  has  to  be  online
monitoring system by each State to display emission
levels in public domain in terms of paragraph 17 of
the order of the Hon’ble Supreme Court. 

(v) A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast
once in three months. Deficiencies if any may also be
so displayed. 

(vi)  The  Central  Pollution  Control  Board  may  take
penal  action  for  failure,  if  any,  against  those
accountable  for  setting  up  and  maintaining  STPs,
CETPs  and  ETPs  Central  Pollution  Control  Board
may also assess and recover compensation for damage
to  the  environment  and  the  said  fund  be  kept  in  a
separate  account  and utilized  in  terms  of  an  action
plan  for  protection  of  the  environment.  Such  action
plan may be prepared by the Central Pollution Control
Board within three months from today. 

(vii) A compliance report in terms of the above order
may be furnished to this Tribunal within four months
from today by e-mail at filing.ngt@gmail.com.”

(72) Again in the order dated 28.08.2019 passed by the NGT in the

case  of  Paryavaran  Suraksha  Samiti  (Supra),  the  NGT

referred to two reports - first report dated 30.05.2019 updated

on 19.07.2019 prepared by the Central Pollution Control Board

regarding  status  of  setting  up  of  ETPs/CETPs/STPs  and

methodology  for  assessing  environmental  compensation  for

discharge of pollutants in water bodies and other report dated

14.08.2019 with regard to monitoring of CETPs. Extracts of the

report on the scale of environmental compensation were quoted

in para 14 of the order passed by the National Green Tribunal

which is as follows:- 

“1. Report dated 30.05.2019 updated on 19.07.2019
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13. According to updated report dated 19.07.2019, out
of  62,897 number of  industries  requiring  ETPs,  60,944
industries are operating with functional ETPs and 1949
industries are operating without ETPs. 59,258 industries
are  complying  with  environmental  standards  and  1,524
industries are noncomplying. There are total 192 CETPs,
out  of  which  133  CETPs  are  complying  with
environmental  standards  and  59  CETPs  are  non-
complying. There are total 13,709 STPs (Municipal and
other  than  municipal),  out  of  which,  13,113  STPs  are
complying  with  environmental  standards  and  637  STPs
are  non-complying  73  CETPs  in  construction/proposal
stage,  whereas,  for  STPs,  1164 projects  (municipal  and
non-municipal) are under construction/proposal stage.

14. A report  has  also been prepared on the  scale  of
environmental  compensation  to  be  recovered  from
individual/authorities for causing pollution or failure for
preventing causing pollution, apart from illegal extraction
of  ground  water,  failure  to  implement  Solid  waste
Management  Rules,  damage  to  environment  by  mining
and  steps  taken  to  explore  preparation  of  an  annual
environmental  plan  for  the  country.  Extracts  from  the
report which are considered significant for this order are:

“I.  Environment  Compensation  to  be  levied  on
Industrial Units

Recommendations

The Committee made following recommendations:

To begin with,  Environmental Compensation may
be levied by CPCB only when CPCB has issued the
directions und.er the Environment (Protection) Act,
1986.  In  case  of  a,  band  c,  Environmental
Compensation  may  be  calculated  based  on  the
formula “EC= Pl x N x Rx S x LF”, wherein, Pl
may be taken as 80, 50 and 30 for red,, orange and
green  category  of  industries,  respectively,  and  R
may be taken as 250.  Sand LF may be taken as
prescribed in the preceding paragraphs 

1.5.2  In  case  of  d,  e  and  f,  the  Environmental
Compensation may be levied based on the detailed
investigations by Expert Institutions/Organizations.

1.5.3.  The  Hon’ble  Supreme  Court  in  its  order
dated  22.02.2017  in  the  matter  of  Paryavaran
Suraksha Samiti  and another  v/s  Union of  India
and others {Writ Petition {Civil) No. 375 of 2012),
directed  that  all  running  industrial  units  which
require “consent to operate” from concerned State
Pollution Control Board, have a primary effluent
treatment  plant  in  place.  Therefore,  no  industry
requiring ETP, shall be allowed to operate without
ETP.
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1.5.4  EC  is  not  a  substitute  for  taking  actions
under EP Act, Water Act or Air Act. In fact, units
found polluting should be closed/prosecuted as per
the Acts and Rules.

II.  Environmental  Compensation  to  be  levied  on  all

violations  of  Graded  Response  Action  Plan  (GRAP)  in

NCR.

Table No. 2.1: Environmental Compensation to be levied on

all  violations  of  Graded Response  Action  Plan (GRAP) in

Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()

Industrial 
Emissions

SEVERE +/EMERGENCY RS 1.0 CRORE

SEVERE RS 50 LAKH

VERY POOR RS 25 LAKH

MODERATE TO POOR RS 10 LAKH

Vapour Recovery System (VRS) at Outlets of Oil Companies

i. Not installed TARGET DATE RS 1.0 CRORE

ii. Non functional VERY POOR TO SEVERE + RS 50.0 LAKH

MODERATE TO POOR RS 25.0 LAKH

Construction sites

(Offending  plot
more  than  20,000
Sq.m.)

SEVERE +/EMERGENCY RS 1.0 CRORE

SEVERE RS 50 LAKH

VERY POOR RS 25 LAKH

MODERATE TO POOR RS 10 LAKH

Solid  waste/
garbage  dumping
in  Industrial
Estates

VERY POOR TO SEVERE + RS 25.0 LAKH

MODERATE TO POOR RS 10.0 LAKH

Failure to water sprinkling on unpaved roads

a) Hot-spots VERY POOR TO SEVERE + RS 25.0 LAKH

b) Other than Hot-
spots

VERY POOR TO SEVERE + RS 10.0 LAKH

III. Environmental  Compensation  to  be  levied  in  case  of

failure of preventing the pollutants being discharged in water

bodies and failure to implement waste management rules:

Table No.  3.3: Minimum and Maximum EC to be levied for

untreated/partially treated sewage discharge
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Class of the City/Town Mega-City Million-plus

City

Class-I City/
Town and 
others

Minimum  and  Maximum
values of EC (Total Capital
Cost  Component)
recommended  by  the
Committee (Lacs Rs.)

MIN. 2000

MAX. 20000

MIN. 1000

MAX. 10000

MIN. 100

MAX. 1000

Minimum  and  Maximum
values  of  EC  (O&M  Cost
Component) recommended
by the Committee (Lacs Rs./
day)

MIN. 2 

MAX. 20

MIN. 1

 MAX. 10

MIN. 0.5 

MAX. 5

Table No. 3.4: Minimum and Maximum EC to be levied for
improper municipal solid waste management

Class of the City/Town Mega-City Million-plus

City

Class-I  City/
Town  and
others

Minimum and Maximum 
values of EC (Capital Cost 
Component) recommended 
by the Committee (Lacs Rs.)

MIN. 1000 

MAX.
10000

MIN. 500 

MAX. 5000

MIN. 100 

MAX. 1000

Minimum and Maximum 
values of EC (O&M Cost 
Component) recommended 
by the Committee (Lacs Rs./
day)

MIN. 1.0 

MAX. 10.0

MIN. 0.5 

MAX. 5.0

MIN. 0.1 

MAX. 1.0

3.3 Environment  Compensation  for  Discharge  of
Untteated/Partially Treated Sewage by Concerned Individual/
Authority:

* * *

(73) After  referring  to  the  aforesaid  reports,  the  National  Green

Tribunal issued the following directions:- 

“(i) The Environmental compensation regime fixed for
industrial  units,  GRAP,  solid  waste,  sewage  and
ground  water  in  the  report  dated  30.05.2019  is
accepted  and  the  same  may  be  acted  upon  as  an
interim measure.

(ii) SPCBs/PCCs may ensure remedial action against
noncompliant CETPs or individual industries in terms
of not having ETPs/fully compliant ETPs or operating
without consent or in violation of consent conditions.
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This  may  be  overseen  by  the  CPCB.  CPCB  may
continue to  compile  information  on this  subject  and
furnish quarterly reports to this Tribunal which may
also be uploaded on its website. 

(iii)  All  the  Local  Bodies  and  or  the  concerned
departments of the State Government have to ensure
100%  treatment  of  the  generated  sewage  and  in
default to pay compensation which is to be recovered
by  the  States/UTs,  with  effect  from  01.04.2020.  In
default of such collection, the States/UTs are liable to
pay such compensation.  The CPCB is  to  collect  the
same and utilize for restoration of the environment. 

(iv) The CPCB needs to collate the available data base
with regard to  ETPs,  CETPs,  STPs,  MSW facilities,
Legacy  Waste  sites  and  prepare  a  river  basinwise
macro  picture  in  terms  of  gaps  and  needed
interventions. 

(v)  The  Chief  Secretaries  of  all  the  States/UTs  may
furnish  their  respective  compliance  reports  on  this
subject also in O.A. No. 606/2018.”

(74) Shri Verma has submitted that the Pollution Control Board is

levying  environmental  compensation  in  accordance  with  the

aforesaid directions issued by the National Green Tribunal. 

(75) We are unable to accept the aforesaid submission of Sri. Verma,

as  the  directions  issued  by  the  NGT  do  not  contain  any

direction  to  the  State  Pollution  Control  Board  to  recover

compensation.  Secondly,  adjudication  of  the  liability  for

payment of compensation is a statutory function and the statute

has conferred this adjudicatory power on the NGT. When the

Statute has not conferred this power upon the State Pollution

Control  Board,  this  power  cannot  be  conferred  on  the  State

Board by the NGT.

(76) In Benarsi Silk Palace Vs. Commr. of Income Tax [1964] 52

ITR 220 (All), this Court has held that:-

“Jurisdiction could be conferred only by statute and
not by consent and acquiescence. Since jurisdiction is
conferred upon Income Tax Officer to proceed under
Section 34 (1) only if he issues a notice an assessee
cannot  confer  jurisdiction  upon him by  waiving  the
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requirement of a notice because jurisdiction cannot be
conferred by consent or acquiescence.”

(77) In  Chiranjilal  Shrilal  Goenka v.  Jasjit  Singh  and others:

(1993) 2 SCC 507, the Hon’ble Supreme Court has observed as

under:-

“17. …In A.R. Antulay v. R.S. Nayak [(1988) 2 SCC
602]  when  a  Constitution  Bench  directed  the  High
Court Judge to try the offences under the Prevention of
Corruption Act with which the petitioner therein was
charged and the trial  was being proceeded with,  he
questioned by way of writ petition the jurisdiction of
this Court to give such a direction. A Bench of seven
judges per majority construed the meaning of the word
‘‘jurisdiction’. Mukharji, J. as he then was, speaking
per  himself,  Oza  and  Natarajan,  JJ.  held  that  the
power to create or enlarge jurisdiction is legislative
in character. So also the power to confer a right of
appeal  or  to  take  away  a  right  of  appeal.  The
Parliament  alone  can  do  it  by  law  and  no  court,
whether superior or inferior or both combined, can
enlarge the jurisdiction of a court and divest a person
of his rights of appeal or revision. Ranganath Mishra,
J. as he then was, held that jurisdiction comes solely
from the  law of  the  land and  cannot  be  exercised
otherwise.  In  this  country,  jurisdiction  can  be
exercised  only  when  provided  for  either  in  the
Constitution or in the laws made by the legislature.
Jurisdiction is thus the authority or power of the court
to  deal  with  a  matter  and  make  an  order  carrying
binding force in the facts. Oza, J. supplementing the
question held that the jurisdiction to try a case could
only be conferred by law enacted by the legislature.
The Supreme Court could not confer jurisdiction if it
does  not  exist  in  law.  Ray,  J.  held  that  the  Court
cannot  confer  a  jurisdiction  on  itself  which  is  not
provided  in  the  law.  In  the  dissenting  opinion
Venkatachaliah, J., as he then was, lay down that the
expression  jurisdiction  or  prior  determination  is  a
“verbal  coat  of  many  colours”.  In  the  case  of  a
tribunal, an error of law might become not merely an
error in jurisdiction but might partake of the character
of an error of jurisdiction. But, otherwise, jurisdiction
is  a  ‘‘legal  shelter’ and  a  power  to  bind  despite  a
possible  error  in  the  decision.  The  existence  of
jurisdiction does not depend on the correctness of its
exercise. The authority to decide embodies a privilege
to bind despite error, a privilege which is inherent in
and  indispensable  to  every  judicial  function.  The
characteristic attribute of a judicial act is that it binds
whether it be right or it be wrong. Thus this Court laid
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down as an authoritative proposition of law that  the
jurisdiction  could  be  conferred  by  statute  and  this
Court cannot confer jurisdiction or an authority on a
tribunal. In that case this Court held that Constitution
Bench  has  no  power  to  give  direction  contrary  to
Criminal Law Amendment Act, 1952. The direction per
majority was held to be void.”

(78) In  Jagmittar  Sain  Bhagat  v.  Health  Services,  Haryana:

(2013) 10 SCC 136, it was held that:-

“9.  Indisputably, it is a settled legal proposition that
conferment  of  jurisdiction is  a  legislative function
and it can neither be conferred with the consent of
the parties nor by a superior court, and if the court
passes  a  decree  having  no  jurisdiction  over  the
matter, it would amount to nullity as the matter goes
to the root of the cause. Such an issue can be raised
at any stage of the proceedings. The finding of a court
or  tribunal  becomes  irrelevant  and
unenforceable/inexecutable once the forum is  found
to have no jurisdiction. Similarly, if a court/tribunal
inherently  lacks  jurisdiction,  acquiescence  of  party
equally  should  not  be  permitted  to  perpetrate  and
perpetuate defeating of the legislative animation. The
court  cannot  derive  jurisdiction  apart  from  the
statute.  In  such  eventuality  the  doctrine  of  waiver
also does not apply. (Vide United Commercial Bank
Ltd v. Workmen [1951 SCC 364], Nai Bahu v. Lala
Ramnarayan [(1978) 1 SCC 58], Natraj Studios (P)
Ltd.  v.  Navrang  Studios  [(1981)  1  SCC  523]  and
Kondiba Dagadu Kadam v. Savitribai Sopan Gujar
[(1999) 3 SCC 722].)”

(79) In  Kantha Vibhag  Yuva Koli  Samaj  Parivartan  Trust  v.

State of Gujarat: (2023) 13 SCC 525, the Hon’ble Supreme

Court held that:-

“18.  Section  14  and  Section  15  entrust  adjudicatory
functions to NGT. NGT is a specialised body comprising
of judicial and expert members. Judicial members bring
to  bear  their  experience  in  adjudicating  cases.  On  the
other  hand,  expert  members  bring  into  the  decision-
making process scientific knowledge on issues concerning
the environment. In Hanuman Laxman Aroskar v. Union
of India [(2019) 15 SCC 401], a two-Judge Bench of this
Court noted that NGT is an expert adjudicatory body on
the environment.

19. The Court held : 

“133. The NGT Act provides for the constitution of
a  tribunal  consisting  both  of  judicial  and expert
members.  The  mix  of  judicial  and  technical
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members envisaged by the statute is for the reason
that  the  Tribunal  is  called  upon  to  consider
questions  which  involve  the  application  and
assessment  of  science  and  its  interface  with  the
environment. …

134.  NGT is  an expert  adjudicatory  body on the
environment.”

NGT does not have a dearth of “expertise” when it
comes to the issues of environment.

20. Section 15 empowers NGT to award compensation
to the victims of pollution and for environmental damage,
to  provide  for  restitution  of  property  which  has  been
damaged and for the restitution of the environment. NGT
cannot abdicate its jurisdiction by entrusting these core
adjudicatory  functions  to  administrative  Expert
Committees.  Expert  Committees  may  be  appointed  to
assist  NGT  in  the  performance  of  its  task  and  as  an
adjunct to its fact-finding role. But adjudication under the
statute is entrusted to NGT and cannot be delegated to the
administrative  authorities.  Adjudicatory  functions
assigned to the courts and tribunals cannot be hived off to
administrative  committees.  In  Sanghar  Zuber  Ismai  v.
Union  of  India  [  (2021)  17  SCC  827],  a  three-Judge
Bench of this Court noted that NGT cannot refuse to hear
a challenge to an environmental clearance under Section
16(h)  of  the  NGT  Act  and  delegate  the  process  of
adjudicating on compliance to an Expert Committee.

21. The Court held : 

“7.  …  NGT  has  not  dealt  with  the  substantive
grounds of challenge in the exercise of its appellate
jurisdiction. Constitution of an Expert Committee
does not absolve NGT of its duty to adjudicate. The
adjudicatory function of NGT cannot be assigned
to  committees,  even  Expert  Committees.  The
decision  has  to  be  that  of  NGT.  NGT has  been
constituted  as  an  expert  adjudicatory  authority
under an Act of Parliament. The discharge of its
functions cannot be obviated by tasking committees
to carry out a function which vests in the tribunal.”

22. NGT has in the present case abdicated its jurisdiction
and  entrusted  judicial  functions  to  an  administrative
Expert Committee. An Expert Committee may be able to
assist NGT, for instance,  by carrying out a fact-finding
exercise, but the adjudication has to be by NGT. This is
not a delegable function….”

(80) After the aforesaid pronouncement of law made by the Hon’ble

Supreme Court, there is no scope to doubt that the adjudicatory

duties  for  ascertaining  the  liability  for  payment  of
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environmental compensation under Section 15 of the NGT Act

have to be performed by the NGT alone and the NGT cannot

delegate this duty to the State Pollution Control Board.

(81) Sri  Verma  has  provided  a  compilation  of  containing

photocopies of 13 judgments running into 396 pages, but he has

not referred to any of those judgments in his submissions and

the compilation does not have any brief note or index which

mentions  the  ratio  or  the  relevant  portion  of  the  judgment.

Therefore, we are not referring to those judgments. No other

point was pressed before us.

(82) In  view of  the  foregoing  discussion,  we  hold  that  the  State

Pollution Control Board has no power to impose environmental

compensation upon any person or Industry and it can merely

file an application before the NGT under Section 15 read with

Section 18 of the NGT Act for issuance of a direction to the

person concerned for payment of compensation. 

(83) Accordingly, all the Writ Petitions are  allowed. All the orders

passed  by  the  State  Pollution  Control  Board  imposing

environmental  compensation  upon  the  petitioners,  which  are

under challenge in the Writ Petitions, are quashed. The State

Pollution Control Board will be at liberty to file applications

before the NGT for award of compensation. Costs made easy.

(84) Before parting, it is worthwhile to put on record that Entry 6

and 17 of List II  of Seventh Schedule of the Constitution of

India give exclusive right to the State Legislature to frame laws

with respect to the Water Pollution. However, Article 252 of

the Constitution of India provides as under:- 

“252. Power of Parliament to legislate for two or more
States by consent and adoption of such legislation by
any other State
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(1) If  it  appears to the Legislatures of  two or
more  States  to  be  desirable  that  any  of  the
matters with respect to which Parliament has
no power to make laws for the States except as
provided  in  articles  249  and  250  should  be
regulated in such States by Parliament by law,
and if resolutions to that effect are passed by
all  the  Houses  of  the  Legislatures  of  those
States, it shall be lawful for Parliament to pass
an Act for regulating that matter accordingly,
and  any  Act  so  passed  shall  apply  to  such
States  and  to  any  other  State  by  which  it  is
adopted afterwards by resolution passed in that
behalf  by  the  House  or,  where  there  are  two
Houses,  by  each  of  the  Houses  of  the
Legislature of that State.

(2)Any  Act  so  passed  by  Parliament  may  be
amended or repealed by an Act of Parliament
passed or adopted in like manner but shall not,
as  respects  any  State  to  which  it  applies,  be
amended  or  repealed  by  an  Act  of  the
Legislature of that State.”

(85) It  appears  that  in  pursuance  of  Article  252  (1)  of  the

Constitution of India, the Legislatures of the State of Assam,

Bihar, Gujarat, Haryana, Himachal Pradeh, Jammu & Kashmir,

Karnataka,  Kerala,  Madhya  Pradesh,  Rajasthan,  Tripura  and

West Bengal have passed a resolution that the Parliament may

make  a  law  regulating  Water  Pollution  in  their  States  and

accordingly, the Parliament enacted the Water (Prevention and

Control of Pollution) Act, 1974. 

(86) There does not appear to be anything on record to indicate that

the  House  of  Legislature  of  the  State  of  Uttar  Pradesh  has

passed or adopted any resolution in the above perspective. 

(87) Insofar  as  National  Capital  Region  (NCR)  is  concerned,  the

Parliament  has  recently  promulgated  a  legislation  on  The

Commission for Air Quality Management in National Capital

Region and Adjoining Areas Act, 2021 which ousts or dilutes

the jurisdiction of National Green Tribunal (NGT) to the extent
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of  areas  governed  under  this  Act.  Thus,  a  situation  of

overlapping with respect to the redressal mechanism has crept

in which requires a clarification and guidance. 

(88) We hope and trust that the laws regulating Pollution Control are

streamlined and made effective by rectifying the legislative or

executive lapses, if any. 

(Subhash Vidyarthi, J.) (Attau Rahman Masoodi, J.)

Order Date: 17.07.2025 
Lakshman/-
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